12th November 1941
THE

LEGISLATIVE ASSEMBLY DEBATES .

Official Report - ;

Volume 1V, 1941

. (27th October to 18th November, 1941)

FOURTEENTH SESSION

'} OF THE
FIFTH LEGISLATIVE ASSEMBLY,
1941

NEW DELHI : PRINTED BY THE MANAGER
GOVERNMENT OF INRIA PRESS: 1942



'LEGISLATIVE ASSEMBLY

President :

'Trg Howourasre Sk Aepur Bamiv, K.C.S.1.

Deputy President:
Mgz. AxHiL CaAaNDEA Datra, M.I.A.

~

Panel -of Chrairmen:

LievT.-CoLoXEL Sir HENRY Grexey, MLL.A.
Mr. L. C. Buss, M.L.A.
Sir Cowasyi JEHANGIR, Barr., K. CI.E., O0.B.E., M.L.A.

Becretary :

Miax JvRaMMAD RaF1, BARRISTER-AT-IAw,

Assistants of the Secretary:

Mr. M. N. KavL, BARRISTER-AT-Law,
Kpax BavADUR 8. G. HasvaIx.

Marshal :

«Caprary Hagyr Sarpar Nur Aumap Kuax, M., T.O.M., 1.A,

Commiitee on Petitions :

Mgr. AxHIL CHANDRA Dawrta, M.L.A., Chairman.
BARDAR SanT SrweH, M.L.A.

Mz. L. C. Buss, M.L.A. .

SR Aspur Havmv Gruzyavi, M LA

Mz, N. M. Josni, M.T.A. .



CONTENTS.

VoLuME IV—27th October to 18th November 1941,

. o’

PacESs ’M
MoNDpaAY, 27TH OOTOBER, 1941— ONDA

embers Sworn

Starred Questions ‘and A Anawm

‘Unstarred Questions and Ans-
Statements laid on the Table.
Statoment made by the

Honourable the President
regarding the introduction
of a second round for Star-
red Questions . . .

‘Motion for Adjournment re—
Indo-Burma Immigration
Agreement—Not moved
‘Expansion of the Execu-
tive Council and the Es-
tablishment of the Na-
tional Defence Council—
Ruled out of order '

Release of Political Pri-
gsoners, and Detenus and
an immediate Deolnln-
tion for recognisi n.
dia’s Sthtus as nnGSelf
Governing Dominion—
Ruled oyt of order .

India’s Dissoeiation in the
Inter-allied Conferences
and Allied Council to con-
gider the Economic Post-
War  Problems—Leave
refused

Economic Gondltmn of Cot-

2—17

17—24
24—68

69

69

70—71

71

n—72

ton Growers—-Withdrawn 72 and

‘H. E. the Governor General’s
Assent to Bills .

Home Department Notifica-
tion issued under the Regis-
tration of Foreigners Act,
1939

Amendment to certain Rules
and Forms of the Insurance
Rules .

Election of Six Non- Oﬁc:al
Members to the Defence
Counsultative Committee .

The Indian Income-tax
(Amendment) Bill—Intro-
duced .

The Excess Proﬁts Tax (Boc
ond Amendment) Bill—
Introduced .

The Factories {Amendment}
BlB—Introduced . .

114—-124
72
73
7318
78—105
105

105
105

The Mines Maternity Beneﬁt
Bill—Introduced

The Weekly Holidays B:ll—-
Introduced

The Code of Cmmnal Proce-
dure (Amendment) Bill—
Introduced .

The Code of Criminal Proce-
dure (Second Amendment)
Bill—Introduced .

The Indian Income- tax
(Amendment) Bill—Referred
to Select Committee.

The Railways (Local Authori-
ties’ Taxation) Bill—Dis-
cussion on the motion to
refer to Select Cownmittee
not concluded . .

TuEsDAY, 28TH OOTOBER, 1941—

Member S8worn . .
Starred Questions and Ans.
wers .
Unstarred Quea,tlonu and Ans-
wers
Motion for Ad}ournmam re—
Expanded Executive Coun-
cil—Leave refused
Non-Release of Political
Prisoners—Disallowed
Occupation of Persis—Not
allowed to be moved
Arrest and Detention of Mr.
8. K. D. Pnliwa}—Dis-
allowed .
Banning of Khak.anr Volun-
teers—Negatived

The Delhi Masajid Bill—8ub-
stitutioa of the name of the
Honourable 8ir Bultan
Ahmad in place of the Ho-
nourshle Sir Muhammad
Zafrullah EKhan on the
Joint Committee .

The Code of Criminal Proce-
dure (Amendmont) Bill—
Not moved .

The Professions Tax Limita-
*tion Bill—Referred to Se-
lect Committee

PacEs.

v, 27TH OCTOBER, 194]1—conid.

106
106

106
106
107—114

and 125

125—127

129
129--140
140---142

142—143
142

143—144

144

144, 178
—186

145

145

146—169




ey
Paces. -

TuespAY, 28TH OCTOBER, 1041—contd.

The Hindu Marriage Disabili-
ties Removal Bill—Motion
to refer to Select Committee
withdrawn.. ... - . . .

The Hindu Married Women’s
Right to Beparate Residence
and Maintenance Bill—Mo-

tion to refer to Select Cotmn-
mittee withdrawn

The Kazis Bill—Introduced

The Special Marriage (Amend-
ment) Bill-—Introduced
Tho Reelpromby Bill—Intro-

.

Tha Mushm Personal Law

(Shariat) Application
(Amandment) Bill—Intro-
duced . . . .
WepNESDAY, 20TH OOTOBER,
1941—

Members Bworn .

Starred Questions amd Ana-
wers

Unstarred Questwns and Ans.
wers .

Motion for Adjournment re
Discontent .among Detenus
at the Deoli Detention
Camp—Negatived

Resolution re—
Immigration

The Atlantic Ch&rter “for a
New World Order—Dis-
cuszion not concluded

THURSDAY, 30TH OCTOBER, 1941

Starred Questions and Ans-
wers

Statement by the Honourahle
the President re non-inclu-
sion in the List of Business
of matters received from the
members of the Msulim
League Party during the
current Session

Nomination of the Panel of
Chairmen

Notification under the Indum
Emigration Act .

Statement re Safety in the
Building Industry .

Election of & Member on the
Standing Committee on
Em;gmtlon .

The Code of Civil Procedure
{Amendment) Bill—
Appointments to the Belect
Committee . - -

160—171

171—177
177

177
177—178

178
187
187—208

208—09

200, 243
—e1

263—67

268
268

) BRI
268—69

269—70

270

The Railways (Local ‘Authori-
o tiea' TPaxhation) }311]—-—Be-
ferred to Belect Committee
The-Excess Profits Tax {Sec-
ond Amendment) Bill—
Referred to Select Commit-
tee
The Madras Port Trust
to Belect Committee . .
*The Code of Criminal Proce-
dure (Amendment) Bill—
Passed . . . .
The Code of Criminal Proce-
dure (Second Amendment)
Bill—Passed .
The Factories (Amendment)
Bill—Passed
Resolution re Amendment of
the Auditor’s Certificates
Rules—Adopted v

TuEspay, 4TH NOVEMBEER,
1941—

‘Members Sworn
Simed Questions and Ans.

’I‘rsnsfm'red Starred Quest.ions
and Answers .

Statements laid on tho T‘sle

Motion for Adjournment.#e—
Btatement of Bir - Bhén-
mukham Chetty offiPost
—War Reconstruction—-
Ruled out of order .
Failure of the Government
of India to instruct Sir
Bhanmukham Chetly re
the grant to India of the
atatus of a Self-Govern-
mg Dominion-- Ruled out

of order
Assurance to grant "India
the status of a Self-

Governing Dominion—
Ruled out of order .
Placing of the 8. 8. * Ak-
bar’’ at the Calcutta
Port to carry Haj Pil-
grims—Withdrawn

Notifications amending cer.
tain Motor Vehicles Rules

The Code of Civil Procedure
(Amendment)  Bill—Pre.
sentation of the rt
of the Belect Committee .

The Profeesions Tax Limita-
tion Bill—Presentation of
the Report of the Seleﬂ
" Committee . -

(Amendment) Bill—Referred

Pmns,‘

TaURSDAY, 30TH OCTOBER, 1941—contd.

270—3'!
287308

304—10

310—11

311—12
312—17

[}

317—21
323

323--33

333—38
337—42

34243

343

343

343—44,
395—99

346

547




i

TuUEsDAY, 4TH NOVEMBER, 1941 —
condd.

The Indian Income-tax
(Amendment) Blll—Presen-
tation of the Repcrt of the
Select Commitree

Presentation of the Report

of the Public Accounts Com--

mittee

The Indo-Burma Imm:gntmn
Agreement and the Joint

rt of the Indo-Geylon
Delegation

Resolution re The Indo- Burma

Immigration Agreement—

Adopted as amended

-

WeDNESDAY, 5TH NOVEMBER,
1941—

Starred Queet.lonﬁ and Ans-
wers .

Short Nouee Questmn and
Answer

Unstarred Questions and Ans
wWers

Motion for Ad)oummnent re
Statement made in
Sunday News of the United
States of ica regard-
ing the Holy Prophet of
Islam—Withdrawn

. .

Election of a Member to the
Standing Committee on Emi-
gration .

Election of Members to the
Defence Consultative Com-
rmttee .

Comr on Petiti

The Madras Port Trunt
(Amendment) Bill—Presen-
tation of the Report of the
Belect Committee .

The Aligarh Muslim Umveralt.y
(Amendment) Bill—Intro-
duced .

The Mines Mabemlty Benefit
Bill—Passed as amended
The Excees Profits Tax (Sec-
ond Amendment) Bill—
Presentation of the Report

of the Beleect Committee

Fripay, 7TH NOvEMEBER, 194]1—
Starred Quaat:ona and Ans-
wWers

Transferred ‘itaned Qnmmm
and Answers

Unstarred Questmn and Ans

wer
L]

PAGES

347

347

347—56

356-965,
399—409

The Railways (Local Authori-
ties’' Taxation) Bill—Presen-
tation of the Report of the
Select Committee . .

The Code of Civil Procedure
(Amendment) Bill—Passed .

The Professions Tax Limita-
tion Bill—Passed

The Special Marriage {Amend-
ment)—Bill—Circulated

The Kazie Bill—Circulated .

The Reciprocity Bill—Cir-
culated . .

The Muslim Personal Law
(Shariat) Application (Am-
endment) Bill—Circulated .

The Buddha Gaya Temple Bill
—Introduced

411—17
417—19

41923

42324,
4556—62

424

424
424—25

425

425
425—55

462

463—72

472—175

The Federal Court (Supple
mental Powers) Bill—Intro-
duced

The Code of Criminal Proce-
dure (Amendment) Bill
(Amendment of Sections
162, 488, and 496)—Intro-
duoed . . .

The Indian Penal (lode
(Amendment) Bill—Intro-
duced

Moxnpay, 10TH Novnuann, 1941—

Starred Questions and Ans-
wers

Unstarred Questlons and Ans-
Wers

Motion for Aﬂjomment re
Closing of Markets to pro-
test against methods of
acressing income-tax in Cal-
cutta—Ruled out of order.

Statement laid on the Table
re cares in which the lowest
tenders have not bsen accep-
ted by the High Commis-
sioner for India. .

Statements laid on the Table

The Trade Marks (Amendment)
Bill—Introduced

The Indian
{Amendment )
duced

The Motor Vehicles {Amend
ment) Bill—Introduced .

The Aligarb Muslim University
(Amendment) Bill—Passed.

The Indian Income-tax
(Amendment) Bill—Pasced .

The Madras Port Trust
(Amendment) Bill—Motion
to consider adopted . .

TuEsDAY, 11TH NovEMBEER, 1041

Com pnnlea
Bill—Intro-

476—76

Btarred Queet.lona and Ans-
wers .
-

PAgEs,

FrIDAY, 7TH NOVEMBER, 1941—contd.

476
476—78
478—81
481—87

487

487—89

480—98
408

498

49899
499

601—15
516—21

621—22

522—25
526

6526

527
527
527—28
528—63

564—T7

578—600




al.

- l' '
PacEs. 'fP.mm.
TuEspay, 11Ts NOVEMBER, 194] FriDpAY, 1475 NOVEMBER, 1941—
— contd, Members 8worn ., * 807
Umumd Questions and Ans. Sfdlrmd Questions and Ans-
600—04 807—19
The Madras  Port Trust Mﬂ*smﬁﬂmthemmlof ..
(Amendment) Bill—Passed. 605-—26 819
The Excest Profits Tax (Sec- Thﬂna.llways (Local Authm-
ond Amendment) Bill— ties’ Taxation) Bill— Passed
Discussion on the considera- as amended . . 820-24
tion of clauses not concluded  628—56 | The Indian (..ompames -
Statement of Business . 856 (Amendment) Bill—Passed. 824—26
The Trade Marks (Amend-
WEDKNESDAY, 12TH NOVEMBER, ment) Bill— Paxned a3
1941— amended . . . 826—30
Bta.rred Quertions and Ans- The Motor Vehicles (Amend-
657—81 ment) Bill—Referred to
Umtarred Queutiom md Ans Select Committee 831—32
Wers 6881—83 Report of the Public Accounts
Statements laidton the Table.  683—82 Committee—Postponed 832—33
Renolution re— - Demands for Excers Grants
The Atlantic Charter for a for 1939—40 . 833—36
New World Order— Resolution re the Industrial
Adopted . 692—708 Fund—Adogt-ed 836—73
Relswepof Poht::tlsal Prmon 70809 Btatement of Businer~ 873—74
erv—Poat — 09 |Monpay, 178 NovEMBER, 1041—
Repatriation  of India's Starred Questions and Ans-
Ilng Deht--'AdO‘ptOd wers . . 875—R2
as amended . 709—36 The Mines H.ntemty Beneﬁt
Bill—Amendment made by
Txmmluli' 13tE NOVEMBER, :’2” C il of Btate 4 o s
Stared Queions and Ave | it Boport by the Do
Short Notice Questions and tions from India and Cey
Answers . . . . T146—47 —Motion  adopted 884133
Unltomd Questions and Ans- amended . . . —
747—53 |Turspay, 18TE NOVEMBER,
Motlon for Ad;ourmmt’.' re 1941—
Condition of Allamab Btarred Questions and Ans-
Mashriqui, Khaksar Lead- wers 935—45
er, at the Vellore Jail— Unstarmd Questlonssnd Ans-
Dirallowed . 763—64 946
Excess Profits Tax (%cond Shimnonts laid on the Table. 947-—1013
Amendment) Bill—Pasted Message from the Council of
as amended 754—175 State . 1013
The Railways (Local Authori- Repor, of the Public Accounts
ties’ Taxation) Bill—Dis- Committee—Postponed 1013
cussion on the clauses not Resolution re Release of Poli-
conoluded . 776—805 tical Prisoners—Withdrawn 1013—57




CORRIGENDUM.

In the. Legislative Assembly Debates, Budget Session, 1986, Volume I,
dated the 10th February, 1936, page 471, for the subject heading
‘““DEMAND OF . SECURITY. . FROM THE ABHYUDAY4 (OF ALLAHABAD."
sub.sﬁtuf‘e the following independent heading, namely:—

“MOTION TO DISCUSS A QUESTION OF PRIVILEGE, NAMELY,
HOW FAR'PRESS PUBLICATION OF A MEMBER’'S SPEECH..
IN.THE. ASSEMBLY. IS PRIVILEGED.” .



LEGISLATIVE ASSEMBLY.
. Wednesday, 12th November, 1941.

The Assembly met in the Assembly Chamber of the Council House ab
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS.

PUBLICATION OF THE ANNUAL ADMINISTRATION REPORT OF THE MUNICIPAL
SIDE OF CANTONMENTS.

141. *Qazi Muhammad Ahmad Kazmi: With reference to the answer
to my question No. 459 given, on the 22nd March, 1941, stating that
the Budget Estimates of Cantonments are open to the public, will the
Defence Secretary please state whether Government have considered
the advisability of making the Annual Administration Repori of the
Municipal side of the Cantonments, available to the Cantonment publie
by any of the following methods:

(s) publishing the Report themselves;
(b) sending copies of the Report for publication to local news-
papers; and
(¢) supplying copies to the members of the Cantonment public on
payment of necessary copying charges?
1f not, why not?

Sir Gurunath Bewoor: No. Government do not consider it necessary
to publish or issue general orders for the publication of the reports. They
gre not confidential documents and meetings of Cantonment Boards in
which they are discussed and passed are open to public. There is no objec-
tion to Boards taking steps to make the reports known to the public if they
s0 desire.

Qazi Muhammad Ahmad Kazmi: As regards che alternative contained
in part (c) of my question, may I know whether'Govemment would be
prepared to make the reports available to the public on payment of neces-

sary charges?
Sir Gurunath Bewoor: Sir, that is a matter for the Cantonment Boards

themselves to decide. As I have said, there is no objection to Boards
taking steps to make the reports known to the publie if they so desire.

Qazi Muhammad Ahmad Kagmi: What I say is' that if there is no
.objection of the Government of India and if it is a fact that it is a docu-
mment which is available to the public. then there should, be no objection

657
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to supply copies on payment of necessary copying charges. If they are
open to the public, the public may be allowed to inspect them.

Sir Gurunath Bewoor: Sir, that is a matter for the Cantonment Boards
to decide.

Qazi Muhammad Ahmad Kazmi: Sir, the whole question has arisen
out of a refusal on the part of Cantonment Boards to supply copies to the
public. When it is a document open to the public, have Government on
principle not coneidered the advisability of making the copies available
even on payment of necessary charges?

Sir Gurunath Bewoor: Sir, I have nothing to add to my reply. It is
a matter for the Cantonment Boards themselves to decide.

Qazi Muhammad Ahmad Kazmi: And if the Cantonment Bosards
decide not to make the documents public, what steps Government propose:
to take in the matter?

Sir Gurunath Bewoor: Sir, that is a hypothetical question.

REFUSAL OF THE CANTONMENT BOARD, ALLAHABAD, TO GIVE WATER
CoxNEOTIONS TO HOUSES IN THE CANTONMENT AREA.

142. *Qazi Muhammad Ahmad Kazmi: (a) With reference to the
answer to my question No. 460, answered on the 22nd March, 1941,
stating that the Cantonment Board, Allahabad are considering taking a
bulk supply of water ‘under section’ 284-A of the Cantonmoants Act, will
the Defence Secretary please state since when the Cantonment Board
are considering the question?

(b) Have they come to any conclusion? If not, when are they likely
to arrive at iti?

(c) Have Government considered the advisability of making some
temporary arrangements for giving of water connections in the Bazar
areas pending such consideration? If not, why not?

(d) Is it or is it not a fact that in connection with the water supply
the Executive Office Cantonment Board, Allahabad, published a notice
op. 20th July, 1940, intimating that no applications will be entertained
for installation of further water pipe connections for domestic purposes
and this notice has not yet been withdrawn and is causing great incon-
venience to the Cantonment public?

Sir Gurunath Bewoor: (a) and (b). The matter has been under discussion
between the Cantonment Board and the Local Military Authorities since
1939 and on a recent reference under sub-section (2) of section 234A. of
the Cantonments Act the rate to be charged for the supply has been deter-
mined by the Central Government. All that now remains is the execu-
tion of the agreement which the Board has been asked to expedite.

(c) and (d). A notice was issued and is still in force that no further-
connections in bazaar areas could be given from the Military Fngineer
Services supply pending the taking of a bulk supply by the Board ' and
although about a dozen persons who wished to have private connections-
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may have been inconvenienced there has been no complaint from the
public as to the general inadequacy of the supply since there is in this
ares an adequate number of public stands and private connections. Gov-
ernment do not consider it necessary, therefore, to make any temporary
arrangements to give private connections pending the execution of the
agreement, which should not now be long delayed.

Qazi Muhammad Ahmad Kazmi: How long do Government consider
it will take for the discussions to come to an end?

Sir Gurunath Bewoor: I do not think it should be delayed now. As
I have mentioned, the charge has been fixed and it is merely the execu-
tion. of the agreement between the Board and the Military Engineer
Service.

Qazi Muhammad Ahmad Kazmi: Any idea as to time?

Sir Gurunath Bewoor: No, Sir.

TRANSFER OF CERTAIN AREAS UNDER THE CONTROL OF THE CANTONMENT
BOARD TO THAT OF THE MUNICIPAL BOARD, ALLAHABAD.

143. *Qazi Mubhammad Ahmad Kazmi: (a) With reference to the
answer given to the supplementary question to question No. 461 given
on the 22nd March, 1941, stating that the transfer of Cantonment areas
not required by military authorities to the Municipality of Allahabad
was under the, consideration of the Government and was likely to be
finished within the next few months, will the Defence Secretary please
state at what stage the case is at present?

(b) In case the matter is not likely to be concluded in the near future,
have Government considered the advisability of making some arrange-
ment with the Municipal Board of Allahabad for the supply of water and
removing a very serious trouble of the civil population?

Sir Gurunath Bewoor: (a) As a matter of policy, Government have
recently decided to drop for the period of the war the general question
of the excision of areas from cantonments. They have, however, agreed
to consider the excision of the Lascar Lines (Bairahna Bazar) in the
Allahabad Cantonment and are awaiting further proposals from the local

military authorities.

(b) The attention of the Honourable Member is invited to the reply
just given by me to parts (c) and (d) of his starred question No. 142.

REMOVAL OF DISORIMINATION AS REGARDS SALARY, ETC., OF THE BRITISH AND
INDIAN ARMY OFFICERS AND SOLDIERS.

144. *Sardar Sant Singh: (s) Will the Defence Secretary please state
if it is a fact that the British Prime Minister, the Secretary of State
for India, His Excellency the Viceroy and His Excellency the Commander-
in-Chief of India, have given public expression to the high appreciation
of the fighting qualities and military efficiency of the Indian troops in

this War?
A2
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(b) Is it a fact that Colonel Jonés, Commander of the Indian Unit in

Syria, has declared Indian soldiers as superior to Germans in bravery and
initiative ?

(c) If so, do Government propose to immediately abolish ti\e racial
discrimination that is at present observed in the matters of salary and

other allowances and in pensions paid to Indians and Britishers, both
soldiers and officers?

(d) Is it a fact that Indian officers observe the same standard of life
as the British officers?

(e) Is it a fact that the salary of the Australian officers has recently
been increased ?

(f) Wil Government please state in a comparative tabular form the
following information :

(i) salaries of the British soldiers and their allowances;
(ii) salaries of the Indian soldiers and their allowances;

(iii) salaries of the Australian, African and Canadian soldiers and
their allowances;

"(iv) salaries of the British officers and their allowances;
(v) salaries of the Indian officers and their allowances; and

(vi) salaries of the Australian, African and Canadian officers and
their allowances?

L4

Sir Gurunath Bewoor: (a) Yes.

(b) Yes.

(c) Government do not admit that any such racial discrimination exists.
(d) Some do and some do not.

(e) Government have no information.

(f) As regards parts (iii) and (vi), Government have no information.
Regarding parts (iv) and (v), I would invite the attention of the Honour-
able Member to the reply given on the 13th February, 1941, in this House
to starred question No. 58. As regards parts (i) and (ii), the rates of pay
and allowances for British and Indian soldiers are contained in Pay and
Allowance Regulations for the Army in India, copies of which are in the
Library of the House.

Sardar Sant Singh: ‘May I ask the Honourable Member with regard
to part (c) of my question as to whether there is a difference in salary and
emoluments of the British rank and file and the Indian rank and file?

Sir Gurunath Bewoor: There is a difference.

Sardar Sant Singh: W'hat is this difference based upon, if not on racial
discrimination?

_8ir Gurunath BeWoor: It is based on domicile.

.
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Sardar Sant 8ingh: What is that difference? Will you please explain
what is racial difference and difference in domicile.

Sir Gurupath Bewoor: Sir, I do not think it is the same thing at all.
One is racial and the other is domicile. It is quite possible for an Indian
tc have an English domicile.

Sardar Sant Singh: Is there any person in the army of Indian origin
who has British domicile?

Sir Gurunath Bewoor: I shall require notice in order to look into thz
records. In the Indian Civil Service there are Indians who have non-
Asiatic domicile.

Sardar Sant Singh: When in reply to part (d) of my question the
Honourable Member says that in some cases Indian officers observe the
same standard of life as the British Officers, do the Government propose

to increase their salaries and emoluments to the same level as that of the
British officers ?

Sir Gurunath Bewoor: Balaries are not fixed on the basis of the
standard of life a man may choose to live.

_ Sardar Sant Singh: What is the basis observed by the Government of
India for fixing a higher salary for British officers?

Sir Gurunath Bewoor: That is a question of domicile.

Sardar Sant 8ingh: Is it because they are British officers they should
be paid more? I want to understand the position of the Government.

8ir Gurunath Bewoor: The Honourable Member is again raising a

question which has previously, on so many occasions, been debated at
great length in this House.

Sardar Sant Singh: Since the last question was asked by me in this
connection, may I know if there is any proposal before the = Government
of India to consider the advisability and desirability of raising the salary
and emoluments of the Indian rank and file to the same level as that of
the British rank and file?

Sir Gurunath Bewoor: I have nothing further to say in reply to the
question beyond what I have said already.

Lieut.-Colonel M. A. Rahman: Is there any differencé between the
expatriation allowances given to the Indiaps overseas and the Indian Army
allowances given to British officers in India? N -

Sir Gurunath Bewoor: Sir; I-think there is a difference, but T . shall
require notice in order to ascertain the extent of the difference.
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EMERGENCY COMMISSIONS TO INDIANS, ANGLO-INDIANS AND EUROPEANS.

145. *Sardar Sant Singh: Will the Defence Secretary please state the
number of emergency commissions given to (a) Indians, (b) Anglo-Indians
and (c) Europeans, in India since the outbreak of the present war, their
respective salaries and the allowances they are paid?

Sir Gurunath Bewoor: As regards the first part of the question I regret
that it is not in the public interest to give exact figures, but the percentages
are approximately as follows:

(a) Indians 23} per cent.

(b) Anglo-Indians 1} per cent. and
(c) Europeans 75 per cent.

As regards the second part, I would refer the Honourable Member to
Army Instructions (India), Nos. 12 and 13 of 1940, copies of which are in
the Library of the House.

Sardar Sant Singh: May I know if there is a difference in salaries be-
tween Indians and Anglo-Indians who havé been given emergency Com-
missions ?

Sir Gurunath Bewoor: No, Sir.

Sardar Sant Singh: Is it a fact that all Anglo-Indians who applied for
emergency Commissions were taken in while a percentage of Indians were
rejected when they appeared before the Selection Board ?

Sir Gurunath Bewoor: That hardly arises out of the question, but it is
certainly not the case, 1 am sure, that every Anglo-Indian was taken.
There must have been some who were rejected.

Sardar Sant Singh: Will the Honourable Member make inquiries?
My information is that every Anglo-Indian who applied was taken.

Sir Gurunath Bewoor: It may be perfectly true, but it does not prove
anything. They may have been all suitable candidates.

Mr. Lalchand Navalrai: Why is there so much difference between the
percentage of Indians and Europeans?

Sir Gurunath Bewoor: Because we have not got sufficient nuinber of
suitable Indians coming forward. .

Qazi Muhammad Ahmad Kazmi: Ts there any particular percentage

which is kept in view by the Selection Board when taking Anglo-Indians
and when taking others?

8ir Gurunath Bewoor: No, Sir.

Sardar Stpt Singh: May I know whether any Anglo-Indian or Furop-
ean who applied for emergency Commission was not selected by the Board?
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Sir Gurunath Bewoor: I shall want notice; I shall have to examine
the records of the interview board for a number of years, to discover the
correct answer to the Honourable Member’s question.

Sardar Sant Singh: Will the Honourable Member make inquiries?
Mr. President (The Honourable Sir Abdur Rahim): Next question.

WOMEN EMPLOYED IN THE ARMY DEPARTMENT SINCE THE OUTBREAK OF THE
WaR.

146. *Sardar Sant Singh: (a) Will the Defence Secretary please state
the number of women taken in employment in the Army Department
since the outbreak of War?

(b) How many of them are (i) Europeans, (ii) Anglo-Indians and (iii)
Indians?

(¢c) What is the minimum and maximum salary paid to them, and
what allowances each is entitled to?

8ir Gurunath Bewoor: I presume that the Honourable Member is
referring to women clerks employed in Defence Headquarters. On this
assumption the information is as follows:
(a) 278 (including nine employed on part-time duties).
(b) Europeans 211; Anglo-Indians 63; Indians 4.
(c) The pay of whole-time women clerks ranges between the mini-
mum of Rs. 80 and the maximum of Rs. 800 p.m. The allow-
*ances admissible, subject to the prescribed conditions, are:
Delhi moving allowance or Simla winter allowance.
Delhi compensatory house rent allowance.
Shorthand allowance to lady clerks employed on shorthand duties
in addition to their clerical duties.
Night duty allowance in the case of those detailed for duty at
night.
Simla compensatory allowance, and house rent allowances both
at Simla and Delhi.

Qazi Muhammad Ahmad Kazmi: Are there any Indian women, who
have been engaged, getting this maximum?

Sir Gurunath Bewoor: I shall have to inquire.

Sardar Sant Singh: May I know if the Honourable Member can give
the reason why the number of European and Anglo-Indian women is so
much larger than Indian women?

Sir Gurunath Bewoor: That is because Indian women are not coming
forward to take up jobs.

Sardar Sant Singh: Did the department ever advertise for these jobs
and they did not get any applications or is his information based on
asgumptions ?
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Sir Gurunath Bewoor: We are always receiving numerous applications

for clerical posts and as there are sufficient number of applications we just

take whoever is suitable : there is no need to advertise.

Mr. Lalchand Navalrai: Are there any women in categories other than
clerks?

Sir Gurunath Bewoor: Clerical and supervisory duties.

Sardar Sant Singh: May I know if the maximum pay of Rs. 300 is
being given to any Indian women clerk employed in the department?

Sir Gurunath Bewoor: I have said that I shall want notice of this
question. I have not got the information.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

STEPS FOR IMPROVING THE WAR EFFORT PROPAGANDA SERVIOES.

147, *Sir F. E. James: Will the Honourable Member representing
Information and Broadcasting Department be pleased to state what steps
have been taken to improve the various services (broadcasting, film, in-
formation, ete.) since the debate on the importance of propaganda in

Iggilaé’s war effort initiated by the European Group on the 7th March,
1

~The Honourable Sir Reginald Maxwell: It is impossible to answer
thig question fully within the usual compass of an oral reply. Many im-
provements have been made since March last in Governmert’s publicity
organisation and methods, some of which are: :

(1) the formation of the Department of Information and Broadcast-

ing;

(2) better broadcasts for Indian troops abroad;

(8) an enlarged supply of photographs and photogravures for the
Press and for public exhibition;

(4) a large increase in the number and quality of short films about
the war and about India’s war effort, and improved distribu-
tion ;

(5) intensification of publicity work in Provinces; and

(6) the provision of adequate funds. '

A fuller statement is laid on the table.

.War publicity services have been improved all round since March, 1841, An im-
portant change has beer the gathering together in one Department of all the various.
organisations of the Governmeént of India which handle publicity in one way or anm:
other. This should make for closer Co-ordination and easier planning of publicity.

All India Radio in spite of the limited technical resources at their disposal,
inaugurated (i) a weekly service in Malayalam from Madras, (ii) an additional m3dday
bulletin in Iranian Persian from Delhi, (iii) a half-hour daily service for Indian troops
in the Far East and [iv) a daily news-bulletin in Arabic. A French Service was also
started by All India Radio. News of topical interest were broadcast very promptly.
8pecial talks emphasising the nearness of war to ' Indid were Errangs. Incréased
attention was paid to the presentation of nmews A daily news commentary hae been
added to the main Hindustani news-bulletin of the day. The construction of Broad-
casting House, the installation of the 100 K.W. transmitter required ¥or external
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broadcasts, the 10 K.W. transmitter at Peshawar and the } K.W. transmitter at
Karachi has been speeded up. The supply of photographs, which have lately averaged
550 per month and of photogravures has become a regular function of the Bureau of
Public Information. There is a special Directorate for counterpropaganda. Their
function is to watch foreign broadcasts directed towards India and to take effective
measures to counter hostile propaganda not only by direct exposures of enemy falsehoods
through the appropriate media of public information, but also by ensuring over the
whole country a flow of accurate information on matters of the war into which the
enemy deliberately seeks to cast confusion. Since June, 1940, 82 pamphlets have been
issued. 17 films have so far been produced by the Film Advisory Board and most
of them have Hindi, Bengali, Tamil and Telugu versions in addition to the English
version. Documentaries are also obtained from England, and many of them have been
‘dubbed’ in Indian languages. The circulation of films has been speeded up and
every F. A. B. reel now completes the circuit of India in three months. An auxiliary
of the Film Advisory Board has been set up in Calcutta to look after distribution in
Eastern India. News reels in Hindi, Bengali, Tamil and Telugu are now shown in
nearly 500 cinemas. Moreover in view of the importance of publicity in the villages
and the singular suitability of visual media for it, a very promising scheme of portable
cinema projectors has been taken in hand by the Provincial Governments with the
assistance of the Government of India, financial and other. Under this scheme it is
hoped that eventually a chain of 300 projecters will serve the villages threughout
India, excluding those provinces which have already a service of touring film projec-
tors. A scheme has been drawn up by which approved schemes of publicity launched
in the Provinces will receive financial assistance from the Centre and funds have been
allotted to the Department of Information and Broadcasting for the general develop-
ment of oral and visual publicity through both Central and Provincial organisations.
An officer has been specifically entrusted with the task of maintaining effective liaison
between the Centre and the provinces and of acting as the channel for the interchange
of ideas between the different vrovinces. His is also the special function of co-ordinat-
ing the organisation of oral and visual publicity in Provinces. A non-official committee
to keep the Government in touch with public opinion and to advise us in formulating
our plans wjll be set up shortly.

These then are some of the main ways in which things have been improved Tt is
not possible to ¢ndicate within the compass of an answer to a question, the subtler but
none the less important ways in which the content and confines of publicity have been
improved. 8o what I have tried to give is only the barest idea of the picture.

A great deal of India’s War Publicity is carried on by Provincial Governments and
Provincial War Committees. In most Provinces, there has been a considerable intensi-

fication of propaganda through meetings, study circles, loud-speakers,, propaganda vans.
aqd cinema vans. '

I.ieu.t.-Oolonel Sir Eenq @idney: Will the Honourable Member in-
form this House whether his department is giving sufficient attention to the
film part of this publicity work particularly in connection with the war?

The Honourable Sir Reginald Maxwell: Yes, I understand that a great
deal of attention is being given to that. ‘

Lieut.-Oolonel Sir Henry Gidney: In view cof what the Honourable
Member has just said, can he, at any convenient time, inform the House
what is this ‘‘deal of attention’’? Or is it merely confined to the engage-
ment of a lady photographer and one or two Pritishers?

The Honourable Sir Reginald Maxwell: The Honourable Member will
find fuller information in the statement which I have laid on the table.

Mr. E. L. 0. Gwilt: May I ask what liaison exists between the centre
and the provinces to ensure that propaganda effort is directed in the same
dircetion?



666 LEGISLATIVE ASSEMBLY [12TH Nov. 1941

The Honourable Sir Reginald Maxwell: There is constant lisison be-
tween us and provincial publicity officers : they come here for conferences;
and otherwise there is constant correspondence and consultation between
them and the centre.

Mr, E. L. O. Gwilt: May I ask how many conferences have taken
place since the debate in this House?

The Honourable Sir Reginald Maxwell: I shall require notice of that.

Sir Oowasji Jehangir: May I ask who is in charge of the Depart-
ment? ’

The Honourable Sir Reginald Maxwell: The Honourable Sir Akbar
Hydari,

MINIMUM AND MAXIMUM PERCENTAGES FOR REPRESENTATION OF THE
MmNorITY COMMUNITIES IN SERVICES.

148. *Sardar Sant Singh: (a) With reference to Home Department
orders regarding communal representation in services, will the Honourable
the Home Member please state whether the percentages fixed for minority
communities are minimum or maximum? If they are minimum, what is
the maximum percentage of posts allowed for these communities? What
is the percentage for each minority community? '

(b) Will the Honourable Member please state if any minimum percent-
age has been fixed for Sikhs and Hindus, below which their numbers may

not fall? If so, what is that percentage? If no minimum has been fixed,
what are the reasons for not doing so? .

(c) Is it a fact that the percentage fixed for Muslims is filled, whereas
the case of the Sikh community is neglected?

The Honourable Sir Reginald Maxwell (a) The percentages of reserva-
tion represent the minimum share of the minority communities, in recruit-
ment, provided candidates possessing the minimum standard of qualifica-
tions are available. It is, however, open to members of these communi-
ties to obtain, on merit, more than the percentages of vacancies reserved for
them. The percentages reserved are 25 for Muslims and 8% for the other
minorities, namely, Domiciled Europeans and Anglo-Indians, Sikhs, Indian
Christians, and Parsis. Separate percentages of reservation have not been
laid down for each of these ‘‘other minority communities’’.

(b) As indicated above no separate percentage of reservation has been
laid down for the Sikh community, and no vacancies are reserved for
Hindus. The reason for the absence of reservation for the Hindus is that,
judging by the composition of the services, no such. reservation is necessary.

(¢) No.

Sardar Sant Singh: May I know if this reservation as to minimum

rercentage of each community applies to civil departments or to the
Deferice Department as well ?

The HonOurable Sir Reginald Maxwell: It does not apply to the
Defence Department.
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‘Sardar Sant Singh: May I know, why?

The Honourable Sir Reginald Maxwell: It does not apply to the defence
:services.

Sardar Sant Singh: May 1 know if in recruiting the clerical establish-
ment of the Defence Department after the declaration of the war, any
-direction was issued regarding this percentage and proportion in the
services ?

The Honourable Sir Reginald Maxwell: 1 should like notice of that.

Mr, N. M. Joshi: May I ask whether any proportion is reserved for
the depressed classes ?-

The Honourable Sir Reginald Maxwell: Separate provision is to be
made for them if the candidates are available: they do not come within
the 8% per cent.

Mr, N. M. Joghi: May I know, Sir, whether the depressed classes are
mn such an insignificant minority in this country?

The Honourable Sir Reginald Maxwell: They have every opportunity
-of getting candidates accepted if they came forward, but the difficulty has
always been to get a sufficient number of qualified candidates from the
depressed classes.

L]

Lieut.-Colonel Sir Henry @idney: Will the Government of India please
tell the House what, in their opinion, is the definition of a ‘domiciled
European’ and are they recruited in the services as suck, or as statutory
natives of India?

The Honourable Sir Reginald Maxwell: I think that goes far beyond
the scope of this question. :

Lieut.-Oolonel Sir Henry @idney: The Honourable Member in his list
of the various communities in the services mentioned some justification,
.and I just asked him to throw more light. Most probably I will write
a letter to him about this.

The Honourable Sir Reginald Maxwell: It is a generally accepted term.
I{ the Honourable Member wants to go into details, I should like notice,
80 that I may give him a considered reply.

Sardar Sant Singh: One supplementary question, Sir.
Mr, President (The Honourable Sir Abdur Rahim): Next question.

Sardar Sant Singh: Only one supplementary, Sir. It is very import-
ant.

Mr. President (The Honourable Sir Abdur Rahim): Next question.
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PRAOCTICE IN THE MATTER OF OBSERVING THE PERCENTAGE FOR REPRESENTA--
TION OF MINORITY COMMUNITIES IN GOVERNMENT OF INDIA SERVICES.

149. *Sardar Sant Singh: (a) With reference to the Home Department
orders regarding the representation of minority communities in Govern-
ment of India services, will the Honourable the Home Member please-
state whether the percentages fixed are to be observed in regard to each

grade in each office separately, or to the total number of persons in one:
office as a whole?

(b) Will the Honcurable Member please state what is the practice in
this regard in each of the Government of India offices at New Delhi and
Simla, Departments as well as Attached and Subordinate Offices?

The Honourable Sir Reginald Maxwell: (a) The reservations are to-
be applied to vacancies in each grade or division in a Department or Office-
separately, but where this is not practicable posts in grades with the same
or approximately the same pay and prospects may be grouped together for
this purpose.

(b) In the Government of India Departnients und Attached Offices the:
reservations are applied separately to each grade or division. Information.

in regard to the Subordinate Offices is being collected and will be laid on
the table of the House in due course.

Sardar Sant Singh: May I know, Sir, if the Circular of July 1934
applies only to the civil part of the Government of India services or it con-

tains any exception that it would not apply to the Defence Department of
ths Government of India?

The Honourable Sir Reginald Maxwell: The Resolution does not apply

to the Defence Services, and that is apparent on the face of the Resolu-
tion.

Mr. President (The Honourable Sir Abdur Rahim): The other questions.
of Sardar Sant Singh,—he has got a number of them,—will be laid on the
table as the quota has been exhausted.

TECHNICAL POSTS IN THE GOVERNMENT OF INDIA SECRETARIAT AND ATTACHED -

AND SUBORDINATE OFFICES NOT SUBJECT TO THE OBDERS REGARDING
CoOMMUNAL RESERVATIONS.

$+150. *Sardar Sant Singh: Will the Honourable the Home Member
please state whether there are any technical posts in the Government of
India Secretariat and Attached and Subordinate Offices, to which the

Home Department orders regarding communal reservations do not apply?
If so, which are those posts? :

The Honourable Sir Reginald Maxwell: [ place on the table of the
House a copy of the Home Department Office Memorandum No. 14/9/87-
Ests. (8S), dated.the 5th October, 1940, about the services and posts re-
quiring special or high technidal qualifications which have been excluded

from the scope of the orders regarding communal representgion in the
services.

+ Answer to this question laid op the table, .the questioner having _exhausted his
quota. ) : o :

Syt
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No. 14/9/31-Ests. (8.).

GOVERNMENT OF INDIA.
) HoME DEPARTMENT.
New Delhi, the 5th October, 1940.

OFFICE MEMORANDUM.

:Sussmcr :—Ezemption of services and posts from the scope of the orders regarding
communal representation.

With refsrence to the Home Department Officc Memorandum/endorsement*
No. 14/9/37-Ests. (8.), dated the 28th May/27th Junet 1940, and the reply of the
Commerce/etc. Department thereto, the undersigned is directed to forward a list of
services and posts to which the orders regarding communal representation promulgated
in the Home Department Resolution No. F. 14/17-B./33, dated the 4th July, 1934, do
not apply. The list has been amended in certain respects to accord with the present
position, and has been corrected up to the 1st October 1940. In order, however, to
-ensure, as far as possible, the maintenance of communal proportions in direct recruit-
ment preference should be given in making appointments to the services and posts in
the list to candidates belonging to minority communities when the qualifications of the
best candidates are approximately equal. (The Home Department agree with the De-
partment of Education, Health and Lands that, for appointment to the services and posts
‘numbered 1, 17 and 19 in the list of services and posts directly under the Education,
Health and Lands Department, such preference should be given only when the quali-

fications are equal).
(Sd.) N. BANERJEE,
for Deputy Secretary to the Govt. of India.
To )

The Coﬁlmerco, Communications, Defence, Bducation, Health and Lands, Finance,
Labour and Legislative Departments.

. No. 14/9/37-Ests. (S.).

Copy forwarded to Departments of the Government of India (other than Commerce,
‘Communications, Defence, Education, Health and Lands, Finance, Labour, and i
lative Departments), Political Department, Secretary to the Governor General (Public),
Secretary to the Governor General (Reforms), the Director, Intelligence Bureau, the
thderal Public Service Commission, and the Principal Information Officer, for inform-
ation.

By order,
(Sd.) N. BANERJEE, .
Assistant Secretary to the Government of India.

ZList of Services and Posts excluded from the scope of the orders contained in the Home
Department Resclution No. F. 14/17-B |38, dated the jth July 19%4, regarding
communal representation in the Services.

(Corrected up to the 1st Octobar 1940.)

DEPARTMENT OF COMMERCE.
Class 1.
1. Indian Mercantile Marine Training Ship Service.
2. Econominc Adviser to the Government of India.
3. Superintendent of Insurance.
4. Secretary, Indian Accountancy Board.
5. President and Members, Tariff Board.

* To Legislative Department only.
t To Defence Department only.
( ) To Education, Health & Lands.
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6. Ship Surveyors, Mercantile Marine Department, Bombay and Calcutta.
7. Headmaster, I.M.M.T.S ‘‘Dufferin’’, Bombay.
8. Shipping Masters, Bombay and Calcutta.
9. Engineer-in-Chief, and Engineer, Lighthouse Department.
10. Class I posts in the Patent Office.
*11. Indian Trade Commissioners.
*12. Assistant Superintendents of Insurance.
*13. High Commissioner for India.
14. Deputy Registrar of Trade Marks, Bombay.
15. Assistant Registrars of Trade Marks, Bombay and Calcutta.
Class 11.
16. Deputy Shipping Masters, Bombay and Calcutta.
17. Assistant Shipping Master, Calcutta.
18 .Chief Engineers of the Pilot Vessels, belonging to the Bengal Pilot Service.
19. Commercial Accountant, Lighthouse Department.
20. Engineer Supervisor, Lighthouse Workshops, Madras.
21. Class II posts in the Patent Office
Subordinate Services.
22. Draughtsman, HEngineer-in-Chief’s Office, Lighthouse Department.
23. Accountant for the Leadsmen’s Quarters at Calcutta.

DEPARTMENT OF COMMUNICATIONS.

Central Service, Class I.

1. Indian Meteorological Service.

2. Director of Civil Aviation in India; Deputy Director of Civil Aviation in India;
Chief Inspector of Aircraft; Chief Aerodrome Officer; Aircraft Inspecturs; Technical
Officers. .

Central Service, (Nass II.

3. Assistant Aircraft Inspectors, Aerodrome Officers; Arsistant Aerodrome
Officers ; Examiners; Hlectrical and Mechanical Superintendent.

Un-classified.

4. Controller of Broadcasting; Deputy Controller of Broadcasting; Chief Engineer,
All India Radio; Editor, Indian Listener, Research Engineer; News Editor, All Indian
Radio; Station Directors; Station Engineers; Assistant Station Directors; Director of
Programmes; Assistant Chief Engineer; Public Relations Officer; Director of Pro-
gramme Planning.

5. Consulting Engineer to the Government of India (Roads); Assistant to the
Consulting Engineer to the Government of India (Roads). :

DEFENCE DEPARTMENT.

. Indian Ecclesiastical Establishment.

Caretaker, Army and Air Headquarters.

. Chief Maulvi, Board of Examiners.

. Translators, M. T. (L) and Fauji Akhbar Sections.

Army Training and Educational Establishments.

Army Language Teachers.

Recruiters of the Technical Recruiting Branch of the Recruiting Organization.
. Civilian clerks of the Indian Territorial Force.

. Civil clerks of the Auxiliary Force, India.

*Unclassified.

©PONO T A NP
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10. Civilian clerks of the Indian Signal Training Corps, 8ignal Training Centre,
Jubbulpore.

11. Religious Teachers for the units of the Army in India.
12. Daroghas.

13. Assistant Farm Overseers, Veterinary Assistant Surgeons, Zilladars and locally
recruited staff of the Army Remount Department.

14. Principal Test Assistant.

15. Assistant Works Manager, Ordnance and Clothing Factories.

16. Technical Staff of the Indian Army Ordnance Corps.

17. Permanent Indian Artificers, I.A.0.C. of the following categories :

(i) Supervisors; (ii) Draughtsmen; (iii) Fitters; (iv) Blacksmiths; (v) Wheelers;
(vi) Instrument Mechanics; (vii) Electricians.

18. Overseers and sub-overseers, Controlled Flour Mills, Lyallpur.
19. Surveyors Assistants, Military Engineer Services.

DEPARTMENT OF EDUCATION, HEALTH AND LANDS.

PosTs IN AND UNDER THE IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH.
Oentral Service, Class I.

1. Vice-Chairman, Imperial Council of Agricultural Research; Agricultural Commis-
sioner with the Government of India; Animal Husbandry Commissioner with
the Government of India; Assistant Agricultural Commissioner with the
Government of India; Assistant Animal Husbandry Commissioner with the Govern-
ment of India; and Secretary, Imperial Council of Agricultural Research.

2. Agricultural Marketing Adviser to the Government of India.

3. Director, Professors and Assistant Professors at the Imperial Institute of Sugar
Technology.

4. Physical Chemist and Biochemist, Imperial Institute of Sugar Technology.

SERVICES AND POSTS DIRECTLY UNDER THE DEPARTMENT OF EDUCATION, HEALTH AND
LaNDs.

Oentral Service, Class I.

1. Medical Research Department.

2. Zoological Survey of India. .

3. Superintendent of Education, Delhi, Ajmer-Merwara and Central India.
4. Principal, Government College, Ajmer.

5. Keeper of the Records of the Government of India.

6. Librarian, Imperial Library, Calcutta.

7. Educational Commissioner with the Government of Irdia.

8. Agent General for India in the Union of South Africa.

9. Secretary to the Agent General for India in the Union of South Africa.

10. Agents of the Government of India in Burma, Ceylon and British Malaya.

11. Government Epigraphist for India, Superintendent for Epigraphy and Assistant.
Superintendent for Epigraphy. Archzological Department.

12. Technical Assistant to the Educational Commissioner with the Government of
India.

All posts in Central Service, Class I and Central Service Class I1 in the following : —
13. Imperial Agricultural Research Institute and substations.
14. The Imperial Dairy Department.
16. Imperial Veterinary Research Institute and its Sub-stations.
16. Botanical Survey of India.
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Central S;rm'i::e, Class I1.

17. Pharmacologist, Senior Exper:ment.nl Assistant, Pharmaceutical Chemist and
Biochemist, Biochemical Standardisation Laboratdry, Calcufta.

18. Assistant to the Agent of the Government of India in Ceylon.

1. Assistants to the Imperial Serologist.

Central Subordinate Service. :

20. Epigraphical Assistant and Clerks, Office of t-he Government Epigraphist for
India and Superintendent for Epigraphy.

21. Reader, and Custodian in the office' of the Superintendent for Epigraphy.

22. Custodians, Agra and Lahore Forts; Custodian, Archmological Area, Delhi Fort
and Curator, Indian War Memorial Mua“um, Delhi.

23. Entomological Assistant; Laboratory Assistants; Technical Assistant; Assistant,
Ethnological' Section; Artists; Ga]lery Asalst.a.uta Modo]ler Taxidermists ; "and Insect
Setters, Zoological Survey of India.

24. Ministerial establishments of the Agent General for India in ths Union of
South Africa and the Agents of the Government of India in Burma, Geylon and
British Malaya.

»

FINANCE DEPARTMENT.
PosTs DIRECTLY UNDER THE FINANCE DEPARTMENT.

LCentral Service, Clas I.

1. Master, Deputy Masters and Assistant Master, Security Printing, India.

2. Mint Masters, Bombay and Calcutta.

.3. Deputy Mint Master.

-4, Chief Assayer, Mint, Bombay.

.5. Deputy Controller of Stamps.

‘6. Assistant Master, Currency Note Press.
Central Service, Class 1.

7. Chief Inspector, Control; Engraver and Bupervisors (Technical), Security Print-

ing, India
8. Artist Engraver, Calcutta Mint.

. Deputy Chief Assayer, Bombay Mint.
Oentral Subordinate Service.

10. Bullion Establishment at the Mints.

11. Fifty per cent. of the Supervising staff of the Operative Establishments at the
Mints (Reserved for Europeans, Domiciled Europeans and Anglo-Indians).*

12. Junior Supervisors (Technical), Assistant Supervisors (Technical), and Estate
“Custodian, Security Printing, India.

Posts uNDER THE CENTRAL BOARD oF REVENUE.
Central Service, Class I.
1. Chief Chemist, Central Revenues.

2, Chief Mining Enﬂnwr, Salt Range Division, Central Excise & Salt Department,
North-Western India,

3. Electrical and Mechnical Engineer, Khewra.
4. Electrical and Mechanical Engineer, Sambhar.
5. Accountant Members, Income-tax Appeliate Tribunal.
Central Service, Class II. .
6. Mine Manager, Khewra.

* In filling vacancies in the remaining 50 cent. the reservations for Muslims
and the other minority communities (exchuding Domiciled Europeans and ' Anglo-Indians)
will be 334 per cent. and 8§ per cent., respectively.
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‘'HOME DEPARTMENT.
General Central Service, Class I. =
1. Government Examiner of Questioned Documents; Assistant Government Examiner
of Questioned Documents.

2. Assistant Director, Intelligence Bureau; Deputy Director and Assistant Dinectors,
Intelligence, Peshawar; Assistant Director, Intelligence, Quetta.

3. Becretary and Assistant Secretary, Federal Public- Service Commission.
. 4. Principal Information Officer, Deputy Principal Information Officer and Informa-
tion Officers. .
General Central Service, Class I1.

5. Deputy Central Intelligence Officers; Deputy Superintendent, Intelligence,
Peshawar; Deputy Superintendents of Police, Delhi and Cloorg.

6. Confidential Assistant, Intelligence Bureau.

7. Assistant Information Officers.

8. Supply Officer and Secretary to the Chief Commissioner, Andaman and Nicobar
Islands; Assistant Commissioner, Nicobars, Extra Assistant Conservators of Forests and
Exploitation Officers, Andamans Forest Department.

Central Subordinate Services.

9. Photographer, Intelligence Bureau.

10. Tahsildar and Sub-Inspector of Police under the Deputy Director, Intelligence,
Peshawar and Assistant Central Intelligence Officers.

11. Senior Special Assistant and Confidential Assistant, Office of the Federal Public

Service Commission.
12. Personnel of the Frontier, Intelligence Corps in the offices of the Deputy
Director, Intelligence, Peshawar and Senior Assistant Director, Intelligence, Quetta.
. .

DEPARTMENT OF LABOUR.
General Central Service, Class I.
1. Posts in the Indian School of Mines.
2. Consulting Architect in the Central Public Works Department.
3. Chief Inspector of Boilers & Factories, and Electric Inspector, Delhi & Ajmer-
Merwara.
General Central Service, Class I1.

4, Superintendent, Horticultural Operations; Assistant Superintendent, Horticul-
tural Operations (Central Public Works Depratment).

Ceneral Centarl Subor:iinate ‘Service.

5. Storekeeper, Deputy BStorekeepers, Assistants and Clerks, Stationery Stores
Section of thepééntml Stationery Office, Calcutta.®

LEGISLATIVE DEPARTMENT.

Central Service, Class I.

Additional Secretary and Draitsman, and Deputy Secretary,

1. Posts of Secretal 1, -
when h:ld by an omcefry&ho does not belong to the Indian Civil Service.

2 Posts of Solicitor to the Government of India, Second Solicitor to the Govern-
ment of India and Assistant Solicitor to the Government of India.

come within the scope of the orders regarding communal
of the term of contract of the present store-keeper.

* These posts will

repnesentation on expiry B
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STRENGTH OF THE GENBRAL HEADQUARTERS POLICE.

+151. *Sardar Sant Singh: (a) Will the Defence Secretary please state
the present strength of the General Headquarters: Police? How many of
them are Hindus, Muslims and Sikhs?

(b) What was the strength of this Police forck on the 1st J anuary, 1941,
and what was the communal composition thereof?

(c) What is the total number of men recruited into this force since 1st
January, 1941? How many of these newly recruited men are Hindus,
Mouslims and Sikhs?

(d) If the number of men belonging to any one of the three above men-
tioned communities be much more, or much less, than the proportion fixed
by the Home Department for representation of various communities in
various services under the Government of India, will the Honourable
Member please state the reasons for this increase or decrease?

Sir Gurunath Bewoor: (a) 102, all Muslims.
(b) 21, all Muslims.
(c) 81, all Muslims.

(d) The orders issued by the Home Department regarding recruitment
cn a communal basis do not apply to the General Headquarters Police
which is a wholly military formation.

SoALES OF PAY IN THE GOVERNMENT OF INDIA DEPARTMENTS AND THEIR
ATTACHED AND SUBORDINATE OFFICES SET UP SINCE 1ST APRIL, 1939.

+152. *Sardar Sant Singh: (a) Will the Honourable the Home Member
please state the names of the Government of India Departments and their

attached and subordinate offices which have been set up since 1§t April,
1939°?

(b) Are the orders in regard to scales of pay to be given to ail the men
employed in those departments or offices, similar in all cases, or is there
any distinction made in any case?

(c) If any distinction has been made in any one or more cases, will the
Honourable Member please state the reasons for such distinetion?

(d) Will the Honourable Member please lay on the table of the House
a copy of the orders passed in regard to the scales of pay given, or to be
given, to the employees of the said departments and offices?

The Honourable Sir Reginald Maxwell: ' The information is being col-
lected, and will be laid on the table by the Honourable the Finance Mem-
ber who is mainly concerned with this question.

REFUSAL OF GUN LICENSES TO GOVERNMENT SERVANTS IN DELHI.

1153. *Bardar Sant Singh: Is the Honourable the Home Member aware
that during the last two years several Government servants drawing

t Answer to this question laid on the table, the questioner having exhausted his
quota. !
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Rs. 100 or more per mensem have been: refused licences for guns,. etc.,
whereas hundreds of persons drawing less than Rs. 100, or having an
income of Rs. 100 or less, are in possession of guns in Delhi? If so, why,
and will Government please explain their policy in regard to this matter?

_ 'The Homourable Sir-Reginald Maxwsll: It is quite possible that
licences for guns have been refused to Government servants drawing
Rs. 100 or more per mensem while there are persons in Delhi with a smaller
income who possess licences. Licences are not given merely in view of
the salary or status of the applicant, but also in view of his real need to
possess arms.

SQRUTINY AT RENEWALS OF ARMS LICENSES BY THE DELHI ADMINISTRATION.

1154, *Bardar ‘Samt ‘Singh: - 'Will the Honourable the Home Member
please state if the Delhi Administration is- - following the rules made by
Government forthe grant of: arms licenses: to the public at the time of its
renewals? If so, will he please state the names of all the special police
officers in Delhi and their position, profession, amount of ingome-tax or
land revenue paid by each annually and the number and kind o% arms pos-
sessed by each of them in order to show how far the scrutiny was made by
the Delhi Administration in their cases? If not, why not?

The Honourable Sir Reginald Maxwell: I have no reason to suppose
that the answer to the first part of the question is otherwise than in the
affirmative. The information asked for in the second part of the question
is being collected and will be laid on the table of the House in due course.

. :
NoON-ALLOCATION OF TIME FOR BROADCASTING SIKH RELIGIOUS PROGRAMME
' BY THE DELHT BROADCASTING STATION.

+155. *Sardar Sant Singh: (a) Is the Honourable Member representing
the Information and Broadcasting Department aware that the Delhi Broad-
casting Station has reserved Thursday and Friday in each week for broad-
casting the religious programme of Muhammadan community?

(b) Is he also aware that almost whole of the Friday’s programme is
that for the Muslim community? .

(c) Is he further aware that similarly Tuesday and another day in a
week are reserved for broadcasting the religious and other programmnes of
the Hindu community and fairly good time of the day’s programme is allo-
cated for the purpose?

(d) Is he aware that no days are fixed in a week for broadcasting the
Sikh programme? If so, on what grounds has the Delhi Broadcasting
Station not similarly allocated time in each week for broadcasting Sikh
religious programme?

(e) Does he propose to consider the desirability of having at least two
days in a week reserved similarly for the purpose? If not, why not?

~ The Honourable Sir Andrew Clow: (a), (b) and (c). Programmes of
interest to Hindus and Muslims are broadcast on Tuesdays and Fridays res-
pectively. Bhajans and Qawwalis, purely as musical items, are broadcast

+ Answer to this question laid on the table, the questioner having exhausted his
quota. .
B2
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on Thursdays. These programmes, however, constitute only & small frac-
tion of the transmissions for those days which are not by any means reserv-
ed for Hindu and Muslim religious items.

(d) Yes. All-India Radio programmes are designed to cater for ?he
tastes and requirements of the generality of listeners. The number of 8ikh
listeners in the country does not justify. a regular weekly broadcast of their
religious programmes.

(e) No: for the reasons I have already stated in reply to part (d).

RECOMMENDATIONS MADE BY THE INDIAN MEDICAL ASSOCIATION.

156. *Mr. Govind V. Deshmukh: Will the Defence Secretary please
state the recommendations made by the Indian Medical Assomahm as
passed by its Central Council last July to the Government of India and
which of them were accepted and which were rejected, and what were the
grounds for rejecting the same?

Sir Guranath Bewoor: I lay a statement on the table.

The following recommendations were embodied in a Resolution adopted by the
General Council of the Indian Medical Association on Juéye the 13th, a copy of which
was forwarded to the Director General, Indian Medical Service :

(1) That all officers belonging to the Indian Medical Service and Indian Medical
Department working on the civil side, constituting as they are said to
be a War Reserve for the Army, should be recalled to the Army imme-
diately and that the vacancies created by such reversion of the officers
should be filled up by selection after open advertisemenf, because there
should be no civil side of the Indian Medical Service and the Indian
Medical Department hereafter. These appointments should be made on
a temporary basis for the duration of the war so as to enable the officers

returning from War Service to apply for and compete for these posts on
equal terms.

(2) That during the period of the war no distinction shall be allowed to continue
as between the Indian and European members of the Indian Medical
Service and Indian Medical Department regarding the pay, allowances,
status, eligibility to commands, specialists’ ~appointments, family
allowances, leave, promotion, gratuities, disability compensation, etc..
whether these officers hold temporary or permanent posts in the Indian
Medical Service or in the Army in India Reserve of Officers or hold
Emergency Commissions.

{3) That (a) the policy governing the changes proposed above should be under
the direction of a Central Board on which the Indian Medical Association

should be adequately represented, so as to facilitate recruitment to the
Emergency Commissions.

(b) The holders of emergency commissions should be given first preference for
holding permanent posts in the Indian Medical Service, the selection for
such appointments to be made by a Selection Committee on which the
Indian Medical Association should be adequately represented.

(4) That the members of the profession volunteering their services for
Emergency Commissions in the Indian Medical Service or for appointments
in the Indian Medical Department should start with a rank and senmiority
in ‘consonance with their experience and standing in the profession, and
that all commands should be open to them on the basis of seniority.

(5) That 10 per cent. of the officers in the Indian Medical Department (Indian
Branch) shall be granted Honorary King's Commissions.

_ No. 3 (a) has been in part adopted by Govemment, who have formed a Central
Advisory Board to review the progress of the recommendations by the recent Indian
Medical Service Recruitment Conference. The remaining suggestions are still being
actively considered by the Government of India and none have so far been rejected.
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+167*.

AUSTRALIANS GIVEN EMERGENCY COMMISSIONS IN THE INDIAN ARMY.

158. *Mr. Govind V. Deshmukh: Will the Defence Secretary please
state:

(a) whether any Australians have been given emergency commis-
sions in the Indian Army;

(b) whether the Australians who have been, as cadets, given emer-
gency commission in the Indian Army, had applied for the
same and were interviewed by any selection committee ; if so,
when and where; ’

(c) whether the Government of India or the Australian Government
paid, or pays, for their training; ‘ '

(d) the place in India where they received their training;
(e) the regiment to which they are attached; and

(f) whether British Officers are recruited from any of the British

Colonies for being posted as Officers of Indian Army; if so,
how many?

Sir Gurunath Bewoor: (a) Yes.

(b) Yes. They were interviewed by an Indian Army Officer of the
rank of Brigadier in August 1941 in Malaya.

(c) The @Government of India did not pay for their .training as they
received no training in India.

(d) Does not arise.
(e) They have been posted to various regiments of the Indian Army.

(f) Yes. The number of officers so recruited is 46 so far.

Mr. Husenbhai Abdullabhai Laljee: Did the Government of India ask
for their services? -

Sir Gurunath Bewoor: No, Sir. These young Australians applied for
commissions in the Indian Army, and as they were considered suitable in
all respects, and as we were very greatly in need of candidates—we con-
tinue to be in very great need of candidates,—for the officer ranks of the
army, they were taken. And, may I say, Sir, with your permission that
we have in this war the whole of the British Commonwealth fighting a
common enemy. We have Australian soldiers, Newzealanders, every one
from the Colonies of the British Empire fighting shoulder to shouldgr.
sepoys, officers and soldiers together, and as the .demands of the Indian
Army are very great, we welcome any good materlal' f;om any part of f,he
British Empire, and in doing so, we are nob depriving a single Indian
of a possible post in the officers rank, because our demands are much
beyond the supplies now available.

+ This question was withdrawn by the questioner.
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Sardar Sant Singh: May I know, Sir, if any Indian Officer trained in
Dehra Dun with qualifications to be an officer in the army has been
employed in the British Army in England at their expense?

Sir Gurunath Bewoor: I don’t see how that question arises. I have
been asked whether Australians have been taken in the Indian Army, and I
have given reasons for it. The British Army is not in need of Indian Officers
but the Honourable Member is aware that we have Indian Officers, Indian
Pilots of the Indian Air Force, seconded to the Royal Air Force, and they
are doing very well indeed.

Mr. N. M. Joshi: May I know, Sir, whether any Indian officers have
been appointed in the Australian Army?

Sir Gurunath Bewoor: No, Sir, the question has not arisen at all.

_ Mr. Govind V. Deshmukh: May I know, Sir, which are the regiments
in India to which these Australian officers have been attached?

__S8ir Gurunath Bewoor: Actuslly I have the names, but I do not think
it is in the public interest to give them.

Qm Huhnmpnd Ahmad Kazmi: May I know, Sir, whether any of these
Australians applied for posts in the Indian army before, if not, how is it
ghat tgey came to know that they could get appointments in the Indian

rmy

Sir Gurunath Bewoor: We have had Australians in theeIndian Army
even before. They used to come through Sandhurst in the old days in
the usual way. At this time the whole Empire is aware of the need of
man power in different parts of the Empire, and as these young Austra-
4}:&a.nsﬂ:vere in every way suitable, they offered their services and we accept-

em. ‘

Mr. N. M. Joghi: May I know whether, since there is a great dearth of
oi‘ﬁce}'s in India, the Government of India propose to send an application
to Hitler for training some of our men as officers?

Sir Gurunath Bewoor: I am surprised that the Honourable Member
should ask a question like this. If the Germans are prepared to come
here and fight against Hitler, we shall consider that question, and wve
shall be glad if they will bring with them some equipment also.

Lieut.-Colonel Sir Henry @idney: I have no desire to request the Hon-
ourable Member to ask Hitler to train our men, but may I know whethes
these Australian officers received any training before they were appointed
and if so, where? '

Sir Gurunath Bewoor: These young officers whom we have taken have
been properly trained in an Officers’ Training School.

Lieut.-Oolonel Sir Henry @idney: I hope it is not at India’s expense.
Sir Gurunath Bewoor: I have said it is not.
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Lieut.-Colonel Sir Henry Gidney: Whilst I agree entirely with the
sentiments that have been expressed by the Honourable Member regarding
the loyalty of the people of the Commonwealth and the Colonies, will the
"Honourable Member give this House a categorical statement to show
that this Government did not ask the Australian Government or the Gov-
ernments of the various Colonies or Dominions for these officers to be sent
over here?

Sir Gurunath Bewoor: I can only say, so far as I have seen the
papers, that there was no request sent to the Australian Government
by the Indian Government for these particular men, but if the Honourable
Member is desirous of getting more definite information on the point, I
shall require notice.

Mr. Govind V. Deshmukh: May I know, Sir, whether the Australian
Government suggested that some of their mer. should be attached to Indian
regiments ?

Sir Gurunath Bewoor: No, Sir.

Sir Oowasji Jehangir: May I knqw if these Australians were resident
in India?

Sir Gurunath Bewoor: No, Sir.

Sardar Sant Singh: May I know the exact place where these Australian
officers were trained before?

8ir Gurunath Bewoor: Some of them were trained at Singapore where
there is an Officers’ Training School.

Sardar Sant Singh: May I know if Indian Officers have been appointed
in any part of the Commonwealth of Great Britain?

Sir Gurunath Bewoor: I have replied to that question. The question
has not arisen. We want all the Indian officers we can get for our own
army.

Sardar Sant Singh: May I know if the Government of India holds
that India is a good ground for exploitation by every member of the Com-
monwealth?

Sir Gurunath Bewoor: There is no question of exploitation, and they
are holding Commissions purely on a temporary basis for the period of the
war.
~Dl::snz.mrmy OF OONVEYING SHACKLED DELHI JATL PRISONERS IN VEHICLES.

" 159. *Mr. E. L. 0. Gwilt: (a) Is the Honourable the Home Member
aware of the fact that jail priconers shackled with wrist and ankle irons
are frequently marched through the streets of Delhi?

(b) In view of the extremely undesirable nature of such practice, is he

prepared to take steps to ensure that such prisoners are conveyed in
vehicles which do not expose them to exhibition to the public?

The Honourable Sir Reginald Maxwell: (a) The answer is in the affir-
mative.
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(b) Orders were issued by the Chief Commissioner last winter for
ccenveyances to be provided in all cases when prisoners have to be moved
between the Delhi Jail and the Railway Station on transfer or between
the jail and the courts. Owing to some misunderstanding, the orders
have not vet been fully complied with but this will be done in future.

Bax oN Export OF TEE Siudent OF JUBBULPORE TO FOREIGN COUNTRIES.

160. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the
Home Member please state if he is aware of the fact that the Student of
Jubbulpore, is the official organ of the All-India Students’ Federation?

(b) Is it or is it not a fact that the Government censor has banned its
export to foreign countries? If so, why?

(c) Have Government considered the advisability of withdrawing the
said ban?

The Honourable Sir Reginald Maxwell: (a) Yes.

(b) It is a fact that an export permit for this paper was refused, as it
was not considered to be of a suitable character for export.

(c) No.

Qazi Muhammad Ahmad Kazmi: Do Government consider that a paper
which is quite safe for India itself will be unsafe for America?

The Honourable Sir Reginald Maxwell: I will consider the Honourable
Member's suggestion.

Qazi Muhammad Ahmad Kazmi: May I know if Ggvernment have
banned this paper for any improper articles on account of which they
have deemed it advisable to stop its export?

The Honourable Sir Reginald Maxwell: I should require notice.

CARRYING OF CONFIDENTIAL PAPERS OF THEIR OFFICE WITH THEM BY
GOVERNMENT OFFICERS ON TRANSFER.

161. *Maulvi Abdur Rasheed Chaudhury: Will the Honourable the
Home Member please state if it is customary for officers of Government,
who are under orders of transfer, to take with them without the consent of
their successors in office, confidential papers and correspondence which
took place during their tenure of office; and if so, under what rules such
papers are not handed over to the successors in office for future guidance
in the interests of administration of that particular office to which such
officers belong ?

The qmogra?le 8ir Reginald Maxwell: The answer to the first part.of
the question is ““No’’. The second part of the question does not arise.

ImPorT DUTY ON UNITED STATES OF AMERICA GOODS.

1162. *Sardar Sant Singh: Will the Honourable the Fi
A . : nance Memb
please state if the import duty on goods manufactured in the I;:r:ilte?dr

qno:t. Answer to this question laid on the table, the questioner having exhausted his
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States of America and imported into this country, has been removed or
reduced by any executive action ?

The Honourable Sir Jeremy Raisman: No.

DESIRABILITY OF CONTROLLING THE RATES OF INTEREST CHARGED BY BANKS.

1163. *Sardar Sant Singh: Will the Honourable the Finance Member
please state whether Governinent are aware that exchange banks have
stopped paying any interest on the current accounts, and some of the Indian
premier banks have also reduced the rate and are now paying only 1 per
cent. interest on the current account and hardly 24 to 3 per cent. on fixed
deposits? If so, do Government propose to fix the maximum rate of
interest the banks and the sowcars can charge or claim in view of the very
poor condition of the people of the country desling in raw produce of the
country, or to those who have perforce to borrow on landed property?

The Honourable Sir Jeremy Raisman: Government have not at hand
the particulars of rates of interest allowed by banks on various kinds of
deposits, but are aware that in view of the cheap money policy followed
in recent years the banks have had to reduce the rates of interest on cur-
rent accounts and other deposits. Government see no occasioh to promote
legislation to regulate the rate of interest charged by banking corpora-
tions. As for regulating interest generally, the matter is for the pro-

vinces.

UNSTARRED QUESTIONS AND ANSWERS.

RULES UNDER SECTION 241 OF THE GOVERNMENT OF INDIA Acr, 1935.

56. Maulvi Abdur Rasheed Chaudhury: Will the Honourable the
Finance Member be pleased to state if they have framed any rules under
section 241 of the Government of India Act, 1985, similar to those made
by them under section 96 B (2) of the Government of India Act. 1919?
Will he further be pleased to state whether the Fundamental and the
Civil Services Classification, Control and Appeal Rules made by them
under section 96 B (2) of the Government of India Act, 1919, are still in
force, without any modifications? If not, what rules have taken their
place, or what changes have been made in them?

The Honourable Sir Jeremy Raisman: The Government of India have
not as yet framed any rules under section 241 of the Government of
India Act, 1985, similar to those made by thera under section 96 B (2)
of the Government of India Act, 1919, except the Central Civil Services

. (Extraordinary Pension) Rules.

The Fundamental and the Civil Services (Classification, Control and
Appeal) Rules are still in force subject to the provisions of section 276
of the Government of India Act, 1985, and also subject to the amendments
issued from time to time. ) )

The first part of the question does not arise. The changes made in the
Rules are contained in the orders issued from time to time and published

in the official gazette.

+Answer to thi; question laid on the table, the questioner having exhausted his
quota.
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Caszs oF REMOVAL oF THE EFFICIENCY BAR OF INCOME-TAX OFFIOERS IN THE
CENTRAL PrOVINCES AND THE UNITED PROVINCES.

57. Maulvi Abdur Rasheed Chaudhury: (a) Will the Honourable the
Finance Member be pleased to state in how many cases efficiency bar
imposed on Income-tax Officers in Central Provinces and United Provinces
has been removed within the last 12 months and after what duration?

(b) Are Government aware that efficiency bars have been removed
within the said period by the Income-tax Commissioner after his personal
inspeetion of work without waiting for more than one report of the Inspect-
ing Assistant Commissioner, while this has not been done for years in other
cases? What is the explanation for such a discriminatory action?

The Honourable Sir Jeremy Raisman: (a) and (b). The information is
being obtained and will be laid on the table of the House in due course.

PROCEDURE FOLLOWED IN IMPOSING THE PENALTY OF STOPPAGE AT THE
EFFICIENCY BAR.

58. Maulvi Abdur Rasheed Ohaudhury: (a) Will the Honourable the
Finance Member please state whether it is not a fact that on the 8th Sep-
tember, 1939, in the Legislative Assembly, in his answer to parts (e), (f)
and (h) of starred question No. 122, admitted that the procedure prescrib-
ed in Civil Services (Classification, Control and Appeal) Rule 55 .was
generally followed in imposing penalties?

(b) Is not stoppage at an efficiency bar a penalty? Is it not a fact that
on the 2nd December, 1940, in the Council of State, Government, in their
answer to part (b) of question No. 99, stated that the procedure prescribed
in Civil Services (Classification, Control and Appeal) Rule 55¢would be
needlessly elaborate in the case of penalties less than dismissal, removal
and reduction? How do they reconcile these two divergent answers?

The Honourable Sir Jeremy Raisman: (a) Yes.

(b) The reply to the first two parts is in the affirmative. As regards
the last part, the position is that though it is not necessary to follow the
procedure laid down in rule 55 of the Classification, Control and Appeal
Rules in cases where the penalty of censure, or withholding of increment
or promotion, or recovery from pay of the whole or part of any pecuniary
loss caused to Government by negligence or breach of orders, is imposed,
generally in practice the grounds on which it is proposed to take action in
such cases are communicated to the officer concerned who is also given

an opportunity of defending himself before these penalties are actually
imposed.

SEIZURE OF THE SAINIK PRESS, AGRA.

59. Qazi Muhammad Ahmad Kazmi: Will the Honourable the Home
Member be pleased to state:

(a) the date on which the orders of seizure of the Sainik Press,
Agra, were passed;

(b) the periods for which the Press remained in police possession;

(c) the name and authorities which passed these orders, with the
reasons for them; and

(d) why and when the first order of seizure was set aside?
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The Honourable Sir Reginald Maxwell: (a) to (d). The action taken
against the Sainik Press was taken by the Government of the United

Provipces or their officers and the Government of India cannot answer
questions about it.

SE1ZURE oF THE Sainik PRESS, AGRaA.

60. Qazi Muhammad Ahmad Kazmi: Will the Honourable the Home
Member be pleased to state:

(a) whether it is a fact that the All-India Newspapers and Editors
Conference held in Delhi in November, 1940, passed a resolu-
tion asking for the cancellation of the second order of the
seizure of the Sainik Press and that the United Provinces
Provincial Press Advisory Committee has- also unanimously
recommended the cancellation of that order;

(b, the step or steps Government have taken in that connection;

(c) whether Government will lay the copy of these resolutions and
the order of the first and second seizures on the table;

(d) whether Government intend to compensate the press and the
paper for the loss suffered due to the first order of seizure;
and

(e) the reason or reasons why Government are not accepting the
recommendations of the All-India and TUnited Provinces
Press Advisory Committees?

The Henourable Sir Reginald Maxwell: (a) It is a fact that the All-
India Newspaper Editors’ Conference passed a resolution on this subject
in November? 1940. This Resolution was published in the Press at the
time, but the Government of India took no action on it as the matter
concerned the Government of the United Provinces. Subsequently the
All-India Newspaper Editors’ Conference passed further resolutions on the
subject which the Government of India agreed to refer to the Government
of the United Provinces.

(b) to (e). These parts of the guestion concern the Government of
the United Provinces.

STATEMENTS LAID ON THE TABLE.
Information promissed in reply to parts (c) and (d) of starred question
No. 140 asked by Mr. H. A. Sathar H. Essak Sait on the 18th Novem-

ber, 1940.
SuGGESTIONS MADE BY THE Porr Has COMMITTEES.

’

(c) Statement showing the suggestions made by ‘he Port and Provincial Haj Committees and
action taken thereon.

Serial Name of Port Suggestions. Action Taken.
No. Haj Committee. .
1 2 3 4

1 Calcutta Port Haj The number afnd s{ze of iat- Not accepted.
Committee. , rines on pilgrim ships should
be increased.
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Serial Name of Port Suggestions.
No. Haj Committee.
1 2 3
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Action Taken.

1
2 Calcutta Port Haj One or two cooks for the The suggestion was brought to

Committee. preparation of food for ~ the notice of the Shipping
pilgrims may be recruited Companies.
from Bengali Cooks.

3 Do. . If practicable a convenient The suggestion was brought
p may be temporarily to the notice of the shipping
provided in pilgrim ships Companies.

B for saying prayers.

4 Bombay Port Haj
Committee. on decks should
either be increased from 16
to 18 superficial feet or the
shipping Co. should make
ents for sleeping
platforms without increas-
ing the steamer fares.

in all decks, the

space around the engine

. room should be provided
with such fans etherwise

such space should not be

measured for pilgrims un-

less it is encased with

materials which would not

allow heat to inconvenience

[ Do. .
Morrison & Co., the Com-
mittee  suggestes  that

pilgrims should co-operate
amongst themselves to set

aside certain space for

airing, conmz&twnnl pray-

ers, etc.

7 Do. .
different fares for 1st class
cabins on Upper and Lower
decks respectlvely and call
them 1lst class ¢ A’ and lst
class ‘B’ as is the case on
the P. & O. mail boats.

8 Do. . For every 500
gangway shoulg be put in
use provided adequa.te
measures are taken to see
that the chances of infec-
tion are not increased by
the unrestricted admission
mf.f pilgrims ing from
infectious or contageous
diseases.

The space allotted to each This

recommendation was
i[a before the standing
j Committee and the
Government of Bombay were
requested to ask the Ship-
ping Company to consider
the posaibility of giving
effect to the suggestions
made by the Committee.

If electrxc fans are not to be It was decided after consulta-

tion with the Standing Haj
Committee to defer consi-
deration of the recommenda-
‘tion pending the results of
experiments  contemplated
by the Shipping Co. of the
Thermo Tank system in one
of their okler ships. (The
Mogul Line 8hips have since
‘been fitted with electric
fans.)

Agreeing with Mesars. Turner Accepted.

The Shipping Co. should fix The suggestion was brought to

the notice of the Shipping
Company.

-

one It was not found feasible to

accept this recommendation.
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Serial Name of Pert Suggestions. Action Taken,
No. Haj Committee.
1 2 3 4
9 Bombay Port Haj, Speed of pilgrim ships should The matter was brought to the
Committee. not be slackened for the  notice of the Shipping
sake of economy but the  Company.

10

11

12

13

14

15

16

17

18

19

.

delay and inconvenience
caused to pilgrims should
receive the serious consider-
ation of the Mogul Line.

The practice of collecting boat

hire at JEDDA with the

money should be
discontinued.

The ship’s staff with the assis-
tance of the Indian Vice-
Consul and the Company’s

Agents at Jedda should allot
spaces in the same way as is

done in Bombay.

Various complaints regarding

the food supplied to pil-
grims,

Rules 80 and 81 of the Indian
Pilgrim Ships Rules, 1933,
should be amended to give
the weights or measure-

_ments of articles as far as
possible.

Calcutta Port Haj Section 149 (3) of the Indian

Committee.

Do.

Merchant Shipping Act
should be amended so that
children under 3 may be
carried on a pilgrim ship
free of charge and those
under 12 years at half rates.

A representative of each port

Haj Committee should be
made a member of the
Standing Haj Committee.

Karachi Port Haj Additions and alterations to

Committee.

Do.

Do.

Do.

.

the Pilgrim Camp, Karachi.

Reorientation of latrines in

the Pilgrim Camp, Karachi.

Erection of a wall around the

Pilgrim Camp, Karachi.

Marking of individual spaces
of 16 sq. ft. each for pilgrim.

It was decided, after co

The complaints w;

The

The reeommendation has since

been accepted but the
matter has been reopened
by the Saudi Arabian
Government. °

ta-
tion with the British Minis-
ter, Jedda, that it would not
be g:cticable to give effect
to this recommendation.

brought
to the notice of the Shipping

Company.

Not accepted.

Not accepted.

Not accepted.

Certain additions and alter-

ations are being carried out.

recommendation
accepted.

was

Accepted.

Not accepted t the time. The

Bill recently passed by the
Legislative Assembly
seeks to give 18 sq. ft. per
pilgrim and aleo makes pro-
vision for individual spaces
compuldory.
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gerial Mume of Port Suggestions. Action "Teken. icen.

No. Haj Committee.

1 2 3 4

@

20 Karachi Port"Haj Reservation of seats of deck Not aocepted.
*

Committee. pilgrims on board pilgrim
ship'e.
21 Do. . The Shipping Company be Not accepted.

s approached to exclude when
calculating the space avail- <
able for pilgripps such en-
® trances and unsuitable curv-
“ es which do not allow for the .
circumstances and limita-
tions of human frame. *

22 Do. . Dining space for deck pilgrims Not accepted.
IS should be provided on upper
decks.
23 Do. Pilgrims should be supplied Not accepted.

with crockery at the time
of serving meals.

The D. P. H.,, Bengal, and The D. P. H. and Assistant

Port Haj
24 C%oag:.ltm ! officers subordinate to him

not below the rank of an
Assistant  Surgeon who
may be deputed by him at
Calcutta for vaccinating and
inoculating pilgrims may be
authorised to issue immuni-
zation certificates.

- allow officegs s

D. P. H. are already in-
cluded among authorities
gompetent to issue certi-
cates. The posal to

umdinate to
them to issue certificates
without counter signature
and to countersign certifi-

cates issued by other re-
gistered medical practition-
ers was not accepted.

25 Do. The form of pilgrims pass Accepted.
should be revised.
Do. Space on upper decks should The Shippin, Companies
26 p:: reservl;gefor females for agreed tgatg if 20 orpmore
recreation purposes. female pilgrims desired to
have space reserved, their
request should if practicable
be complied with.
L]
27 Do. Shipping Company should be Not accepted.
asked to reserve a portion
of the deck for prayers
without increasing steamer s
G fares.
98 Karachi Port Haj Pilgrim ships intended to The proposal was brought to
Committee. carry Karachi ilgri the notice of the Shipping
should commence their vo- Companies.
yage direct from Karachi.

29 Bombay Port Haj Either the space per pilgrim
Committee. ¢ in between decks be in-
creased to 18 sq. ft. or
sleeping platforms should

be provided.

The Central Legislative As.
sembly has ed a non.
official Bill to increase the
pllg;'tun space from 16 to 18
8q. ft.

The alternative suggestion was
\ not accepted.

a
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» ERE T
l 2 . .... - 3 ‘ » 4 .
30 Bombay Port$iaj * Blocks' for 3,°4, 8 & 12 pile Not aggepted.
c i ¢ 5imssh be nirked in
e’ bpaiht instead of chalk and
sthey shmﬂ:uge allotted to
,° plgrims - kespeottve
numbers markged on their
. ticke}s, . ' , R .
“,
31 Do. . The 'Shipping CYmpani Shipping Companies
should s aa experimental gy to provide separate
L ] meaghre, reserve certain | accomzgodation if 20 or more
.
» W‘for those female pil- female pilgrims desired to
¢ grima,wHb would like to re- have Buch accommodation.
main separately from male
pilgrims. _
32 Do. . Electric fans should be pro- Referred to the Mogdl Line
' vided in the space around  who have sinee' fitted all
the engine room otherwise their ships except * Islami *
it should not be measured with electric fans. The B. 8.
for pilgrims. ‘ Islami * is fitted with the
thermo tank system.

33 Do. ents for salt water Balt water pi have been
for ablutions should be provided on the upper decks.
made for pilgrims on board It has been decided not to
ships. have such taps on between

decks.

3¢ Do. Pilgrims should be allowed to Not accspted.
go ashore at Aden.

35 Do. The date of departure of a Under arrangements made
.pilgrim ship from Jedda the shipping agents at Jedda
should be notified to pil-  inform the Legation of the

ims at Mecca, Medina probable date of arrival of a
and Jedda by the British pilgrim ship and of the
‘Legation at Jedda through  number of pilgrims it can
Mutawwifs. accommodate and this in-
formation is passed on to
pilgrims by the Legation
through the Mutawwifs.
6 Do. . The speed of pilgrim ship The complaints were brought
3 should be increased. to the notice of the Ship;fng
Company. |

37. Do. Issue of pilgrim pass in new Accepted.
form and separate passes to
individual pilgrims by au-
thorities in Districts.

38 Calcutta Port Haj Control over the undesirable Under consideration.

Committee. activities of muallims.
39 Do. Amendment of the Indian Not accepted.
Pilgrim Ship Rules in order
to prevent alteration in the
dates of sailings announced
by shipping companies.
40 . De. . Quaslity of food should be Commended to the Shipping

improved and better quali-
ty of rice and mustard oil
should be kept on board..

Companies.
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41

43

46

47

49

-51

Sufficilent nusber of !alee
fans should be
deck

Karachi Port Haj One- or
Committee. Bho travekby
' ]

. BO? Ing to Jedda ‘m‘

nrrangemen .
4 ‘oard ship. e
.-

A lady doctor oran mi:oﬁﬂ
be appointed on e
grim ship. - N

Calgutta Port Hhj
Committee.

R

Do. .

Bcnnbny Port Haj Adoption of the deposit sys-
Committee. tem to the exclusion of the

return ticket system.
Ehips sl.lowed to ply for carry-
ould be of

ﬁs’oer speed than at preseat
and rule &5 of the I. P.' 8.
Rules should be amended so
a8 to make the minimum
speed 10 knotas,

Communique containing full
information regarding sail-
ings, etc. should be pub-
lished at least 2 months be-
fore the date of sailing of the
first pilgrim ship.

The Government of India
should represent to the
Saudi Arabian Government
‘against extending the Taq-
rir system to pilgrims.of
Assam.

Calcutta Port Haj
Committee.

In the interest of pilgrims
there should be healthy com-
petition between shipping
companies measures
should be adopted to put a
stop to unfair competition
in pilgrim trade.

Grant of concessions to pil-
grims on railways.

Appointment of & Bengali
Muslim Doctor in the Go-
vernment of India, dispen-
sary in the Hedjaz.

Fixation of a certain amount
of railway fare and its inclu-
gion in the cost of passage
ticket. °

Bombay Port Haj
Committee.

ﬂectnc have been pro-
-! Mdaﬂtween decks. P

m&ubam of thm.'ﬂot. %ccepted

"ﬁe Shifping Company re-

that it was difficuld
to obtain suitable wamen
for the post.

Not accepted.

Not acoepted.

Accepted.

The objections were brought to
the notice of His Majesty's
Minister, Jedda.

The views of the Committee
were noted.

Not accepted.

Accepted.

Under consideration.
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Action Talken.

52

53

55

36

57

59

80

61

L ®

Caloutta Port Hej Uniform practxcg of embarka- ~ Ynder con.mdemtxon

Committee. -.

1

O“(;

Port Haj Com-
mittee, Bombay.

Karachi Port Haj
Committee.

Bombay Port Haj
Committee.

Do.

Do. .

tion -of Rilgrimg should be

" applied to the portg of Cal-

cuttg,

Bomb and
Kardchv oo

Bona fide Bengali coéks should The suggex;:n was brought to

be, employed
Ling- ahlps

s India.

. e

' The Q‘Ib;tb ort Haj Com-
mittee and the Port Health
Officer ghould examine tho-
roughly the food stuffs on
board pilgrim ships.

 Haj
abxlmg m

‘Government should fix fairly
reasonable, stable, and uni-
form fares for pilgrim ships
in consultation with Port
Haj Committees, Shipping
Companies and Standing
Haj Committee.

Adoption of deposit system
to the exclusion of return
ticket system.

Officers of the Sind Subordi-
nate medical service may be
deputed to sign the certi-
ficates of inoculation and to
supervise the vaccination
work and countersign vac-
cmatlon certificates.

Bookings should be s d
48 hours before the suﬁ.:g
of each steamer or mediocal

inspection should be permit-
ted after sunset.

Proposed  abolition of the
system of nominating per-
sons to receive the value of
return ticket or deposit
made by pilgrims.

Pilgrim ships should not be
required to call at Kamaran

if infectious diseases are not

noticed on board.

* the no

Compgny.
i 2

*

-The duty examining food
stuffs one;ilgnm ships has
been entrused to Port Hea.lt.h
Officers. s

of theShlppmg

-
Not accepted.

Not accepted.

L4
Not accepted.

No change was oconsidered
necessary for the time being.

Not accepted.

Not accepted.

The Government. of Indis The Saudi Arab Government of

should t h
diplomatic ehsnnels for the
reduction of the Jedds gani-

tary dues.

their . awn .accord, - reduced

the Jedda sanitary dues by
per cent. during the

1940-41 pilgrim season.

C
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62

63

66

67

68

70

n

72

Karachi Port Haj
Committee.

Bomb.y Port Hn)
Committee. ~

Do. .

"

Provincial  Haj

Lstrmas on 8. 8. Ala.vi?’ Under consideration..
», ¢« Akbar °’ L
and K Khosrpu * which are
situatedr near the kitchens .
mfay be removed to pome
other place..

Ehan Babadur 8h. Facli-Haq The Bill was pased by the
Piracha’s Bill fo amend the  Assembly subject to certain:

«¢ Indian Merchant Bhipp mg maqdifications during the last

Act, 1923 should seesion of the Assembly.
supported by Goverﬂmﬁz > o

Mogul Line Ships ‘ Khoe;ou. Under consideration.
¢ Alavi 7, “ Jehangir
“ Akbar should be reno-
vated if they are to be .
used for pilgrim traffic.

Shipping Companies should Do.
be prohibited from giving
any preferential treatment
to amirs-ul-Haj.

Shipping Companies should The Moghul Line have stated
employ at least 5 muslims that the crew of each pilgrim-
in the crew of each pilgrim ship includes more than 12
ship to attend to the burial muslims.
of dead bodies. .

The number of water taps on Under consideration..
pilgrim ships should be in-
creased and sea water must
be made available day and
night.
Canvas sheets with red or Do.
black lines should be spread
on the between decks.

The Mogul Line should be Do.
asked to reserve accommo-
dation for pilgrims who
come from long distances
relying on the assurances
in Government
communiques.

Pilgrim ships should not be Do.
allowed to carry more pil-
gﬁnstha.ntheymoertl

to

Luggage should be arranged ° Do..
on the quay at Jedda ac-
oordmg to the Serial num-

Allotment of funds for giving Not accepted.

Committee, Punjab. travelling allowance to
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Serial Name of Port 8 ions. Action Taken.
No. Haj C‘omml2 ittee. megest on
1 3 4

73 Provincial Haj Grant of free railway passes Not acoce .
Committee, Punjab. to members of the C{Imm.it- pted

tee deputed to visit Karachi
during pilgrim season.

74 Do. . Members of the Committee be Do.
em to issue pilgrim
passes.

76 Do. . The Mogul Line may be in- No action was taken.
duced to condemn their old
pilgrim ships which are not
in good condition and to
provide new ones.

76 Provincial Haj One third of the amount of Accepted. !
Committee, Assam. the pilgrim pass fee realised
from pilgrims from Assam
by Port Haj Committees
should be paid to the Com-
mittes.
77 Provincial Haj Com- The practice of requiring at- Not acoepted.
mittee, N. W. F. P. testation by witnesses on
the nomination form may

be discontinued.
78 Do. . Grant of travelling conces- Do.
sions on railways to pil-
grims.
79 Do. . Prevention of rate-war in the The views of the Committee
pilgrim trade between ship-  were noted.
* ping companies.
80 Do. . Maximum deck fares should Not accepted.

be fixed at Rs. 120 and
Rs. 1156 from Bombay and
Karachi respectively.

81 Do. . Ample provision of medicines, The Proviacial Haj Committee
and drugs should be pro- was asked to bring to notice
vided and muslim qualified any instances I  which
doctors and nurses should stocksdec‘:lfmodioims:htrnot
be employed on pilgrim provi in pilgrim ghips in
shipe. s accordance with the Inp;.mn

Pilgrim Ships Rules, and
also of any instance in
which a non-muslim doctor
is employed in future.

82 Do. . A member of the N. W. F. P. Under consideration.

Haj Committee should be
& member of the Port Haj
Committee.

(d) Statement showing the Muslim staff employed on Pilgrim ships.
(5) *Ships of the Mogul Line.

Pilgrim Season. Total of crew. Number of Musalims.

W039-40 e e e e . 999 527

ine ha; record of the number of occasions an which the services of
pm?;? Mcommw'mm; inwmga.ldm to the employment of Muslims have been utilised. The
Port Haj Committee, Bombay, howevm'e,mgaqnanbly sends Muslime to them for employ-
ment and if thers are vacancies and the applicants are found suitable they are invanab!

employed . . R
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(it) * Shipe of the Haj Line (Scindia Steam Navigation Company.)

Pllgrun Season Total of crew. Namber of Muslims.
1937-38 L 201 207
1938-39 . . . . . . 266 159

*The Scindia Steam Navigation Company F;mm icipated in the pilgrim trade during the
pilgrim seasons of 1937-38 and 1938-39 ms;n e Port Haj Comnngt;sees recommended ten
applications to the Company but as the applicants came generally from up-country stations,
it was not found possible to interview them and consequently attempts were made to
employ only Muslims for those posts as far as possible from such qualifigd people as were
locally obtainable.

Information promised in reply to part (a) of unstarred question No. 6 asked
by Mr. Muhammad Azhar Ali on the 27th October, 1941.

RAILWAYS ENFORCING AN INTERVENING RELIEVING DuTY PERIOD ON QUALIFIED
ASSISTANT STATION MASTERS PROMOTED AS STATION MASTERS BEFORE
THEIR PERMANENT POSTINGS.

(a) On the East Indian Railway the practice referred to is not in force.

(b) The practice prevalent on each Railway is one that it has found convenient
and there is no reason why Government should insist on uniformity in these matters
of detailed administration.

RESOLUTION RE THE ATLANTIC CHARTER FOR A NEW WORLD
ORDER—contd. .

Mr, President (The Honourable Sir Abdur. Rahim): The House will
now resume discussion of the Resolution moved by Maulvi Abdur Rasheed
Chaudhury regarding what is known as the Atlantic Charter.

Dr. B. D. Dalal (Nominated Non-Official): Mr. President, I welcome
the criticisms of the Atlantic Charter, strong though they are, because I
feel that it is only by the different parties presenting their case frankly
that misapprehensions and misunderstandings can be cleared up, and
progress made towards India’s attainment of Dominion Status. In the
Anglo-American eight-point Atlantic Charter drawn up at the momentous
dramatic meeting on board the American cruiser ‘‘Augusta’ on the 9th
August, 1941, and two subsequent days, the Prime Minister of Great
Britain and the President of the United States of America formulated
joint pedce aims of the democracies. Only these two men have full
knowledge of -all that was said and of all that was implied. These two
leaders of world democracy have defined certain common principles in
the national policies of their respective countries, on which they base
their hopes for a better future for the world. Exactly how these principles
are to be applied must depend upon the state in which the world finds
itself after the war. These two men simply want the whole world to see
the difference between the kind of ‘‘new order’’ which the British Com-
monwealth and America desire and that which Hitler would impose upon
the world. More than that, they lay down: principles upon which, when
victory has been won, the world can build a society of free nations fresly
collaborating, with the object of securing for all improved labour standards,
economic advancement, and social security. The history of - the critical -
times of war is a record of patriotic sacrifice, of unselfish devotion. and :of
mutual helpfulness; and something of the high sense of duty which is
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peh'in.d all this must be carried over into the years of peace; and every
individual will have to recognize that social security carries with it a
social oblxgatiop,' and that every right carries with it a corresponding duty
and every privilege an added responmsibility. That, Mr. President, is
perfectly true of most of the eight points of the Charter. But, Sir, the
third principle is open to interpretations, has already given rise to con-
siderable discussion, and will give rise to more. In his speech in the
House of Commons on the 9th September, 1941, the Prime Minister did
not expand in any detail the eight points of the authoritative joint
Declaration issued immediately after the historic three-day conference.
Let us see what 18 the third principle. The third point is that these
two men respect the right of all peoples to choose the form of Govern-
ment under which they will live, and they wish to see sovereign rights and
self-government restored to those who have been foreibly deprived of
them. Mr. Churchill excluded India from the operation of the tirst part
of the third principle; but he expresslv stated that the British Govern-
ment are pledged by the declaration of August 1940 in which India had
already received her charter in identical terms only twelve months befor:
the Atlantic Charter had been drawn up; and there can be no doubt
that the latter part of the third principle applies to all countries in Europe
which have lost their independence during this war. The Prime Minister
has not stated that the pledges given to India have disappeared or that
they no longer stand. The Honourable the Mover of the Resolution is
very anxious that immediate steps should be taken to apply the Atlantic
Charter to India; hnt I submit that the mere waving of the Atlantic
Charter wand will not solve India’s political problems and will not really
satisfy the aspirations of the people of India. Since 1918, the whole
policy of the British Government has been to prepare the country for
self-government by a succession of stages, and at thg same time to secure
constitutional guarantees for the numerous Indian minorities. It has been
urged that the declaration of August 1940 is incomplete, and is hgdqed
in by many conditions. But, Sir, Dominion Status exists g.utomatl.c'a]ly
when certain required conditions are present. When the various political
elements are agreed as to the kind of constitution under which they are
prepared to live, and if the minorities are satisfied as to the condltlong
under which they are expected to live in the fufure, then the country
will have secured Dominion Status for the simple resson that the British
Government will have neither the power, nor the desire to reject or resist

the demand.

Sir, I am convinced and strongly convinced that the latest administra-
tive reforms, namely, the expansion of the Viceroy's Executive Council and
the creation of the National Defence Council, are an earnest of the desire of
the British Government to give Indians a steadily increasing share in the
control of their country’s destiny; and no one should doubt the sincerity
of the British Government when thev declare it a matter of general
acceptance that India should, as soon as practicable, become a free.and
equal partner in the British Commonwealth: and no one should fail to
recognize that the existing difficulties are due. not to any ill-will on the part
of the British Government, but to conditions in India which can only be
remedied by the co-operation, with Government and with one another, of
the great rival parties now standing sulkily aloof. Thq British Gpv,emment
have deliberately remitted to Indian hands the framing of India’s future
constitution; and even if there were no war, the finding of an agreed
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solution to India’s constitutional problem is bound to take time. That
is all the mere reason for Indians to get together now to make & beginning
of the inquiry and investigation, so that when the time comes to imple-

ment the guarantee of Dominion Status, the material would be ready for a
reasonably prompt decision.

\J

Mr. N. M. Dumasia (Nominated Non-Official): Sir, it is most unfor-
tunate that, when the world is depressed by the most terrible calamity
that has overtaken it in its history, while destructive and evil Nazi forces
threaten to exterminate everv form of freedom and religion, no voice has
been raised in this House to denounce Hitlerism and what it stands for,
but instead an undignified and unwarranted attack has been made on the
two outstanding leaders of the worild—President Roosevelt and Mr. Chur-
chill, the Prime Minister of England,—both of whom have given and are
giving their best to free the fallen countries in Europe from the savage
yoke ot Nazism and to prevent the war from extending to our country.
We are, however, indebted to the Honourable the Leader of the House
and two Honourable Members who followed him, Mr. Boyle and Sir
Cowasji Jehangir, for lifting the debate to a higher plane. The Leader
of the House delivered an impressive speech clarifying the situation and
he has well deserved the tribute paid to him by my Honourable friend,
Sir Cowasji Jehangir. We should have thought that on the historic
occasion of the first meeting of the expanded Executive Council containing
a majority of Indian Members, the Congress and the Muslim League
representatives would attend and congratulate the new ministers on their
undertaking a great and noble task, but they have chosen to go inwo
wilderness and desert the interest of the country. at a.critical stage in its
history. They have themselves destroyed their capacity to lead the
country and thereby they have most certainly forfeited every right to have
any say in shaping new India that would be created after the war. A
most cursory survey of the Indian political field, as it is today and as it
promises to develop in the future, must lead to the conviction that unless
and until the rights and interests of everv minority are constitutionally
guaranteed, no return to power or leadership in the Central or the Pro-
vincial administration, will now be possible to the organisation which once
claimed to be the voice of India.

Sir, everybody is anxious that India should be rawed from a dependency
into a full-fledged dominion but many factors militate against it. First
of all, it appears from the sterile tactics adopted both by the Congress and
the Muslim League that these two bodies stand in the way of India being
raised to a dominion. Since the inception of the Congress, nearly 56
years ago, many high-minded Englishmen have done and are doing their
best even today to win political freedom for India and we have now
arrived at a stage when Dominion Status seems to be in our reach if.
only we know hqw to grasp it. It is the efforts and achievements of the
great founders and early builders of the Indian National Congress that have
placed India firmly on the road to constitutional freedom by constitutional
means. The late Sir Dinshaw Wacha in a special article contributed 1o
the Timzs of India pointed out that the Congress had accomplished what
it had set out to achieve and when the Montague-Chelmsford Reforms
were promulgated there were many people in the country who said that
there was no need for continuing the activities of the National Congress
or the Muslim League, as their functions would be effectively performed
by the new Legislatures which are now being boycotted by the Congress
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and the Muslim League to the great detriment to the interests of the
country. Mr. Gandhi’s Congress has also accomplished its appointed task
not of building but sapping the foundation of self-government so truly laid
by great Indian patriots of the past. Another reason which militates
against self-rule in India is that the Congress committed political suicide
by withdrawing from the administrations of the Provinces where they had
received whole-hearted support and co-operation from the Vieceroy, Gov-
ernors and members of the Indian Civil Service. The Provinces were
administered by the arbitrary fiats of the Congress High Command. We
were only subjected to brown oligarchy in place of white bureaucracy, the
latter, notwithstanding its numerous faults of omission and commission,
has rescued us from the depths of degradation, anarchy and chaos which
prevailed in India after the death of Aurangzeb. The minorities suffered
terribly under the Congress Governments. Its hand fell heavily on my
community which had, more than any other community, helped India to
rise in the political, industrial, educatioral and social spheres. @ We,
therefore, hail the declaration of His Excellency the Viceroy of 8th August,
1940, which recognises the obligation and responsibility of His Majesty’s
Government towards the minorities. If that stipulation which is empha-
sised by Mr. Churchill is removed at the dictation of any political body,
there will immediately be a signal for civil war in the country. I do not
hold & brief on behalf of the Government, whose policy had hitherto been
to placate the Congress only and glorify Mr. Gandhi.

Like everybody else I propose to speak with respect and restraint about
Mr. Gandhi. I will not, however, call white what is not white. It is
Mr. Gandhi, who in spite of his great services in the past has today
proved a stumpling block in the path of political progess. He has no ears
to hear or eyes to see and has become impervious to criticism. That is
our misfortune. Mr. Gandhi wants Great Britain to relax its hcld on
India completely and immediately as if Great Britain has no interest,
no obligation and no responsibility in the matter. His Satyagraha move-
ment is not a moral or & spiritual movement as he asks us to believe; it is
a subtle political stunt to extract the maximum advantage for his party
at the sacrifice of the other important units comprising India. When the
Government show signs of meeting the popular demand and promise definite
measures towards that end, it is unpatriotic on the part of the principal
actors in the political arena to deny them their co-operation.

As that great Indian patriot, the late Sir Surendra Nath Banerjee, who
haa undergone more injustice at the hands of the Government than any
other Nationalist leader, has emphatically laid down, it is our duty to modify
our attitude towards the Government when we see a fundamt;ntal change
in its policy. I altogether repudiate the idea’’, said Sir Surendra
Nath Banerjea ‘‘of persistent policy of non-co-operation especially at a
time when the Government is prepared to mave along progressive lme§,
though the pace may mot be as rapid as we should like it to be.” His
argument can be applied with greater force to the present situation today
when the countrv is in a state of turmoil and is passing through an art}-
ficial political crisis engendered to embarrass the Government. As Sir
Surendra Nath Banerjea had put it “‘to oppose where we should co-operate
was the height of folly and unpatriotism”_; and he characten,s’ed such an
attitude as nothing less than ‘‘treason against the rpotherland . There is
chaos and confusion in the country, an internal crisis confronts both the
Congress and the Muslim League inspite of a deceptive outward appear-

ance of unity. .
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It is said that the Viceroy’s declaration of August 1940 is hedged in
with many conditions. Sir, I see only one main and important conditiop
in it about safe-guarding the position of the minorities in the future poli-
tical structure of India. If this condition disappears there will be no
protection for the minorities. We will oppose such an omission tooth and
nail. When Great Britain is engaged in a life and death struggle ths
author of the ‘‘Letter to every Britain’ calmly suggests to the Britisk
people to surrender their possessions and allow themselves to be slaughter-
ed. And fancy such a monstrous suggestion comes from ‘‘a lifelong and
wholly disinterested friend of the British people’’. 1f Mr. Gandhi wants
to avoid political warfare in India why does he not give the same advice
to Hindus to surrender everything to the Muslims and avoid a civil war?
The Viceroy’s declaration of August 1940 is clear beyond all doubt.
Immediately the war is over the British Government agree to set up a
body representative of the principal elements of India’s national life to
devise the framework of their new constitution. The future constitution
is to be prepared by Indians themselves. In that memorable declaration
the British Government clearly affirm the basis of India’s ‘‘free and
equal partnership in the British Commonwealth”. Mr. Churchill has only
reaffirmed it without any qualification subject to Britain’s obligations and
responsibilities to many creeds, races and interests. What is wrong therein
and why such a fuss over it? The Congress always demanded that the
people of India should be given the right, through some kind of consti-
tuent body, to frame its own constitution in its own way and that is to
be generally accepted by the British Parliament. This demand is
virtually conceded. It goes far beyond the promises contained in the
Viceroy’s speech .delivered in the Orient Club in Bomb&y in October,
1939, in which Mr. Gandhi found the germs of an honourable settlement.
Yet what do we find Mr. Gandhi doing now? He wants immediate
independence and yet declines to defend that independence and advises
us to lie prostrate before the hordes of Hitler. Sir, even a child knows
that India is at present incapable of defending itself, but that fact does not
trouble Mr. Gandhi.

If India wants self-rule in the near future the Congress must first of
all actively help in the prosecution of the war. Mr. Gandhi should give
up the farce of Satyagraha which is regarded as a huge joke even by his
own followers. It is our gallant soldiers, Indian Princes and the sensible
class of prepondering Indian population who have, by their performances,
acquired the right of having an effective say in the re-constitution of India
after the war. The Congress and the Muslim League have failed to
grasp the situation and in spite of their hatred of Hitler they are adopting
ar. attitude which places them in a category of people unfriendly to India,
A microscopic minority of politicians headed by Mr. Gandhi is determined
to withhold its support to the British Government in its Herculean war
efforts, but it should be remembered that in hostory’s judgment those who
demand immediate independence or separation will be found not as friends
but enemies of their country. The heart of India is sound. It recognises
and admires the noble cause for which the British people fight and it merits
the utmost of enthusiastic aid from the people of India, Will Mr. Gandhi
and the Congress betray their own country in order to feed their fantastic
fad? Mr. Gandhi has repeatedly said that there can be no Swaraj without
unity in India. Ts he fostering unity or sowing the seeds of a civil war?
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Heaven forbid, but if such an unpleasant contingency takes. place, will he
then advise the Congress to become non-violent and give up their all to.
their opponents or will he go on hunger-strike? The late Mr. Dadabhoy
Naoroji. the greatest political teacher of our age, referring to the question
of self-government from the Congress platform in Calcutta in 1906 spoke
of a beginning ‘‘which would develop itself into full legislatures of self-
government. There must be a beginning, there must be progressive stages,
there must be a final culmination in the matter of seli-government.
These are the ideals which we all cherish. To quote that great leader, Sir
Banerjea, again ‘‘I closely follow the lines of Tennyson's teaching—
a majestic order, a gradual and regular development, without
rest, but also without haste’’. ‘Raw haste' was characterised as a half-
sister to delay. That true Rishi, Dadabhoy Naoroji, taught us several useful
lessony. While he did not minimise the value of ideals which appeal to
the iragination, stir the heart and stimulate the noblest springs of action,
he stressed the important point that the ideal and the practical should nct
be divorced, but be blended together into one harmonious whole:

“The ideal must be subordinated to the practical. governed by the environments
of the situation. which must be slowly, steadily developed and improved towards the
attainment of that ideal. In nature as well as in the moral world there is no such
thing as cataclysm. Evolution is the supreme law of life and of human affairs. Our
environments must be improved and developed. stage by stage, point by point, till
the ideal of the present generation becomes the actual of the next.”

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.

Mr. N.°M. Dumasia: That lesson of that late lamented Grand Old Man
of India is lost on that impatient idealist, Mr. Gandhi. In his fold and
creed the noble spirit of tolerance and patience—our inheritance of centuries
past—though often preached has disappeared and evil practices disastrous
to the best interests of the country have been fostered. If our politicians
will cultivate the virtue of tolerance, patience and fairplay towards all, and
be prepared to do their duty and discharge their responsibility towards
their King and their country and produce a workable formula, and a
practical scheme for efficiently administering and defending this sub-con-
tinent “‘s brighter, nobler and more glorious future” which we all desire
will dawn on India and its ancient civilization and culture will once more
prosper and will be a growing vital force in the conduct and efforts in
human affairs for promoting public weal, social order and political pro-

gress.

Mr. President (The Honourable Sir Abdur Rahim): Honourable Member
must finish his speech now.

Mr. N. M. Dumasia: I will take only one minute more, Sir. The prevailing
disunity and disorder in the political world of India, the absence of consti-
tutional guarantees for the rights and interests of the minorities and the
hostility of the Congress towards them as revealed in their high-handed
conduct in the sdministration of the Provinces and their hostility and
intolerance shown towards Indian Princes whose magnificent services in the
war have been an inspiration to all of us make the solution of Indian poli-
tical problems well nigh insoluble . :
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Mr. President (The Honourable Sir Abdur Rahim): Order, order: The
Honourable Member must finish his speech. There are other Members

who want to speak and I cannot allow the Honourable Member to go on
indefinitely.

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Noh-
Muhammadan Rural): Mr. President, it appears to me that there is a
lot of misconception about the scope of the Resolution of Mr. Abdur
Rasheed Chaudhury. What is a Resolution in this House? It makes a
recommendation to the Governor General in Council and raises a definite
issue. I am quoting the words of the Rules and Standing Orders. That
being so, 1 would like to examine the terms of the Resolution to be able
to know what is the exact recommendation made and what is the definite
issue raised in this Resolution.

The terms of the Resolution are:

*That this Assembly recommends to the Governor General in Council that immediate
steps be taken to give effect, in the case of India also, to the joint decision of the
British Premier and of the President of the United States of America commonly
known as the Atlantic Charter for creating a new world order.”

Therefore, the Resolution makes a specific and categorical recommen-
12 Noox dation, namely, that steps be taken to give effect to the joint
*  decision which is commonly known as the Atlantic Charter.
‘What I am anxious to point out is this. This Resolution does not ask the
Government of India to give its interpretation of the Atlantic Charter. It
does not ask the Government of India to make a declaration as to whether
it was intended to apply to India or not. There was a lot of djscussion in
this House as to whether it was intended to be applicable to India or not.
The Prime Minister's statement of the 9th September repudiates the decla-
ration so far as it is applicable to India. It does not at all ask the Gov-
ernment to give its view of the August declaration as to whether it is
identical with or different from the Atlantic Charter, and in the event of a
difference between the two which should prevail. This Resolution has
nothing to do with all these controversies. It makes a categorical reccm-
mendation that the joint decision should be given effect to and it has
asked the Government of India to take steps in that behalf. That is the
recommendation. As regards the principle laid down in the Atlantic
Charter, there is no controversy, there is no ambiguity, there is no diffi-
culty. The whole controversy lies, as to the extent of its application.
Does it apply to 1ndia or does it not apply to India? In the light of that,
let us examine the Resolution.

As 1 wunderstand it, this Resolution means this: the Atlantic
‘Charter might have been intended to apply to India, or it might not have
been intended to apply to India. If it was intended to apply to India, then
the Resolution asks the Government of India to take steps—not to give
effect, because it cannot give effect—but to take steps in that behalf.b If
on the contrary the Atlantic Charter was not intended to apply to India,
then also this Besolution says, steps should be taken to give effect to that
decision so far as India also is concerned. The Mover's words are very
(.zareful. 'He. says, give effect in the case of India also. That word ‘also’
is very significant. Therefore, this Resolution steers clear of all the con-
troversy as to what was the interpretation or what was the extent of
spplication and all that. You may agree with his view or you may not
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agree with his view, but the categorical recommendation contained in this
Resolution is that he has asked the Government of India to take steps
to give effect to that decision.

Now, Sir, therefore, all the controversies, as to what was the meaning
-of Mr. Churchill’s statement, whether it was consistent with Atlantic
Charter, clause 3 or whether it was co-extensive with the August declara-
tion, these are questions, which are all absolutely irrelevant to the dis-
cussion of this Resolution. That being the specific recommendation con-
tained in this Resolution, let us see what has been the Government'’s reply
to that recommendation. If I have been able to understand the Govern-
ment’s reply on this point as regards the steps taken in this behalf, there
is no promise made, no assurance given that any steps will be taken in
that behalf by the Government of India. The only promise made and the
<nly assurance given is that, first of all, the Government of India will
ascertain the views and feelings of this House. That is one portion of the
assurance, the other is it is the duty of the Government of India to keep
His Majesty’s Government duly informed of the feelings and views of the
House—to ascertain and to report. My submission is, this is no answer
to the demand made in the Resolution at all. There is no reply as to
whether any steps will be taken or not. This ascertaining and this report-
ing, is that all the function of the Government of India? Is that all
their duty which they owe to the people of India in connection with this
vital matter, in connection with this principle of self-determination, in
connection with the future constitution of India? The Government of
India is not merely an Intelligence Department.

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): Do I
understand, the Honourable Member to say ‘Intelligent’?

Mr. Akhil Chandra Datta: Intelligent, they are certainly, they are in-
telligent with a vengeance, they are too clever. I was saying that the
Government of India are not an Intelligence Department. Their duty is
not merely to ascertain the feelings and views of the House and then report.
They are not & mere Post Office for communicating the views of this House
to His Majesty’s Government. Now that postal communication is difficult,
for all practical purposes, postal communication having been abolished,
the Government of India is not a mere Telegraph Office. As regards the
communication of the feelings, I should think thers is a cart load of
literature which has made its way into the India Office. The Secretary
of State for India knows our views on thig question. He knows the views
and feelings of the people of India on this question of future constitution
of India and on the question of Atlantic Charter. At all events, so far as
the Expanded Council of the Government of India is concerned, I submuit
in all humility that the new Members should play the role of representatives
of the people. Mr. Aney was the leader of the fight for the freedom move-
ment in India. We expect him to continue that fight for freedom while
remaining in the Government. Speaking of the Members of the Expanded
Council, T appeal to them to take their share in this constitutional fight
for freedom. You must make your own confribution to the freedom
movement. I say you must exert constant and persistent pressure to
take India nearer e"very day to her goal. You must bring into existence
conditions under which the demand for self-government will become un-
answerable and irresistible. A mere passive attitude is not sufficient. It
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may be sympathetic, full of sympathy, but I claim that is not enough.
Well, Sir, it will not do for Members of the Expanded Council to be mete-
sight seers, interested or disinterested. They must do all that lies in their
power, they must plunge themselves into the fight for freedom, I mean of
course constitutional fight for freedom. It is in that hope that we welcome
this Expanded Council and in that hope only.

Sir, it has been said that the Atlantic Charter is identical with the
August declaration. I do not see my Honourable friend, Mr. Boyle, now
in the House. He declared in a spirit of complacency the other day, you
have got your August declaration, why do you bother about the Atlantic
Charter? And I am quoting his words,—‘‘The Atlantic Charter and the
August declaration are identical in spirit and tone”’. If that is so, may L
agk one simple question of Mr. Boyle who is not here: If they are identical,
why does Mr. Churchill swear by one and stoutly repudiate the other? Sir,
this is not the time for a full discussion; the time at our disposal does not
permit it. But I shall simply say that the Atlantic Charter is a charter of
freedom, a new gospel of equality, and justice, for all people and for all
countries either in Europe or in Asia. What is the August declaration?
It is a declaration of perpetual bondage for India. The conditions laid
down are such as are absolutely incapable of fulfilment till Doomsday; it
practically amounts to a declaration of perpetual slavery of India. This.
August declaration, I must say, was the greatest bluff and camouflage that
one can conceive. Another question that has been debated is whether the
Atlantic Charter was intended to apply to India. Mr. Aney, if I remember
aright, has said that his own inference is that the earlier portion of clause
3 was intended to apply only to those countries which have- been overrun
by the Nazis. I am sorry he made that statement.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has one minute more.

Mr. Akhil Chandra Datta: Very well, Sir, I will finish in one minute.

Apart from the plain English of the Charter, we have got the statement
of Mr. Attlee, we have got the statement of President Roosevelt, imme-
diately, after his return to America,—1 cannot quote it for want of time,—
we have got the statement of Mr. Cordell Hull, the Secretary of State in
the United States, who described the joint declaration as a statement of
basic principles and fundamental ideas which are universal in their practical
application.

I submit, Sir, that Mr. Churchill’s repudiation, so far as India is con-
cerned, is an after-thought. We wanted a declaration from Government
as regards India’s future position. We ‘have that declaration from Ms.
Churchill in his statement of the 9th September last. I shall conclude my

observations, Sir, with one quotation from Sir Francis Younghusband in a.
statement very recently made:

“We have blundered badly in India. While we have expressed our intentien to-
free any other country, we have made special reservations about liberating Indis.”’

Rao Sahib N, Sivaraj (Nominated Non-Official): Sir, when my Hon-
ourable friend, Maulvi Abdur Rasheed Chaudhury, moved this Resolution
I felt, without meaning any disrespect to him, that it was almost fuiile ony
his part to attempt to do so and try to get a verdict of this House on that
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Resolution. The circumstances in which the Atlantic Charter was brought
into existence, the state of mind of the parties to the declaration and the
limited scope, as I will try to explain later on, which the Atlantic Charter
must have in view, make me feel that the Resolution seeks to look for
more in the Charter than is actually to be found in it. To my mind and
from the point of view of the community which 1 have the honour to,
represent in this House, that Charter has neither a significance nor a value
because I hold the view that it is a Charter which had been agreed upon
by two nations who hitherto have not solved the problem or problems which
are common throughout the world and problems to which we the schedul-
ed classes in this country are particularly subject. Sir, historians have
divided the history of the world into different epochs or different ages,
and for each age they attributed a particular dominant characteristic. But
so far as I have been able to read history and from my point of view I
find that the history of what is called civiiisation or what they call human
progress, indicates only the proportion that exists in different ages between
the people that want to enjoy the comforts and the amenities of the world
without working for them, and those who work day and night but still
fall short of even their daily necessities. Looking at it from that point
of view I find that the proportion varies in inverse ratio to the claim that
is made about humanity’s progress through the ages of history. It does
not matter what instrument is employed,—some have employed religion,
others have employed, without giving it a definite name, a bundle of
superstitions, yet others have employed notions like nationalism and
patriotism and most recently I suppose people have employed science,—
but the game hag always been that the few always wanted to keep the
many as fools and as slaves. And in this respect the age in which we now
live I cannot® compare with any other age. There was no other age in
which so many are kept as fools by so few; and that is why I suppose we
are living in an age of dictators, not even our own country excepted.

Imagine, Sir, the philosophy of non-violence. ~The author of that philo-
gsophy seriously suggests that he can match his non-vioience against a
powerful machine like the Nazi machine and yet hopes to_succeed; and
there are millions and millions who are prepared to believe him and to
follow him. Again we find yet another leader suggests that India ought
to be divided into so many sections and that a scheme like Pakistan is
feasible; and yet 90 or 100 millions of people believe it. And so also in
other parts of the world. In countries like Germany and Italy and oiher
places people believe in the philosop‘hies that have been expounded by
their leaders. Taking into consideration the present age I personally do
not look for much in the Atlantic Charter, particutarly from the point of
view of the poorer classes. In fact the declaration does not even suggest
or even give a hint as regards helping the poorer classes or solving the
age-old problem of the Haves and the Have-ncts. From my point of view
I think we should not have expected anything from this Atlantic Charter.
In my own view it is in a way an S. 0. 8. call. The object, as I gather,
of that declaration is to see that the countries of Europe which have been
brought ‘under the heel of Hitler should not take it lying down, that on
the other hand they must do their best to see that they throw down the
rule of the Germans. I think that is only a limited scope; beyond that
there is no other object. The Atlantic Charter is vitiated. by certain circums-
tances which in an ordinary Court of Law would be held to invalidate any
agreement or contract. Now, just imagine, Sir, two persons were facing a
terrible crisis and they got together to solve the problem. . . .
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- Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): What problem?

Rao Sahib N. Shivaraj: . . . . the problem of defeating Hitler, and the
circumstances under which the meeting took place in the mid ocean, where
round about them every hour some ship or other was being sunk or was
on the point of being sunk. I cannot imagine that persons placed in that
position could have really been in & fit state of mind unless they are super-
human. I cannot for a moment imagine that they could have been in a
fit state of mind to give a declaration with any real practical consequence.
We have heard of cases where a banya who has fallen into the hands of a
dacoit gives profuse promises to his would-be-rescuer, but we later find
how these promises end in a few annas of bakshish. Sir, I am not trying
to compare big things to small and make them look ridiculous but I say
the circumstances are more or less similar. Then there is another point
about the Atlantic Charter. There is a superstition attached to it so far
as our country is concerned. Whenever a man promises & thing and the
person who is promised does not entertain any hope of the promise being
fulfilled, he says ‘vou better go and write it on water’. It is unfortunate
that so far as our country is concerned it was entered into in mid ocean.

And now let us see the parties and the cult to which they belong. Let
them call themselves democrats—whether it is Mr. Churchill or Mr. Roose-
velt, It is very doubtful whether they apply real standards of democracy
in their every day life. Barring the fact that they are living in countries
which are reputed to be democracies the methods which are adopted
there today and the method they have adopted so far do notincline us to
the view that they are men who can ever apply the principles of democracy
in practice. So, Sir, so far as the question of linking up the Indian freedom
and the Indian democracy to the Atlantic Charter is concerned, I feel that
the attempt is & mere futility. And then from my point of view, Sir, I
say that we of the Scheduled castes feel that we have no part to play,
in the first place, in the shaping of the future of the world, or what they
call the new order. In the second place, we feel even if such a new order
is ever to come and it is to be shaped by the democracies, having regard
to. the experience of our people with the Government of India, here, we
expect very little from it. There is, however, one point to which I feel
every one’s attention must be drawn. Hitherto there was a superstition
in this country that America was sympathising with India’s attempts to
attain freedom and full responsible Government. Now the effect of the
Atlantic Charter seems to be, and particularly the subsequent interpretation
of its clauses by the Prime Minister of England, that America does no
more take even a moral responsibility for helping India to attain responsible,
Government, or for advising the British Government to give India any
responsible Government of the kind. Questions relating to the minorities,
questions relating to the Hindu-Muslim conflicts, questions relating to the
unity of India are not, really speaking, relevant to the consideration <f this
question. We have got to look at it from the point of view of those two
people, viz., Mr. Roosevelt and Mr. Churchill, and 1 think it is very diffi-
cult for us from here to try to understand what exactly they meant by their
words in the Atlantic declaration. With these words I feel that I should
advise my friend, Mr. Abdur Rasheed Chaudhury, to withdraw his Reso-
lution.
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.mt.-Monel. 8ir Henry Gidney (Nominated Non-Official): 8ir, it is
evident that we live in & world of charters and, in this Assembly, it might
more correctly be said ‘in a world of barters’. We have the Magna Carta.
We have now got the Atlantic Charter or shall I call it a ‘barter’. Then
we have got the Bay of Bengal Charter, i.e., the Indo-Burma Agreement.
And we have got the Indo-Ceylon i.e., the Indian Ocean Charter. Then
we have got the Congress Charter which is evidenced in the empty chairs
we see here in this Honourable House. We have the Muslim League
Charter, also evidenced in these empty chairs allotted to them.

And, now, I come to Mr. Abdur Rasheed Chaudhury, which this House
may wish to call the Independent Charter, coming as it does from this
Party. We have heard what he has said and we have also heard the last
speaker’s eloquent speech on which I congratulate Rao Sahib Shiv Raj.
But, Sir, let us come to tin tacks. What are the real facts? The
meeting of these two great persons in mid-Atlantic was no concern of
ours. The arrangement and the terms arrived at concerned the nations of
the world and, we, in India, thought we were a nation and a part of tha
world, forgetting that we are still a dependent and a possession of Great
Britain and not a part of the New Germany under Nazi domination. This
is a point which is at issue, and I am sure Mr. Attlee when he made his
speech was either unmindful of that fact or, with his liberal heart, he made
us, in India, understand that ‘‘India’s freedom was included in the terms
of that Charter’. Mr. Roosevelt has remained silent, but Mr. Churchill,
than whom no more conscientious statesman exists today, took it upon
himself, later on, to define exactly what he meant and that is the matter
which we are discussing today. Perhaps it would have been wiser had
Mr. Churchill not made this statement. Sir, it reminds me of a story
which, with®vour permission, I should like to tell this House. It is this:
The world war is over and everybody is dead except three who are alive:
One is an autocrat—Hitler; one is a Hypocrat—Mussolini; and the thn:d
is a democrat—Mr. Roosevelt or Mr. Churchill, together or singly. Said
the autocrat to the rest: “‘I dreamed last night that .G?d vigited me and
said ‘Look here Adolph, I want you and Musso to divide the world and
rule it’.”” The hypocrat then said: ‘‘That’s strange, Adolph, because God
visited me last night and said ‘Musso, I want you to rule the world your-
gelf’.”” * After an ominous silence the democrat,'whose voice ﬂ}ls Atlar!tlc
Charter in & measure reflects, said, ““You damn liars, I never said anything
of the kind’’. And, so, we, in this House are asked to accept that Mr.

i 11v did include India in the terms agreed upon in the Atlantic
] e l;ilgz “ll:eudenied in his subseq_ue?mt statement and we sare

Charter, but w s
certainly left in no doubt about how India stands today.

i we asked to do? We are asked in this Resolution
to 1:!2::;11%:;1: ht?)tt;r: Governor General in Council that this Charter be
given immediate effect and so create a new order. We all know that a
New Order is coming into being all the world over. We see t.he_ old order
is giving birth to the new. None can doubt this and _the sooner it happf)ns
in India, when we can live on terms of perfect.aquahty Wlth‘nne _a-nother,
the better it will be for us. But Mr. (:,‘hurchll! has made.;t quite clear
in his subsequent statement that he did not 1}wlude India. Now, let
ne refer to this Resolution which, for convenience, I would call the
“Independent Charter’’ coming as it do-es .ﬁ-om the Independent Party,
and let. me try and analyse on what this uzld.ependen-t charter is ,deper}'
dent. It is dependent. on many prerequisites, which, no one in this
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Honourable House will deny, must exist before this ‘‘immediate effect’
cleimed in this Resolution is given and the new order is created. Times
out of number the British Government and the Indian Government~have
said to the peoples and political leaders and parties in India: *‘Settle
your differences; Unite, and the constitution is for you to make vour-
self, i.e., the grant of a constituent assembly of your own making,
subject to certain British vested interests, safety of minority interests and
Tudian States””. Much as I would like to see an early settlement of
our many differences and I give second place to no one in this House in
Ty desire for India to obtain Dominion Status—for why should we be
the slaves or inferiors of anybody—still, when I see that this very vital
:and necessary prerequisite of unity is absent and which in my opinion
must be a sine qua non of attaining the benefits of this Charter, I ask my--
self, iow can I support this Resolution even though a member of my
Party has moved, but not with the consent of Party. I ask this House,
look at those empty Congress and Muslim seats—is that evidence of
unity? Let us be practical men. Let us not swim in « sentimental
political stream, be it the Indian and not the Atlantic Ocean. Let us not
indulge in aerial politics, rather let us as realists, not theorists, face
squarely the actual situation before us in which the gulf separating
Hindus and Muslims is getting wider and wider. Supposing we do pass
this Resolution and the Government agreed with us, to whom is this
mew Charter to be given? and with immediate effeci? To the Congress,
Muslims or to the Sikhs? None of these communities trust each other
and are apart as are the poles. I want this House to ask itself: Will
it be given to a solid united India, or to a fluid disunited India? Or will
this freedom be thrown into the waters of the gulf that so sharplv and
definitely divides us? Do let us realise the facts as practical politicians.
Much as I should like to see India in the enjovment of Dominion Status
and within a minimum of time T am forced back to the question to whom
i India shall it be given? Let us ask ourselves this so'id practical ques-
tion. Tf it cannot be given to an united India, if the Hindus and
Muslims refuse to unite then why make this demand at present? Why

not come to an agreement between ourselves and then make this d d
-and I shall be with you. > femen

It is said that the Government policy is one of ‘divide and rule’. It
-can be more truthfully said that ‘‘we divide and Government rules’’. We
want this new order and we are entitled to our freedom; but I ask, what
frcedom can we claim and have when, today, we have no freedom from
.ourselves. Indeed we are prisoners and slaves to our own divided cor-
munal bigotries and divergent demands, one against the other, disunited;
‘one the enemy of the other. Blame ourselves not the Government or that
great man Mr. Churchill. We are, I repeat, saturated with feelings of
-distrust of one another. It is not wise to swoop horses in midstream espe-
cially during an all world war.. Let the midstream be the Atlantie,
Pacific or Indian Ocean or anywhere else. If we were all together, there
would be no difficulty whatever in this House unanimously passing this
Resolution and caelling upon Government immediately to give us this
‘Charter. No one can deny that. But we are acutely divided into com-
partments which is growing worse daily, because we are living in the
past, we are being guided by leaders who have lived out their time of
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usefulness. India needs new practical leaders, devoid of selfish indivi-
dual prestige and motives—imen with practical outlooks, men who will
work for India first and next for their communities. Given this—I assert
this Charter and this new order will be ours for the asking. If I may be
ultra-prophetic and if my vision is right, I see today evidence of this
dividing gulf being narrowed by the formation of detached streans “on
both sides of it, each one growing bigger daily, the Muslim side and the
Hindu side and who will deny that, as the gulf narrows and these streams
enlarge and fuse it will give birth to an united body in India to whom

Government may safely give this Atlantic Charter, freedom, or Dominion
Status.

Those of -us who have read today’s Hindustan Times must have been
struck with the jehad or mandate issued by Mahatma Gandhi to lis fol-
lowers on the Indo-Ceylon Agreement. What did Mahatma Gandhi
write? Though the voice of the Congress is absent in this House, yet
Mehatma Gandhi still speaks to India as the voice of the Congress. He
said: ‘‘There is no reason for hurry. Wait. Do not be inpatient and
disagree with each other; let’s trust each other and after the war let us
settle this matter.”” Yet, strange to say he has never said that we should
do the same towards England in his demand for freedom—He wants this
at once, unconditional, or rather ¢n the Hindu terms and Mr. Jinnah
makes almost similar demands, minus the bargaining, and why? Because
ench distrusts the other. There is a saying that trust begets trust. Mis-
trust, even a veneer of it, engenders mistrust. This in my opinion is the
very nucleus of the position today in India. This is the only reason why
the Atlantic Charter and Dominion Status has not, up to date, been given
to India. .

In conclusion, I would say to the House and I repeat I do not yield
to anyone in my desire for Dominion Status for India. I.et us really’
deserve before we desire. Let us deserve, not in speech, not in Resolu-
tions and such like methods; but let us deserve by securing a real, true
and solid fusion of the two great parties—Hindus and Muslims—whom
we do not see heré today and who, none will deny, along with the
minorities are the deciding factors of the future of this great sub-continent
of ours—India. I have no desire to throw cold water, discourage, or be in
violent opposition with a member of my Party, Maulvi Abdur Rasheed
Chaudhury, who has brought forward this Resolutior. We are each one
of us entitled to our own opinions; for to live is to think and to think -
is to differ and so I claim my right to differ. Whilst I share with him
the sincerity of feeling behind his Resolution I regret I cannot. living as
we do in an India so violently divided in every way, support his Resolu-
tion, nor can I share with him, in any degree whatever, that the time is
opportune. I would, therefore, suggest to him to withdraw it. But at
the same time I do wish to state that the time for Dominion Status is
ours to make and to ask; it is not for England to do this for one will
naturally precede the other. When England sees that we have made
peace with each other and that we as an United India trusi each other
and are prepared to work peacefully together, I am sure Hngland will
voluntarily and willingly say, ‘‘Here is your opportunity to make your
own constitution as you want and we are prepared to give you the
Charter. Let it be an Atlantic Charter or any other Charter. But do not.

D
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let it be a Barter. Sir, I would again ask my friend, the Mover of this
Resolution, to withdraw it.

Some Honourable Members: The question may now be put.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the question be now put.”
The motion was adopted.

Maulvi Abdur Rasheed Chaundhury (Assam: Muhammadan): Sir, I
aiv very thankful to my friend, Mr. A. C. Datta, for explaining the view
points of this Resolution in its different aspects. In fact, after he con-
ciuded his speech, 1 thought it would be useless for me to come forward
with any reply; and I was going to do that but for some loose and
irrelevant remarks on the Resolution, especially by the Leader of my
Party. I bow to my friend, Pandit Lakshmi Kanta Maitra, when bhe
advised that I should not have brought forward a Resolution like this. I
respect his friendship greatly; but with all the respect I have for lm,
U tell him that if I had any other effective means in my hond, 1 would
not have brought forward this Resolution. My friend, Mr. Jamnadas
Mehta, spoke so eloquently and supported this Resolution so much that
I have got all praise for him. Sir, now I come to my friend, Mr. Boyle,—
my friend, Mr. Akhil Chandra Datta, has already said a good deal about
the speech he made,—but I will only add one or two words and finish
with him. I must make it quite clear that I am firm in my belief that
the Group which Mr. Boyle represents does not share the ‘views he has
expressed in connection with this Resolution. This European Group, in
m) opinion, is intended to play a very great part in the shaping of
India’s destiny, and as such they cannot share the opinion which Mr.
Boyle has expressed this morning on this matter. Mr. Boyle said that
the Atlantic Charter and the Declaration of August, 1940, are quite the
same. He went so far as to say that India secured the Atlantic Charter
some twelve months before it was announced in the Atlantic Ocean by the
British Premier and the President ot the United States. Sir, if it is so,
why do we find these vacant Benches here? If that is 87, why are
the Government expanding the Viceroy’s Executive Council and constitut-
ing Advisory Defence Councils to please the people of this country?
Everybody in his own way is trying to do something, and it is idle to
say that India got the Atlantic Charter some twelve months before it was
announced by the British Premier. Then, Sir, my friend, Mr. Boyle,
criticised the word ‘immediate’ in my Resolution. I think some other
Members also did so, and so I shall come to the question of the word’
‘immediate’ later, and explain why I have put in that particular word.

Then, coming to the remarks made by my friend, Sir Cowasji Jehangir,
for whom I have very great respect, I wish, Sir, he, in his lueid and
cleac voice, had explained to the satisfaction of this House that the
Atlantic Charter did not mean independence for India. Everybody in
this House remembers how lucidly he explained his amendments only
yesterday. If my friend had been as lucid as he was yesterday in con-
nection with his amendments, and if he had attempted to show that the
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Atlantic Charter did not i,pply to India, I am sure he would have ren-
derted a distinct service to the cause of this country. My friend, Bir
Cowasji, went further and said that the British had done a lot for this
country. Who ignores it? Nobody ignores it. Everybody is in praise
fcr what the British have done for this country. But, Sir, the question
has to be considered from different aspects. When the avject poverty
of the masses of this country is considered, can anybody have a word of
praise to express to the Government on account of the reckless manner
in which they have carried on the administration of this country during
the past 200 vears and mare? The whole world is prospering, the masses
of the whole world are prospering, except the masses of this country.
Who is responsible for it? 1t is the British Government which is Tes-
ponsible for the poverty of this country. Then again my friend, Sir
Cowasji, said, that the question of Independence could not arise in con-
nection with this Atlantic Charter. But, Sir, he knows full well that
there are at least two schools of thought,-—one thinks that the Atlantic
Cherter does apply in the case of India as is proved by Mr. Attlee and his
followers. So even if one school of thought tries to repudiate the other,
the other at least will have a say, and therefore nobody can say categori-
cally that this Charter does or does not apply to India.

Now, Sir, I wish to say a few words about the attitude of Government
in this matter. My friend, Mr. Akhil Chandra Datta, has explained that
the whole issue has been side-tracked when the Government Member
replied. Sir, the Government, and especially the Leader of the House.
ought to have given more attention to the spirit of the Resolution and
even to the letter of it, and he ought not to have brushed it aside merely
muking a reference to thought-reading. How is it that sitting here the
Hcnourable the Leader of the House, for whom I have every respect,
cculd say that the two leaders who met in the Atlantic were not thinking
of India at all when they took their joint decision? It appesrs to me,
Sir, that whoever crosses over to the other side from this side becomes a
thought reader only to the detriment and interest of the country.

ir, the question is, what is this Resolution? ;t does not say
tha??s;é itlantic tharter as it was pronounced applied in the case of
Ingia or not. My Resolution simply says that this Assembly recom-
mends to the Governor General in Council .that measures should be taken
for the Atlantic Charter or rather the eight points coptamed in that
Charter to be made applicable to India also, and my fn‘end ’I,xas already
explained the significance and importance of the word ‘‘also’.

‘ : :omificance of the word ‘immediate’, T ghoul.d
oo Slr;na:x;(l)arﬁgiozl.gm'ghere is no denying the fact that the intelli-
ike t0 gl:eth's country is at war with the existing Government. “When-
B here is ar. armistice will have to follow ard peace terms will have
e e l?iw I think this is the time to end this war between the
to be settled. ' elligentsia of this country. I say shis war should

Gavernment and the int It may be said, this is vot the time

be ended as quicky tal:n?:::l l;lieindian question.. Mr. Dumasia said that

to think over the set : e omred b
it ti the war, and this was follow Y
we shall have to wait till the end ofr e?rp O O & waiting. Who doos

other speakers also. We have got Oud made at the time of the last war?

not know the sacrifices Whi$ 13(111:131 };?n' demand for self-government how

An¢ when we came forw > N
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were we met? Lathi charges, bayonet charges and what not. 1 wish
some of my friends over there were here to verify what I have said. I
wish Lala Hans Raj were here to testify to what I have aiid. Be that
as it may, we have not forgotten our last distressing experience. We care
only for the present, we do not care for the future. We have got experi-
ence of the past. ‘‘Trust not the future however pleasant.”” We do
not like to trust to the future. If anything has to be done, it has to be
done now, and do not attach any importance to whatever is promised in
the future. I say, the time has come for the Government uand the people
to think over this problem and settle the armistice terms and the peace
terms so far as this country is concerned. So I used the word ‘‘imme-
distely”. T am supported in this by some of the well-known British

papers in this respect. Let me give a line from the New Statesman of
the 4th November.

Mr. President (The Honourable Sir Abdur Rahim): Ths Honourable
Member’s time is up.

Maulvi Abdur Rasheed Chaudhury: A minute more, Sir, and T shall
finish. The New Statesman says:

“It is dangerous and unworthy to delay such a course.”

That is why I have used the word ‘‘immediately’’ knowingly, and 1
want the Government to understand the significance of my word and try
to find out a solution before it is too late.

Mr. President (The Honourable Sir Abdur Rahim): Thé question is:

“That this Assembly recommends to the Governor Gemeral in Council that
immediate steps be taken to give effect, in the case of India also, to the joint decision
of the British Premier and of the President of the United States of America commonly
known as the Atlantic Charter for creating a new world order.”

The motion was adopted.

RESOLUTION RE RELEASE OF POLITICAL PRISONERS.

The Honourable Mr. M. S. Aney (Leader of the House): Sir, Govern-
ment would be in a hetter position to deal with the Resolution®* which
stands in the name of Mr. Joshi if it is not moved till Monday. Subject
to direction from you, the House will sit on Monday, the 17th instant,
for the transaction of official business, and we are prepared to allot that
day for the discussion of this Resolution. I understand that this arrange-

ment will be acceptable to Mr. Joshi and that he will not move his
Resolution today. '

*““That this Assembly recommends to the Governor General in Council that he
should take steps, in agreement with Provincial Governments, for the immediate and
unconditional release of prisoners detained in prisons and for the removal of
restrictions imposed on some persons regarding their movements or actions, where the
detention or restriction was due to holding or  expressing opinions which in the
opinion of Government were prejudicial to the conduct of the war, or on charges for
actions connected with industrial disputes, whether the detention or restriction was
with or without trial under the Defence of India Act, or under the ordinary law.”
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Mr. N. M. Joshi (Nominated Non-Official): The subject matter of my
Resolut}on 18 a very urgent one and I should have very much liked the
Resolution to be discussed today. However, as I am anxious that the
Resolution should not only be discussed but result in some substantial
action, I am willing to accept the proposal of the Government. I should

like the Leader of the House to tell me on which day the Resolution will
be taken up.

The Honourable Mr. M. S. Aney: On Monday next. Sir, I have to
request you in that case to declare that on Monday and Tuesday there
will be meetings of this House. )

Mr. Pregident' (The Honourable Sir Abdur Rahim): T understand that
the Resolution will be taken up on Monday. The House will sit on
Monday and Tuesday next, that is, the 17th and 18th.

RESOLUTION RE REPATRIATION OF INDIA’S STERLING DEBT.

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muham-
madan Rural): I beg to move:

‘“That this Assembly recommends to the Governor General in Council that in any
fresh scheme of the repatriation of India’s sterling debt, care should be taken to see
that the cost of such repatriation on Indian revenues is not unduly heavy as was the
case with the last scheme.”

In order to enable the House to see how the scheme on the last occa-
sion was a heavy burden on the Indian revenues, 1 shall briefly recapitu-
late what was done on the 8th February, 1941. A few years before the
8th February, 1941, our terminable redeemable sterling debt was about
£100 millions,~w-that was about two or three years ago. By the time the
repatriation scheme of the 8th February, 1941, came into effect, part of it
had been redeemed in the ordinary course, and part of it was redeemed on
account of the voluntary vesting order which was issued some time in Jan-
uary, 1940. At the time of the vesting order of 1941 the amount of
redeemable sterling debt remaining outstanding was £84 millions, and
the scheme of compulsory repatriation relates to this £84 millions.

I have submitted for the consideration of the House that the last
scheme was very costly to the Indian taxpayer. I would submit a few
facts to show how costly it was. When the Government enters the upen
market the investor realises who the buyer is going to be and, naturally,
gits tight on his holding. Tt was in this way that between 1940 and 1941
and even prior to that, the market in London knew that the Government
of India were acquiring their sterling indebtedness and, naturally, there-
fore, the investor would not part with it. Each purchage of sterling in t",he
open market raised the price of that scrip until the price became so high
that Government themselves felt that it would not be decent to allow it to
rise further. We are told that at that time the Government of England
came to our rescue. Now, it is clear that it was the Government of
England who wanted sterling to be released for their war expenditure and
they wanted to acquire the sterling which was not repayable for nearly
8 or 10 or 15 years according to the different dates of the terminable loans.
Supposing I am a debtor to America and I have given a Bill which is due
one year hence and if my creditor says ‘I want the money just now. I
am badly in need of money. Please pay it down’, then the reasonable
market practice is that the creditor will take less for each hundred because
he wants cash down, which was not payable to him imnfediately.
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Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): Who
was the creditor?

Mr. Jamnadas M, Mehta: The Britisher. Here a topsy-turvy thing
has happened. It is the Britisher who wanted sterling for war
expenditure before it was due, but instead of taking less than

hundred, he took varying degrees of capital increment which came in one
case to 112} or about 112.

Sir Cowasji Jehangir: Five per cent.?

Mr. Jamnadas M. Mehta: 4} per cent. This was due to the fact that
the Government of India were themselves in the market and that thereby
they artificially inflated the price of that particular scrip, which has cost
this country an amount between eight to nine crores of rupees beyvond the
face value of the scrip. I may mention here that when this scrip was
acquired by us first i.e., when we actually raised these loans we got £89
millions instead of £100 millions. The hundred millions which I described
as being outstanding about three years ago had really brought to India
£89 millions; £11 millions were paid by way of discount in London, which
is supposed to be India’s privileged borrowing market. So we lost £11
million pounds when raising these loans and we lost eight to nine crores of
rupees when we repatriated. Therefore, in all, these loans have cost us
£11 millions for raising and eight crores of rupees for deraising, if I may
say 8o, in a country where, according to Sir George Schuster, India was a
privileged borrower and, in the meantime, we have paid an average rate of
interest on them at about 4°15 per cent. T am giving approximate figures.
T submit that India need not have paid this eight to nine crores for re-
patriation. Take the case of America. England wants various articles
from America. America says ‘Pay in dollars’. The British Government
is forced to sell all its dollar security. It compels every unit in the British
Commonwealth of Nations to contribute its dollar resources tc the common
pool in order to make payments in America. On the other hand, we in this
country are in the same position as the Americans who supply materials
to the British Government but we are not paid in rupees. Our goods are
not paid for in rupees in this country. The price of these goods, after our
own liabilities in England are paid here, year by year accumulate in sterl-
ing. That is why at the time of this vesting crder a sum of about 218
millions had accumulated unlike America which was paid in dollars.
We were not paid in rupees but had to accept pavments for our goods in
sterling. They are a free country. If the Honourable the Finance Mem-
ber was the Finance Minister of a free country, he could have easily adopt-
ed the policy which the American Government adopted for payments .

1pM,

..

The Honourable Sir Jeremy Raisman (Finance Member): What about
the lease and lend facilities?

Mr. Jamnadag M, Mehta: Lease and lend is only a later thing. Before
lease and lend, there was cash and carry and lease and lend is the result
of an understanding. I shall come to that presently. 1 am not standing
out for any extremist view of things. I am one of those who wants
honestly to help for victory in this war. Therefore, I must not be consi-
dered to be less helpful to England than America with its lease and lend
policy. I am lending and leasing my whole country. In fact, even my
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permission is not taken. Therefore, I must not be presumed to be in any
way less sympathetic or less earnest than President Roosevelt and the
American people. I do not want to digress even for one moment because
the time at my disposal is short and my story is long. I only wanted to
show that repatriation cost us eight crores of rupees in addition to the face
value. If the Government of India had entered the markets earlier in 1939
or if the vesting order had come earlier, when the prices of the sterling re-
deemable debt had not risen to indecent heights, the people of India
would have paid much less even if they had acquired at par. Could not
the Government of India have taken steps to repatriate when the
price of some of this scrip had gone down to 82 as against 100 soon after
the war began. They could have acquired; if they had the sterling. I do
not say that they must acquire without any sterling to pay. 1 am not
suggesting anything of that kind but it was possible to buy them out at
the time of panic at 82 in some cases. What I say is that if the
British Government wanted to help us, as che Finance Member so generous-
ly observed in his last Budget speech, the natural course for him as the
national Finance Minister would have been to get a vesting order issued
in 1940 and not on the 8th February, 1941. There he did not act in the
best interests of this country.

Sir Oowasji Jehangir: What was the sterling available between those
two years?

Mr. Jamnadas M. Mehta: I say that the sterling available when he
went in the market was more than the debt required to be repatriated
and it was growing from month to month. Therefore, it cannot be suggest-
ed that the sterling was only available on the 8th February, 1941. It is
for him to show that an earlier vesting order would not have done the work
it did on the 8th February, 1941.

At any rate, he should not have entered the market so as to let all and
sundry know that the Government of India was buying. Particularly,
when the British people wanted this money for their war effort, the vesting
order should have been issued much earlier. At every stage after the
war broke out, at any rate when the price reached parity, they should have
issued the vesting order and should have gone on acquiring and acquiring.
Tt does not mean that because you do not have enough sterling on a
certain date you should not issue the vesting order that all sterling redeern-
able debt will be paid for at this rate hereafter. That could have been
done easily. But there was nobody to do it on behalf of India. If T were
in your place, I would have done so.

ming to the present position. The sterling that has been
acqfl'ig:ll :i?:c‘:’e ct(ilen lglas been It)wtan larger than it was on the 8th February,
1941. 1 find from the statement of the Reserve Bank dated the 8th
November, 1941, that the sterling in England is 155 crores of rupees in the
Issue Department. The figures so far as the Reserve Bank is concerned.
are of the 24th October. On that date, the sterling securities in England
were 155 crores of rupees in the Issue Department and 60 crores of rupees
in the Banking Department of the Reserve Bank of India, which means
that it had on that date 215 crores of sterling in England. Subsequent
figures have taken it to be at an unheard of figure of 230 crores of rupees
or even more. I must only be taken to speak in approximate terms
because of the different dates on which the figures may be taken by
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me or by you. These are the approximate figures. I  shall
always be glad to be corrected about the precise figure on any given date
by the Finance Member. The position, I may repeat once more, is that
we have somewhere about 230 crores of rupees in sterling today in England
and we have 321 crores of sterling indebtedness. In other words, we have
321 crores total sterling indebtedness in England and we have got 230
crores of rupees in sterling balances in England. Out of these 321 crores,
according to the figures given by the Honourable Member in his last
Budget speech, about 258 crores of rupees are sterling loans. The rest are
the contribution-of India to the last war, which is now slowly coming
down, and in the shape of annuities in railways, public funds, ete. There-
fore, the question of redemption or repatriation relates only to 258 crores
of rupees. We have practically the same amount of rupees in sterling in
London. Now, I ask the Finance Member what is he going to do in the
next scheme? For 12 months the public in London know that when one
scheme of repatriation is over, another will soon be coming. As a friend

of mine told me, they are always on qui vive when the next loot will be
“available.

Mr. T. Chapman-Mortimer (Bengal: European): Who is on guard?

Mr. Jamnadas M. Mehta: The London investor. He will not easily
part with- it. Therefore, I am asking the Government that they should
take care that in the next scheme of repatriation they will not allow the
interest of India to suffer as on the last occasion.

Mr. President (The Honourable Sir Abdur Rahim): Thé Honourable
Member can continue his speech after Lunch.

ol The Assembly then adjourned for Lunch till Half Past Two of the
Jlock.

The Assembly re-assembled after Lunch at Half Past Two of the
Llock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair,

Mr. Jamnadas M. Mehta: Sir, before the House rose for the luncheon
interval, I was trying to show the results of the last scheme of repatria-
tion. I showed that in the amount now repatriated we had received only
89 millions or 100 millions, face value, because we did not take advantage
of the fall in prices. In 1939, we lost nearly Rs. 12 ecrores and by the
deliberate policy of the Government to open market operations in 1940-41,
allowing prices to rise to indecent heights, we lost eight to nine crores.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Ilonourable
Member will stop now as there is no quorum.

{The bell was rung, and then the required quorum was obtained.)

Mr. Jamnadas M. Mehta: To sum up the results of the last scheme of
repatriation of the operations: this country has on the whole lest, if I may
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say so, nearly 35 crores of which £11 millions i.e., Rs. 15 crores were lost
when this debt was incurred, in- the discount that we paid about 12 crores
were lost because we did not take advantage of the lower rate in 1939, and
eight crores were lost because Government allowed deliberately the prices
to rise on account of their entering the market. This is the sum total of
the loss, although the direct loss as a result of this repatriation was, as I
said in the beginning eight to nine crores of rupees. I am anxious that
nothing of that kind should happen so far as the debt that now remains to
repatriate. I am not anxious to shed tears over what is called spilt milk,
although I would like to sound a warning for the future. It was said that
there was no sterling available in the earlier months of the war. It is true
only partially. From the figures that I have been able to collect, before
the war we had securities and cash balances to the extent of 66 crores
in London. In February, 1940, we had in all 127 crores of sterling in
London. In July, 1940, we had 148 crores of sterling in London. In
February, 1941, we had 203 crores of sterling. Therefore, at no stage, it
could be said that we were altogether short of sterling in
London, if we had cared to induce the Government of England to issue a
vesting order compulsorily acquiring the sterling at anything up to parity.
For every rupee that we have paid above the parity, the Government of
India are responsible. As I said, it is no use crying over spilt milk. - The
more important thing is to see what we can do for the future. In this
connection, I ask the House to remember that the situation created by the
action of the Government in the last two years is continuously influencing
the: market today. The sins of the last three years are reflected in the
position of the sterling scrip which is still outstanding. What was 82 at
the beginning of the war is now 99. I have before me quotations from the
Indian Finaflce Investor. What do we find? On 2nd September, 1939,
the price of 34 per cent. irredeemable sterling loan was £82; on 1st
November, 1941, that price is £99. It has risen by £17 for every nominal
value of £100. That is what I call the market being influenced by the
full knowledge that 821 crores of sterling debt still remains due to England,
out of which according to the budget figures of the current year, 258 crores
are loans. What shall we do now? T have got to suggest and that is the
whole purpose of this Resolution, that Government will now le careful,
that the results of the losses of the last scheme of repatriation shall not be
forgotten and that the Honourable the Finance Member will act as my
Finance Member responsible only to me with sole regard to the interests
of the taxpayer of this country without looking to the right or to the left.
How shall we go about that? On account of the situation created by the
action of the Government in the last few years by openly entering the
amarket the present rate is an impossible rate. £99 is an impossible rate
because the corresponding rupee security even in India today is Rs. 96—
sterling being always weak on account of the huge payments that they
have to make outside England, it should have been much less. These are
all irredeemable. Redeemable debt has been repatriated. But look at
actual position. £99 in London against Rs. 26 in India.

Sir Cowasji Jehangir: It has always beer. so.

Mr. Jamnadas M. Mehta: Will you kindly study the figures and then
say ‘‘always”. It has not been so, because sterling is weak as all debtor
countries securities are always weaker.
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Sir Oowasji Jehangir: If you would only look at the figures before the
war, you will find that very often sterling paper was lower than the corres-
ponding paper in India. Now, it is higher.

_ Mr, Jamnadag M. Mehta: I think my Honourable friend will reserve
his remarks until I have finished my speech.

.~ What I am submitting is that today the Indian paper is at 96 while the
sterling is at £99. Why? Because the market there knows fully well,
as my Honourable friend, Sir Cowasji Jehangir, does, that the market is
expecting that the Government of India will enter it for repatriation. I
am not quarrelling over what has happened but I am anxious to suggest
for the consideration of the Government of India and the Honourable the
Finance Member that in the future scheme the following lines should be
followed. The first is that as to the present sterling value of our debt,
the market rate being inflated on account of the circumstances of the last
three years, a certain period should be taken. In 1939 they were 82, today
they are 99. I do not want that we should go back to 82, nor do I think
it is at all fair that we should allow 99 to be paid at the present moment
because it is the result of the position that was artificially created during
the last two years. I, therefore, wish that a reasonable rate should be
taken; some mean between 82 and 99 might be taken which should be the
mean between the present price and the last minimum price and the re-
Patriation should take place at that rate. The mean would be 90. There-
fore, if you want to repatriate the sterling debt which is now irredeemable,
the right and the most honourable course to follow would be to strike a
mean between the minimum panicky rate when the war broke out and
the maximum present rate which is the result of the inflated prices due
to the operations of the last two years particularly. Then we shall be able
to acquire this 8} per cent. at a reasonable rate without loss to India and
without loss to England. England wants money and the sterling to be
released in order that this sterling might be invested by its own nationals
in the several war loans which they continuously want. We in India
should help and I am prepared to help in this reasonable mannsr, but it
should not be made to appear that this is a boon given to me and I must
not be made to pay through the nose when as a matter of fact it is England
whose needs for sterling loans are very great.

Babu Baijnath Bajoria (Marwari Association: Indian Commerce): On
a point of information, can they force the holders of the scrip to sell their
shares at £90 if the market rate is £99?

Mr, Jamnadas M. Mehta: Government under the Defence of India
Act or the Defence of the Realm Aet did so in the last vesting order.

The Honourable Sir Jeremy Raisman: Sir, may I make that point

clear as it is very important? The Government of India have no such
power.

Mr. Jamnadas M. Mehta: I say the Government of England should
come to our help; that is what I am suggesting. If it is to be a fair and
square deal, if you are not to take advantage of a market which is wrongly
inflated on account of the policy of the last two years, and if the Govern-
ment of England who wants money is to be really helped without any
detriment to this gountry, then the fair and reasonable method would be
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to take a certain reasonable date when the prices were neither inflated
nor deflated for one reason or another. The Government of England
should itself bear the rest of the cost if it is necessary to pay to the market.
But the fair and reasonable thing for this country would be to take a mean
between the minimum and the maximum. That is what I suggest.

Then, there are the railways which are Company-managed. One way
in which we can repatriate is, as I say, that those who are the holders of
those sterling loans may be offered a rate which is a mean between the
minimum and the maximum and with regard to the balance, if any, the
loss shanld be borne by the people of England who want the money. In
order to acquire dollar the Britishers have sold their securities at a terri-
ble loss. I have got a quotation,—I cannot lay my hand on it just now,—
which shows that in one company the amount of the securities which they
were forced to liquidate came to a break-up value, as the economist in
England says, because they wanted dollars. I forget the name of the
company but I can give it in my reply if the Honourable Membheér denies
it. So there is nothing wrong in it. You sell your securities to America
at a forced value, at a break-up value, and here you sell to us at an in-
flated value. The difference is the result of our subject condition; because
we are a subject race you are able to do it and because America is inde-
pendent your have to agree to their condition. I want that this thing
should disappear from the repatriation operations.

The second thing which I was suggesting is the acquisition of railways
managed by companies. Just as we have acquired sterling which was
due 5,10 or 15 years hence last year we might acquire the irredeemable
which was got due at all in one sense. These agreements might all be
terminated by action on the part of the Government of United Kingdom
here and now today, and these railways should be acquired by something
similar to the vesting order of the 8th February, 1941. The Londcn
Boards of these companies are a costly apparatus; they have already had
enough of the loot. And if England wants sterling I think they should be
acquired by the Railways being purchased outright. Whatever is due
to them, we buy them up, abolish the London Boards and the whole
railway system in this eountry would be and should be under Indian
management,

is a fairly substantial amount of Port Trust sterling secur-
it.iee;r ?uenffll:;f:nd. The yI1:|dia.n Port Trusts have borrowed monies in
England which today is roughly 12 million sterling. They bear 6, 6}, 5
per cent. rate. I say that they also should be ccmpulsorily acquired by a
vesting order similar to that of the 8th February, 1941. 1 .

ia one more suggestion which I wish to make. Plant an

macThlzrea?rylsof vital industriégsgin England are today exposed to bombing by
the enemies. Part of this plant and machinery is used for manufacturing
war requirements of India. They are to take the  whole trouble of manu-
facturing them first, sending them to tl:llﬂ country and in the meantime
be likely to be lost owing to enemy action. I suggest that those war in-
dustries which supply war requisites to India f-xhouid be transplant-ed to
this country. The owners of these should be paid out of our sterling acqui-
sitions in England. Some delay will take place in transplanting them
here but delay is better than destruction. And the delay after all is going
to be & very moderate one because once they are trapsplanted here and
the industries begin fo work the whole delay of sendigg the consignments
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by the Cape of Good Hope will be avoided, and the Indian and the Middle
East requirements of the war will be available from India by the working
of this transplanted plant and machinery. I am sure this use of the sterling
balances of this counfry will enure to the benefit of England and the bene-
tit of India in the expeditious manufacture and transportation of vital war
waterial to the various theatres of war in the Middle East and the Far
Bast. This, therefore, is one of the most important steps which Govern-
went might take. Of course this is all a question of arrangement; this is
Indo-British co-operation if you wish to do it and if you wish to deal fairly
and squarely with both of us. Then we can practically eliminate unneces-
sary sterling accumulation by transplanting plant of corresponding value
to this country and, thereby, doing good both to India and to England and
to the expeditious supply of war material. Sir, this will also lead to a
rapid industrialization of India. One more thing I would suggest for the
consideration of our British friends here. They have got a thousand £
million eapital invested in this country—that is the estimated figure—let
them share that capital with India. We can give the value of that
through  the sterling acquisition we have got there. The jute, the tea.
various plantations and other industries in which the British have invested
according to estimate, £1,000 millions accurate, supposing they give two
hundred million of that capital to India, the Reserve Bank will give these
two hundred millions in sterling in England and the Indian capitalist and
manufacturer will pay to the Reserve Bank the value in rupees. I sug-
gest this to our British friends here that this is cne way of helping the war
in England, of not inflating balances, of not putting India to loss in re-
patriation scheme. We do not want to conrol their industries. We will
share. India is willing to buy part of the jute industries il which our
European friends have invested capital.

An Honourable Member: What is the position in America?

Mr, Jamnadas M. Mehta: I am coming to that. Then the Govemn-
ment in England might do us one more favour. Today India is the only
country which is compelled to keep these huge balances in sterling in
England. I do not think either Australia or Canada or New Zealand or
any of the Dominions are obliged to keep huge balances in sterling. All
of us should share. Australia should share, New Zealand should share,
Canada should share and let us all keep rart of our balances in sterling and
let not India be the predominant factor in them. And let Canada release
dollars in exchange for our sterling in England so that we may buy from
Catl_lada such plant and machinery as are available there for our industriali-
zation.

The next thing is that in America we have today a balance of trade in
our favour. I think, two years before we had a balance of trade of nine
crores. If that is to be the average that balance would now have come to
something like 27 crores. I shall take it to be twenty crores. That at
least is our balance. But this balance is taken to a pool in the dollar
sterling exchange and India is compulsorily made to part with these dol-
lars. I say that also could be avoided bv not following the present method.
and, in stead, after our balance of trade between America and India is
satisfied whatever dollar resources remain should be allowed to be used for
purchasing such plant and machinery in America as will be useful to the
industrialization of this country to the helping of the war and to a long-
sighted scheme for the purpose of mutual welfare.



REPATRIATION OF INDIA’S STERLING DEBT 717

I do not know what is the position about gold. Before the war, be-
tween 1931 and 1939, something like 300 crores of gold was exported from
India. Even now 36 crores of gold has gone after the war. The exact
figures I do not remember just now but ultimately that gold which India
sells is obtained by her in the form of sterling balances which go to inflate
again the sterling balances in England. I say this gold should not be
allowed to go out of India but should be purchased by us here and, accord-
ing to the Hilton-Young Commission, if we do so, our currency position
will be considerably strengthened.

An Honourable Member: Honourable Member’s time is up.
Sir Cowasji Jehangir: He has only been speaking for ten minutes.

Mr. Jamnadas M. Mehta: Sir, I do not wish to speak for very long. I
will take another four or five minutes.

Mr. Deputy President (Mr. Akhil Chandra Datta): This need not be
discussed. That is a matter between the Chair and the Honourable Mein-
ber.

Mr, Jamnadas M. Mehta: Sir, I shall only occupy the time of the
House for five minutes more.

The Honourable Sir Jeremy Raisman: Sir, I must point out that it
would be quite impossible for anybody else to cover the ground which the
Honourable Member is covering within the lmits of the usual 15 minutes.
He has beezl talking to my knowledge now for 45 minutes.

Mr. Deputy President (Mr. Akhil Chandra Datta): He has got 30
minutes, not 15.

Mr. Jamnadas M. Mehta: Sir, I shall not tire you out. I will finish
soon. Some of the suggestions that I have made are of immediate appli-
cation.  Others might require consideration. I will, therefore, beg the
Finance Member to appoint a small committee of this House which may
go into all the suggestions that I have made so that the burden of the
next repatriation may not be unduly heavy, the war effort of thc British
and the Indian Government may be helped, India may not be trapped
again into paying nine crores more, England may be helped by a wise use
of our sterling balances. @ No amount of speechifying in this House
will be able to explore the final and real remedy for these huge
sterling accumulations apart from the repatriation of sterling debt. 1I.
would, therefore, request the Honourable the Finance Member finally to
consider my request that before he goes in for sterling repatriation he
should first of all consider the bad effects of the post and should take a mean
year between 82 and 99. I will give complets co-operation if the repatria-
tion is at the mean rate. About Railways, it can be done immediately.
About the transplantation of British machinery it will take a few months.
After that munitions and war requirements will proceed at a pace which will
be so helpful.  As regards the rest of the suggestions—acquisition of
British investments in this country, American dollars, Canadian dollars,.
gold purchase, and any other things—they might be considered in a Com-
mittee which the Honourable Member should set up for the benefit of
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this country and for the benefit of England. This is any submission to the
House and I hope that the House will accept my suggestions.

Mr. Deputy President (Mr. Akhil Chandra Datta) : Resolution moved :

‘“That this Assembly recommends to the Governor General in Council that in any
fresh scheme of the repatriation of India’s sterling debt, care should be taken to see
that the cost of such repatriation on Indian revenues is not unduly heavy as was
the case with the Tast scheme.’”

The Honourable Sir Jeremy Raisman: Sir, I am intervening at a some-
what early stage in this debate because I feel that my Honourable Friend,
Mr. Jamnadas Mehta, has considerably misdirected this House, that he
has made really wild statements which ought to be corrected before the
discussions go any further. I ought to say now that I would have no
objection whatever to this Resolution but for the last few words. Tue
sting is in the tail. I am definitelv not prepared to admit that the repatria-
tion scheme which was carried out in the course of this year was done at
an unduly heavy cost to India. Now, Sir, this is a highly technical subject
and I will endeavour to try and reduce the picture to simple outline so as
to enable the House to appreciate the points at issue. My Honourable
friend, Mr. Jamnadas Mehta, has made an account of the loss incurred
which, I think, came to 35 crores. Of this, I think, eleven millions
was discount.

Mr. Jamnadas M. Mehta: And another 20 crores for the rest.

The Honourable Sir Jeremy Raisman: Eleven millions was discount and
the remaining 20 crores was due to not purcuasing these

3 M. iocks at the lowest point of the market; and the remainder
was due to our own open market operations. T would like the House to
take first this point of discount, because although it is only one feature of
the matter, it indicates how entirely wrong is Mr. Jamnadas Mehta's
presentation of the case. ~When Government wish to float a loan, they
may either float a loan at par, that is, at 100 rupees for each 100 rupees of
stock; or thev may float a loan at a discount, that is to say, at say Rs. 96
for each 100 rupees of stock; or in very rare cases a loan may even be
floated at a premium, that is, at 101 or 102 rupees for each 100 rupees.
Now, you can equate a loan floated at par with a loan floated at a discount.
Supposing I consider that T ought to be able to get my money at, say, 3}
per cent. and that the loan will be for 16 years, I can issue the loan at
par at 84 per cent. for 16 years; or, if I think that it may be more
- attractive to the market I may issue the loan at three per cent. and at
96. In the course of those 16 years the bond holder will get four rupees of
capital appreciation which worke out to about one-quarter of a rupee a
year; so that roughly speaking, these loans are comparable. ~ You can issue
the loan at 8} per cent. for 100 rupees, or at three per cent. for 96 rupees.
There are certain advantages; the market sometimes prefers a certain ele-
ment of capital appreciation and will accept a slightly lawer rate of interest.
Now, my friend, Mr. Jamnadas Mehta, immediately writes off that four
rupees as s loss. If you float a loan at 96 instead of 100, that you are
throwing four rupees down the drain, that is a dead loss. That is a most
ridiculous way of presenting what is & common feature of the issue of public
loans; and it is typical of Mr. Jamnadas Mehta’s account of our transactions
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that he should use that argument to show that we carried out those transac-
tions at a loss., Take the case of that loan again. Suppose you issue &
loan at 96 at 3 per cent. for 16 years. In the course of time the market
price of that loan, as the date of maturity draws near, will approximate
to 100; on the day of maturity it will be exactly 100—no more and no less.
But in the meantime it may happen that the credit of the Government
improves; it may happen that the Government in the meantime is able to
raise loans at 2} per cent. or 2% per cent. Now, the effect of the issue of
such loans will be to put up the market. price of this loan which was issued
at 96. It may put it up considerably over Rs. 100 during the pendency of
the loan. Now, my Honourable friend, Mr. Jamnadas Mehta, thinks, that
this is loot, it is profiteering. =~ The bond holder who having been issued
with a 100 rupees of stock at 96 is now selling it in the market at, say,
108, is a disgraceful profiteer : he is acting in an entirely immoral way and
something should be done to him; he should be deprived of his loan at
some figure considerably less than that. Mark you, this is the man who
voluntarily lends you his money and who, you hope, will lend you his
money again—this is how Mr. Jamnadas Mehta would treat him. He
thinks that it is a small matter to weigh into the market at any time :
having performed solemn contracts with the lenders of money, having
undertaken most solemnly that you will pay your investor three per cent.
per annum for 16 years and will at the end of that period, and no sooner
repay him, he thinks that you can at any time in the interval lightly say, “‘I
do not like you. You are selling this bond now; you are trying to get
103 or 105 for it; you had better give it back to me for 95°’. That it seems
to me is Mr., Jamnadas Mehta’s position. He seems to think that there
is no solemnity whetever in contracts of this kind, and that Government
can act purelp in their own interests and pick up their own bonds, their own
stocks at any price they like, whenever it suits them. That is the position
if we were dealing with bond holders in our own country. But now, how
do we stand in relation to these securities?

These are loans which were made to us by investors in another country,
in London. They are not entirely held by British bond holders. I must
remind the House that a very considerable portion of these investors are
Indians and that a considerable number of important Indian institutions
held investments in these securities, and that many of these wstitutions
represent small Indians—clerks and so on—who had taken out polices in
insurance companies—they were not all bloated capitalists from the City
of London. There was quite a considerable Indian interest in those
securities.

Now, although the securities were held in London to & considerable
extent, you have to distinguish between the bond-holder and the Govern-
ment. It is not the case that these investments were held by His
Majesty's Government; they were held by private individuals in London.
Therefore, the question of the relation between His Majesty’s Government
and the bondholder there also comes into the picture.

Now, it is true that under the Defence of the Realm Act or whatever
it is called at present, under the Regulations made, His Majesty’s Govern-
ment had taken power, very wide powers, among other things to requisition
the holding of securities; and, therefore, His Majesty’s Government had
the power to requisition these stocks. ~But that does not mean to say thab
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at any moment, merely because we would like them to, they were prepared
to exercise those powers. There must be a reason for it, and moreover, 1
would point out that the exercise of those extraordinary powers by His
Majesty’s Government had -to be justified by some interest of the United
Kingdom. It had to be justified in the interests ofi say, the prosgcution
of the war, or for the better financing of the war; it had to be relatable not
merely to India’s convenience but to some larger interests. I have .indicat-
ed some of the factors in the problena. .

Well, now we come again to the Indian end of the business. Before we
could open this subject with His Majesty’s Government, we had to be in
posseéssion of the necessary sterling. It is all very well for Mr. Jamnadas
Mehta to say we had & hundred crores on such a date and a 120 crores on
such a date. Mr. Jamnadas Mehta knows as well as I do that it is part of
the central banking structure of this country that there shall be a certain
proportion maintained of exfernal assets, and that we could not merely do
with that sterling just whatever we liked to do. A considerable amount of
that sterling is. so to speak, earmarked for maintaining the stability of the
currency of India. It is no more available for these purposes than, shall
T say, the gold in the Issue Department of the Reserve Bank. So you had
to reach the point at which the sterling which had acerued from your
supplies to Great Britain was of a magnitude, in addition to your central
banking requirements, which would enable you to discuss a very large.
transaction of this kind as a practical proposition. I think as soon as
the House realises that, they will see that a quotation of the 2nd Septem-
ber, 1939, is entirely irrelevant, because if the question had been mooted
at that stage,—and I notice Mr. Jamnadas Mehta picks out.a date when
the bottom had suddenly fallen out of the market,—he does not forego
an advantage like that,—but on the 2nd September it was quite out of the
question for the Government of India to talk about repatriating sterling .
debt because they had not got the sterling. You cannot buy, however
much you may like, a motor car unless you have the money. The price
of the article on the date when you have not got the money is entirely
irrelevant, and to tell a man that he lost money because he did not buy
a thing on a date when he was quite incapable of buying it, is, to my
mind, little short of nonsense . . . . .

Mr. Jamnadas M. Mehta: 66 crores we have had.

The Honourable Sir Jeremy Raisman: Then again, Sir, this was a large
and important transaction. - It was, I think I said in my budget speech,
quite the biggest transaction of its kind that has ever been undertaken in
the history of Indis, and you could not expect even at the stage at which
you possessed or anticipated that you would soon possess the sterling reserve
to put through these dealings, you ecould not send a telegram to London and
get a reply in the evening that it was all fixed up, and that His Majesty’s
Government were prepared to do it the next morning.  After all, it was
a matter which had to be under discussion for some considerable time.

There is one more factor which I should bring to.the notice of the House.
Before we could ask His Majesty’s Government to use their extraordinary
powers to requisition, we had to show that we had tried to help ourselves,
that we had tried to obtain, at any rate, a considerable portion of these
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securities in the ordinary way.  After all, if we possessed sterling, and if
the sterling securities were there in the market, it would be natural for
His Majesty’s Government to say,— Well, go ahead and buy them, why not
buy them, why worry us?” We had to pursue the policy of open market
purchase until we reached the point at which the remaining stocks were so
firmly held that it was justifiable to say that we could not get anything much
more without the use of some extraordinary powers. Now, Mr. Jamnadas
Mehta thinks that that procedure was highly reprehensible, but I think on
the other hand that it was a perfectly natural procedure. It was the natural
procedure that we were bound to follow. ® As sterling came into our hauds,
we proceeded as far as possible to purchase these securities. =~ When we saw
that they had reached a price at which it was undesirable that we should
appear any more in the market, we ceased to purchase; from that date for-
ward we endeavoured to get His Majesty’s Government to use their good
offices on our behalf instead. But it would have been quite impossible,—
after all we pigked up in the ordinary way, by ordinary purchases we acquir-
.ed something of the order of about twenty fout million pounds of stock.
Well, it would be quite impossible to say that at the beginning and before we
had done that we could ask His Majesty’s Government immediately to
freeze the whole of those stocks and requisition them and hand them over

to us.

Now, Sir, the question really is this. From the date on which the
‘sterling was available in our hands to undertake this transaction until the
‘time when the transaction was actually put through, what price increases
took place and how much did we really lose. T am prepared to admit that
if the whole thing had been in our power, then on some earlier date, from
the moment we decided that we wanted to do this we could immediately
.issue a requisifion order; if this was a matter within our discretion, we
would have saved something. But there was a stage during which we were
discussing the matter with His Majesty's Government,—in other words,
trying to persuade them to do this on our behalf. Well, Sir, I have
before 1re the prices of these stocks as they stood, well, in August, 1939,
in February, 1940, in December, 1940, and again in February, 1941 when
the vesting order was issued, and it is surprising how small was the move-
ment of prices between February, 1940,—as a matter of fact we were not
ready in February, 1940,—even supposing we had been able to do it,—
‘then the movement of prices hetween Feébruary, 1940 and a yebr later is
extraordinarily small. I will give a few quotations. 4} per cent.,
1950-55 stood in February, 1940 at £1103. We actually acquired that
-at £110/2sh. which is a little lower in that case. 4 per cent., 1948-53

stood in February, 1940 at £105%; we actually acquired that at a little
over £160/11sh. about § of a point above the price the year before. Here
is one stock which moved rather more . . . . . ‘ : ‘

Sir Cowasji Jehangir: Have you got the rates for 84 per cent. redeem-
able for some years?

The Honourable Sir Jeremy Raisman: I am dealing with the transac-
tion which we. carried out.

cent. 1958-68 stood at £111 in February, 1940. It stood in

: d we had actually to acquire it at £112%.
1041, ot S o y3§ per cent. 1954-59 also

4} per
February, : ‘ ctu
‘There Jl'lye price went up a little over a point.

) .
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went up by more than a point. It stood in February, 1940 at £101, and
we acquired it at £11 x 102.16, which is nearly two points above the
price.

Well, Sir, these upward movements that took place in prices, although
they did have the effect of costing us something, they were not abnormal,
they were nothing extraordinary, and even if we had had the power our-
selves, which we had not, to put these tramsactions through, the moment
we wished to do so, we would not have saved a great deal. I submit also
that in relation to the magnitude®of this transaction the amounts involved
are not large.  After all, if you made up your mind to repatriate something
of the order of eighty million pounds of sterling debt, then the question
whether you pay another one or two million pounds, if you really want
to get the thing put through, is not of vital importance. And here I must
join issue with my friend, Mr. Jamnadas Mehta, who makes this extra-
ordinary statement that the creditor should alwavs be prapared to take
less for cash payment. Now, that.is a most misleading statement. Here
you have bondholders who are holding investments on which the yield is
considerably higher even at the present market price, considerably higher
than the vield of securities issued at the present day. Now, they wish
naturally to hold on to these investments till maturity because even the
yield to redemption as it is called is more favourable than the yield of
new investments. Mr. Jamnadas Mehta says, ‘‘If you go to these people
and say, ‘T am prepared to pay you off today,’ they should be prepared to
let you have your bond back at less than its market price”’.

Mr. Jamnadas M. Mehta: No. T said to the contrary. I said, ‘“You

want money, you want money for your war finance. You,want us to pay

you ten years earlier, and, therefore, you have to accept the discount. Not
that I want to take’’.

The Honourable Sir Jeremy Raisman: My Honourable friend is not

right. Tt is I who want to pay him ten years earlier; he does not come
. tome. My Honourable friend is entirely beside the point.

Mr. Jamnadas M. Mehta: Not at all.

The Honourable Sir Jeremy Raisman: The bondholder, I must remind
my friend, was to a considerable extent an Indian institution. S

Mr. Jamnadas M. Mehta: Don’t bother me about India, because I
know its well-being.

The Honourable Sir Jeremy Raisman: The bondholder under & solemn
contract was entitled to hold these investments until a certain date, the
date of maturity, and Mr. Jamnadas Mehta thinks that for cash payment
he should have handed it over at less than the market price. '

Mr. Tamnadas Mehta spoke about the position of the United States of
‘America, and hé instanced éertain transactions ‘of which we have all heard
between Britain and America. The position is entirely different. India
is a debtor country, India owes money to Britain. . It is natural if India
i the course of the present. war:acquires sterling that she should desire
to utilise that sterling by liquidating part of her external debt. But the
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position with America is entirely different. Ameriea is no longer a débtor
country, she might have been before the last war; she is very largely a
creditor country now.  Therefore, you have an entirely different position.
If Britain wishes to liquidate her investments in America, she is in a very
different position than if we wish to repatriate investments held in- England.

Mr. Jamnadas Mehta talked about our being paid in rupees instead of
sterling.  Of course, it is quite impossible for His Majesty’s Government to
pay us in rupees. The alternative to our being paid in sterling would be
for us to be paid in goods, and the difficulties of increasing our imports from
Britein at the présent moment are well known to Mr. Mehlta. It is true
that where it is possible, it would be greatly to the advantage of India if
machinery and plant could be imported and thus our favourable balance
of trade with Britain could be reduced in that way. But it is by no
means an easy matter. One thing we cannot ask Britain to do and that
is, to .pay us in rupees, because those rupees could only be earned by a
favourable .balance of trade on her side, which is not the case. At the
moment the balance of trade is very strongly in favour of India, and that
is why we are accumulating sterling balances.

Mr. Jamnadas Mehta said that if we were a free country we wonld have
done something different about these sterling balances. I entirely dis-
agree with him. I claim that this transaction was carried out in a manner
which is just-as much in India’s interest as if India had been entirely
disconnected from the British Commonwealth of Nations. It was a
perfectly ordinary straightforward transaction which redounded to the
great advantage of India, and His Majesty’s Government exercised their
powers in & manner which was highly favourable to India. @~ While on
that point, § would like to draw the attention of Mr. Jamnadas Mehta to
this. He made some highly immoderate remarks about investors in
_England waiting for loot and so on. I would like to. point out that the
criticism of this repatriation transaction in India has been less than ome-
fiftieth of the criticism which took place in Britain. I have before me a
selection of the comments, which are interesting to read, at the time when
the transaction took place. T can assure the Honourable Member that
they are all very highly critical of the setion of His Majesty’s Government
in exercising their powers at that time to. deprive, the British bondholder
of a valuable investment which he expected to be aple to hold ,until the
date of ynaturity. They questioned the necessity for it, or the advantage
from the point of view of war finance to Britain, and why the said powers
should have been exercised. a oo ‘

An Honourable Member: Can we have a few of them? ..

‘The Honourable Sir Jeremy Raisman: Well, I just take the headline
from the News Chronicle : .

“The Stock Exchange did not much like the call-up of the Indian -‘dated’ lodns.
It was, in fact, inclined to call it ‘sharp practice’.

. The argument is that' as these loans are all fumis}'ied‘ wﬁ,h dateés of optional and
final repayment, it is a breach of the bond for the Indian Government, in connivance
with the. British Government, to pay them off before the first optional date.’’: - .

Sir ¥. E. james (Madras: Europeen); That is ' frpm the “*News
';C]ztonicle."?_" C . ’
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The Honourable Sir Jeremy Raismag: Yes.
Sir F. E. James: That is a very“lif;g:al paper.

The Honourable Sir Jeremy Mslpln Yes. I am not quoting from

the financial ‘sharks’. That is an o.rdir{ary comment from the column of
an ordinary paper '

.....

Sir F. E. James: Honest liberal opinion!

The Honourahle Sir Jeremy Raisman: The Investors’ Chronicle has an
article with the heading ‘‘Indian Rope Trick’’, and very acid comments.
I have got here quite a number of these comments which I should be able
to show to my Honourable friend. But I may say that even moderate
papers—the London Economist holds a position which is equalled by no
other financial paper, and it is a paper which does not take a narrow view.
Nevertheless, it had some sub-acid comments on the transaction. Here is
one paper called Investor. It says: ' '

“It is generally recognised that failure to redeem a Government or municipal loan

at the latest possible date constitutes default, and when high interest bearing issues
are concerned, a proposal to effect redemption before the earliest date can also be
regarded as a breach of contract.” ’

At the bottom it says this, and it shows that they thought that the
Government of India had been given unusual favourable treatment by His
Majesty’s Government.

“Ft is to be regretted that the British Treasury has felt compelled to exercise one
part of the wide powers obtained in consequence of the war, especially as any
-strengthering efféct of the operation upon’ the gilt-edged market might be : purely
_temporary. Further, if it is assumed that the Indian Government has ajout £80.000,000
available on this side for debt redemption, a much larger nominal amount could have
been repaid if the *“ undated ”’ 3} per cent. loan, which is redeemable at the option of
the Government, had been selected, for the outstanding amount of this £87,000,000,
and the Btock i1s quoted at well below par.”

 Sir ¥. E. James: Will my Honourable friend say whether he has got
the opinion of the Financial Editor of the Daily Herald?

The Honourable Sir Jeremy Raisman: I do not think so. Unfortun-
ately, I have had to take out these cuttings at short notice and I have not
been able to work through them. One of these papers pointed out, for
instance, that the Southampton Corporation has got six per cent. Joan
outstanding. Why should not Government requisition those and enable
them to determine these high interest yielding obligations before maturity.

An Honourable Member: They stood at a prelﬁium.

The Honourable Sir Jeremy Riisman: They'.stood at 'a premium but
nevertheless it is possible that such bodies would have been glad to buy up
those securities.

I will not deal with Mr. Jamnadas Mehta’s suggestions for the future.

I can assure him that this is quite the most important problem relating

to Indian finance during the war. It is a matter which has our constant,

our daily attention. .I cannot attempt to indicate our policy ar the precise

“measures which we have in mind but I will say this. I am perfectly pre-
pared to accept Mr. Jamnadas Mehta's Resolution as it stands if he will
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remove the words at the end. If he ¢af remove those words, then I en-
tirely agree that this House should reqommend that in any fresh scheme
and so on care should be taken to see that the cost is not unduly heavy. but
if he'insists upon having that sting ip the tail, then, obviously on behalf of
Government 1 am bound to oppose’ his Resolution.

Babu Baijnath Bajoria: The wc'xd ‘unduly’ should also be deleted.

Mr. Deputy President (Mr. Akhil Chandra Datta): Does Mr. Jamnadas
Mehta want to say anything about the suggestion which has been made by
the Finance Member? .

Mr. Jamnadas M. Mehta: Not at this stage, Sir.

Mr. Husenbhai Abdullabhai Laljee (Bombay Central Division: Muham-
madan Rural): After the speech of the Honourable Member, I must admit
that I find some little difficulty in entirely supporting the Resolution.

Laughter.) Please do not laugh. He laughs best who laughs last. 1
do find some difficulty in supporting ths Resolution of my - friend,
Mr. Jamnadas Mehta, in its entirety. Sir, the Honourable the Finance
Member has given us figures which clearly show to me at least that the
losses which my friend, Mr. Jamnadas Mehta, puts down on account of
rates and the discounts cannot be justified. The figures that he has given
us of the different periods and the rates that were ruling in 1939 August, in
February 1940 and in February, 1941, all the different transactions that
took place clearly show that a lot of care has been taken. 8ir, those who
have dealt with securities, and here I would ask my friend, Sir Cowasji
Jehangir, to Bear me out, know this. In these times the little difference
that one finds prevailing in February, 1940 and February, 1941 is
quite -natural and must exist even in ordinary times. Sir, we also
should consider the position of the financial markets as a consequence of
the war. The conditions prevailing in 1940, the conditions prevailing in
1941, the conditions prevailing in Europe, the panic existing here and
there, the hopes raised here and there must all make for far more changes

than these changes.

Then, Sir, we should not also forget that the ruling rate in India has
been such that, so far as the securities that have been purchased bgar out,
we have not paid more. In fact, I am prepared to admit. that conmsteptly
with the prevailing rates in India the prices that have paid may be a little
less than what they existed in India, comparing to the returns that our
loan carried with it. But, Sir, ona thing with which I do not agree with
the Honourable the Finance Member is when he says that the Govern-
ment could not do anything and that the British Government algso could
not force the people to sell their securities as if this Government or even
the British Government could force those in England who were holding
our sterling loans. I say, Sir. that this Goverritpent is not at all so power-
ful, has never been so powerful as to use any influence on the public in
Great Britain and even so far as the British Govemme:'nt is eoneerned, g,he
cannot under the constitution under- which it is working, force something.
against the wish of the people. '

Now, Sir, Mr, Jamnadas Mehta has spoken as if the people and the
Government ip Great Britain were, so far as India is concerned, one and
he wants us to take it, and naturally my European f.t;engl.s here would also



726 " LEGISLATIVE ASSEMBLY [12r Nov. 1941
[Mr. Husenbhai Abdullabhai Lajee.]

like us to take it, that every moneyholder in England is prepared to make
all sacrifices without any compulsion from Government to do so. It is never
the fact. Wherever you go, the great capitalists or those whom we might.
call the stockholders are always eager not to part with it unless forced to
do so and T ask my friend, Mr. Jamnadas Mehta, a simple question,
whether it is possible for even the British Government to force its stock-
holders in the interests of India to sell those sterling securities at a cheaper
rate than the market rate. Yes, they can force them to do so when they
want money tc be sent to America, .because they are dependent upon
America’s goodwill to supply the war goods. There was a market to which
they had to 1ok to and, surely, the Government will say *‘it is in your
interest that we forced you to sell your stocks, to hand over your
stocks, for the welfare of your people and your country’’. It is not possible
for this ‘Government to tell the British stockholders ‘‘you sell your stocks
at a little cheaper rate, because India demands it, because India has got
sterling loans here.”” Therefore, my friends, as I have told them, I really
think that it is in the interests of their own country and that they must
willingly come forward to sell their stocks to this country because their
other stocks are being sold at a much cheaper rate in America. It may be
that we can ask our Government to ask the British Government to use
their good offices. Otherwise, as long as the people in Great Britain are
sure that they can have a fair rate from this country, I am sure neither
this Government nor the British Government can force them. Under those
circumstances, the prices that we have paid for the stock are, in my humble
opinion, quite fair. As to those who come forward and say thfat we do not
sacrifice let me tell them there are people also in England who are stock-
holders and who are also stockholders here and who represent a large
number of insurance companies that they are not prepared to sacrifice
voluntarily unless and until they are foreed to do so.

My friend, the Finance Member, only yesterday said that I was speak-
ing sometimes for the masses when I referred only to the shareholders of a
few limited concerns. Today he has been telling us about the insurance
companies and the poor policyholders, whose number is much more than
that of the income-tax payers. However, I am glad that he does agree
with me that we have got to look to the interests of the masses or a large’
number of people, better and carefully. '

Now, there is one thing that I must ask the Government to consider
very seriously and it is this. We have got balances in America and we
badly need some industrial things for our country. It will really be in the
interests both of this country and of Great Britain if we could get some
machinery. from America. I do not know why but even now there is the
fear that this country should not industrialise in every way. I say ‘in
every way’ because it has been our painful experience that the interests of
India are often undermined and the interests of some other countries are
given -preference. There. have ‘been many such instances. I need not
mentior all of them. But the most important is the case of the sugar
industry. We are not allowed to export sugar not in the interests of India
nor in the interests of Great Britain but for the sake of some other people.
In that way, they. are really handicapping the Indian industries. It was
on account of that, policy that India has not been able to meet the require-
ments of the war. Had that policy not been adopted, I can assure you
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that this country would have been in such a position that today Great -
Britain would not have gone on begging and begging everyday from America
and conceding this and that to that country. However, that is the position
wow. In all fairness, when we have got some money in America, which is
probably not of much use in Great Britain, bacause every day they are
having air raids, the Finance Member can plead in the interests of India
that some of this money lying in America may be returned in kind, that is
to say, in the shape of machinery. I am sure it will help us a great deal,
and it is the duty of our Government to do so.

As regards the fact that our balances are increasing in England, we have
got to considered seriously that so far as that country is concerned, we are
linked with them and they are in a better position to know the condition of
the war and of the state in which they are. I appeal to them that if they
do think that there is still going to be mere danger there, then some of
their plants or some of their machinery or some of their tools which could
be used here may be sent to this country. My Honourable friend, the
Finance Member, quoted some remarks from the newspapers and Sir
Frederick James wanted some cuttings to be read. May I ask the Honour-
able the Finance Member what sort of remarks does he get from the Indian
papers when he introduces income-tax Bills and other Bills of that nature?
Does he ever quote them? After all, we businessmen know very well how
to get these things in the newspapers, we have learnt this from Europe.

The Honourable Sir Jeremy Raisman: T do not pretend that the income-
tax payer likes an increase of income-tax. What I was saying was that
the investor ir» London did not like this either.

Mr. Husenbhai Abdullabhai Laljee: It is true that the investor did not
like it nor does he like it even now. But I tell you honestly that the
investors in Great Britain in the present state of war and in the present
condition of their country like India’s securities more than their own and
they are not willing to part with them. That is why I did not agree with
my friend, Mr. Jamnadas Mehta, when he said that the Finance Member
has not made a good bargain. I say that he has done a fairly good bargain
and at present rightly too. But I do hope and trust that he will try to
carry out our wishes inasmuch as our balances are increasing to get back
some of the money in kind so that it may be useful both to us and to
Great Britain and to the war generally.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urba.r!):
Sir, for a long time past we have been urging on the Government the desir-
ability of repatriating the foreign debt of India. But the Government paid
no heed to this demand and before the commencement of the war very
little of India’s foreign debt had been repatriated. The war, however,
changed the situation and during the last two 'years'a a considerable amount
of the foreign debt of India has been repatriated. Now, the question is:
In whose interests has the scheme of repatriation been undertaken by the-
Government of India? Last year, in the course of n.ly.Bu&gef. speech, 1
caid that this was done mainly in the interests of Britain, although T ad-
mitted that India derived an incidental benefit from this policy. The
Honourable the Finance Member replied that-.___i;hg reverse was the case.
I then said, “‘Let us agree to differ on this point. .
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Now, Sir, I come to the cost of repatriation. Has this cost of repatria-
tion been unduly favourable to India? From the newspaper cuttings from
which quotations were made by the Honourable the Finance Member, it
would appear that India gained a great deal, whereas the view which pre-
vails in this country is that India has lost a substantial amount. The
Honourable the Finance Member himself admits that this repatriation has
cost something to India, but the amount of the cost has not been abnormal.’
Now, Sir, the difference between us and him is one of degree and not of
kind.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) re-
sumed the Chair.]

In discussing this speech of my Honourable friend, Mr. Jamnadas
Mehtsa, the Honourable the Finance Member said that it was Mr. Jamnadas
Mehta’s policy or demand to break the solemnity of the contract. So far
as I gather from his speech, I do not think that was what he wanted. He
made certain calculations with regard to the prevailing rates and he came
4o the conclusion that India had lost several crores in the course of these
transactions. I am not sure whether his figures were all correct nor am I
sure whether his estimate of the possible loss was quite accurate. But the
fact cannot be ignored that India’s entry into the London market in an
open and advertised manner did help to push up the prices of securities.
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The Honourable Sir Jeremy Raisman: T do not know what my Hon'our-v
able friend means by ‘advertised’. When stocks were bought up on behalf
of the Government of India, there was no advertisement.

Dr. P. N. Banerjea: It was not perhaps advertised in the newspapers,
but it was known throughout London that the Government of India were
going to take that step. '

The Honourable Sir Jeremy Raisman: If he is referring to our cpen’
market operations, at that stage it was certainly not known.. In fact, it
is universally admitted that the thing came as a bombshell to the Lordon
market. Our open market operations might have been inferred, but the
intention to repatriate came as a complete surprise.

Mr. Jamnadas M. Mehta: From January, 1940, it was known.

Dr. P. N. Banerjea: Open market operations, were not known; is that
correct?  If the Government had carried out this policy of repatriation in
a slow and gradual manner, then the situation would have been different.
Then the prices of the securities would mot have gone up. Sir, with
regard to the balances, my Honourable friend, Mr. Jamnadas Mehta,.
suggested that these need not be kept in such large amounts in London..
He did pot want all the balances to be frittered away or to be utilised
for buying, machniery, etc., for India. The Honourable the Finance
Member in his reply implied that that was what Mr. Jamnadas Mehta
wanted. It is known that the balances are held in London in order to main-
tain the banking and currency system in this country. That is true, but
the question is. -Is there any necessity. for such a large balance being
held in London? That gives a spmewhat political colouring to the whole
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question. fBecause- India is a subject country, therefore such huge
balancee are kept in London. That is the view held by many eminent
econcmists.

Now, Sir, to eut the matter short, there is a difference between the.
two sides of the House, and it is only one of degree. The Honourable
the Finance Member is prepared to accept this Resolution, if only the
lest few words are omitted, namely, ‘‘as was the case with the last
scheme’’. What has been done cannot be undone. But we must profit
by the lessons of the past. That is what my Honourable friend, Mr.
Jamnadas Mehta, wanted. Qur ‘real concern is as regards the future.
As the Honourable the Finance Member agrees that care should be taken
to see that the cost of such repatriation on Indian revenues is not unduly
heavy in future, the difference betwe®n us has been considerably narrowed
down. There is no indication from him as to how he is gcing to give
effect to this desire on our part. My Honourable friend, Mr. Jamnadas
Mehta, suggested that a small committee be formed which should be
cansalted from time to time in regard to repatriation of foreign debt of
India ir future. Is he prepared to accept that proposal? If he agrees
to accept this proposal, then all wrangling with regard to prices would
?e at an end, and a better price will be secured for this country m
utyre.

Mr. T. Chapman-Mortimer: Mr, President, the Honourable the Finance
Member in his reply to Mr. Jamnadas Mehta framed, in terms so trenchant
and so complete, an answer to the charges made by the Honourable the
Mover of this Resolution that he has really left the rest of us very little
to say. He *has shown in fact very clearly how utterly without founda-
tion sre the charges made by the Honourable the Mover of this moticn,
and how utterly without foundation is the correctness of that last phrase
which ‘'my Honourable friend has been asked to delete.

8ir, I have only a very few comments to make, because, as
1 have said, the Honourable the Finance Member hag already
4r very fully explained to the House the complicated -and techni-
cal nature of these operations. And he h'as shown beyond any shadow gf
doubt that far from being done in the interests of. England and not in
the interests of India, these operations were far more in the interests
of India than they were in the interests of bond-holders in the United
Kingdom. For one thing they have led to a reduction of some three
nn'll?on pounds in the * annua! amount required for the service ol the
sterling debt. And, in this connection, I car.mc‘)? but "reﬂect on all fha_t
we have heard in these last 20 years about this drgm tq wl}lch India is
supposed to be subject when she honours her sterling obligations. I am
reslly astonished that the Honoursble the Mover of the Resolution shou]d
have takern the line that he has. Indeed I am aston{shed that he shou!d_
even have moved this Resolution at all; because it is so ‘patently in
India’s interests that her external debt should be reduced and the service

of that debt reduced.

That is all T want to say on that point but I should like to say
one or two words about the remarks that feli from my Honourable friend,
Dr. Banerjea. He seemed to think that sterling balances are held in
London because India is a subject people. If T understood him correctly-
that is what he said. I simply cannot understa\nd,fpat a man of his

Now,

»
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learning and position and his experience as a practical economist should
have given utterance to such a statement, which really is a most amazing
statement. That balance has accumulated in London because the United
Kingdom is buying so much from India that if she were to pay it,—and
she can only pay it by transferring money from London to India,—the
exchange could rot possibly be held at s. 1/6. In the last war and after-
wards the cxchange at one time went up to 8, 2/10. I cannot imagine,
having regard to the cry about exchange being s. 1/4, that any Honour-
able Member of this House can seriously ¢hink that, as an alternative
to doing what the Honourable the Finance Member, has done in co-opere-
tion with His Majesty’s Government, he should have allowed things to take
their natural course; allowed that mﬁney to come out here and so cause
exchange to fly about in a most erratic manner. Therefore, I was most
astonished to hear him give utterance to such a statement.

Then. Sir, there must be considerable confusion in the minds of some
Honourable Members as to the difference in treatment, or alleged differ-
ence in treatment, between payments to the United States and payments
to Indin. There is no difference in treatment. If you have to pay money
to a certain country, you have to get that money to that country; in
other words, if you have to make a payment in the United States you
have to buy dollars, and so it is in India. If you are in London &rnd
have to make a payment in India you have to buy rupees. The prin-
ciple is entirely the same. I speak subject to what the Honourable the
Finance Member has to say on the subjeet but I am perfectly certain
that ke would agree that that is a fact, and I am sure aiso that my
Honourable friend, Dr. Banerjea, will agree that that is the theory of
exclhange. If you want to make a payment in a foreign country you
have got to buy the currency of that country. That is the whole diffi-
culty in this case and it has been got round in a way in which Tndia
has reaped an enormous benefit. Bondholders in London have suffered
to the extent that they were compelled to sell when they did not want
to sell. and we have heard . . . .

Dr. P. N. Banerjea: May I ask a question? In whose interests were
they compelled to sell?

Mr. T. Chapman-Mortimer: They were compelled to sell on a market
in which, when they got the cash from Government, they had then to
re-invest their money at a lower rate of interest. Obviously then it
was not in their interest to sell. It was, however, in India’s interest,
becaus: by repatriating this debt she was able to save, as I have said.
something like three million pounds a year in the amount required to
meet her annual payments in respect of sterling indebtedness.

That, Sir, is all I want to say on that point. There is only one other
suggestion that has been made in this House on which I should like to
speak and that is the suggestion that a committee of this House should
be set up to assist the Finance Member in dealing with matters of this
kind. 8ir, I do not know of any country in the world where such a
committee would be, set up, and in practice it simply could not work.

Sir Cowasji Jehangir: Would you like to be on it?
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Mr, T. Chapman-Mortimer: Naturally, and so would you and a lot cf
other people would like it even more! ‘ '

Obviously the suggestion is, if I may say so with great respect to
Dr. Banerjea, quite impracticable, This is a matter which we must
lcave: to Government and trust that they will do the best they can for
India. I believe that they have done so and I would appeal to my
Honourable friend, Mr. Mehta, to zccept the suggestion of the Finance
Member and delete these last few words, in which case I understand
Government would be prepared to accept his Resolution. Sir, I oppose
the Resolution.

Sir Cowasji Jehangir: Sir, I had no intention of taking part in this
very learned debate. It is not a question on which one jumps in easily
to speak. But there has been one point raised, and that is as to who
benefited. I think that can be answered with some accuracy. The
Britisih Government got the sterling that they wanted; the Indian Govern-
mnent bought their sterling paper which they were anxious to do for many
years; and the person who paid the piper was the stockholder, both
Indian and English. That is, both ‘benefited, the British Government
and the Indian Government, and the stockholder in England and in India
had to suffer by being made to sell.

Mr. Jamnadas M. Mehta: Sir, I am glad to note that in spite of the
opposition which the Honourable the Finance Member offered to my
motion he was unable to challenge a single fact or figure that I gave.
What he chaMenged was the inference that I was drawing from those
facts and figures. He admitted that from my way of thinking the figures
were what I said they were, but he said that that was not the right
method of looking at things. But I cannot agree with the Finance
Member. For instance, I had pointed out that the discount on these
loans was eleven million pounds and he told me that that is not the way
to losk at it; there might be a discount, there might be a premium; the
real thing was to see the ultimate effect.

Sir Oowasji Jehangir: Do you mean discount wlhien the loans were
floated?

Mr. Jamnadas M. Mehta: Yes. And I agree that if I can get a
hundred for 33 per cent and if I want to pay three per cent, I should
take less. That might be a proposition where discount would be justi-
fied. 1 do not mind it; that is quite so reasonable that nobody can
object to it. But I will ask the Honourable Member to go with me
into the figures. The rate of interest on none of these was less than

3} per cent except the last loan. .

The Honourable Sir Jeremy Raisman: When were they floated?
Mr. Jamnadas M. Mehta: They were floated at different periods.

Sir Gowasji Jehangir: What were those periods? Some of them were
floated® during the vlast war. - | ’

Mr Jamnadas M. Mehta: Most of them were floated since the last
war.
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Sir Cowasji Jehangir: Immediately after. What was the rate of
money then?

Mr. Jamnadag M. Mehta: I am coming to that. What I am saying
is that most of them were raised after the last war. And what was the
rate of interest? Five per cent and 44 per cent. If the rate of interest
was 3 or 23 per cent I can understand the discount. But 44 per cent.
1950-55, twenty millions loan was obtained at a discount of 15 ‘per cent.
I ask the Honourable Members whether this discount of 15 per cent on
a loan which was to bear 43 per cent interest is a legitimate thing?

The Honourable Sir Jeremy Raisman: If the alternative was to doat
it at par at 6} per cent for 25 years then it is merely a matter of arithmetic.

Mr. Jamnadas M. Mehta: If this is my privilege of getting 85 rupees
for hundred and then to float at 4} per cent interest it is a calamity
which I would rather forego. ‘

The Honourable Sir Jeremy Raisman: Does the Honourable Member
reaiisc that loans were floated by Provincial Governments at 7 per cent?

Mr. Jamnadas M, Mehta: Only for one year.

Sir Cowasji Jehangir: What year was that? You know ‘that loans .
were raised at 7} per cent in India and you and I got them?

€
Mr. Jamnadag M. Mehta: In the history of Bombay Municipality
finances, not a single loan has been raised at 74 per cent. Your insol-
vent Development Department might have raised at that rate.

Sir Cowasji Jehangir: What about the Government of Bombay lcan?
Mr. Jamnadas M. Mehta: It was never more than 41 per cent.
Sir Oowasji Jehangir: Don’t betray your ignorance.

Mr. Jamnadas M. Mehta: T would rather be ignorant than be in
possession of such knowledge as you have. But I must say . that the
Bombay Presidency has never paid 73 per cent rate except for the Deve-
lopment Department of which my Honourable friend was in charge. He
paid 7% per cent, not we.

Sir Cowasji Jehangir: 64 per cent free of income-tax.

Mr. Jamnadas M. Mehta: Only once. Sir, I am being unnecessarily
interrupted. :

Mr. President (The Honourable Sir Abdur. Rahim): The Honourable
Member should not interrupt.

Mr. Jamnadas M. Mehta: Another loan of twenty millions, at 90 per:
cent., 10 per cent. discount we had to pay. Another 7% millions, 4% per
cent. interest, agajn 914, that is, 84 discount. Such a-high rate of interest
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and a heavier rate of discount was not at all justified, but I would remind
the Honourable the Finance Member of one thing. In the year 1921 or
1922 the Government of India raised a loan, at seven per cent. in London,
of about one million and there was such a scandal in this country that
‘the Government were compelled to conceal the transaction at a later date.
And what did they do? What was a short, dated terminablé loan was turn-
ed into irredeemable loan at three per cent., but every one who held a

scl.',rip of one hundred was given a slip of two hundred. I ask him to deny
that.

The Honourable Sir Jeremy Raisman: Sir, it is the first time I have
heard of it.

Mr. Jamnadas M. Mehta: And this is the debt which is now to be
redeemed. Therefore, I cannot agree with my Honourable friend, the
Finance Member, that this discount was at all justified. Then he told us
of India being in need of repatriation. I shall quote from his own speech
—Budget speech of the current year, para. 40. After describing all thé
real and imaginary benefits which the Indian people got out of the transac-
tion, in paragraph 40 the cat is let out of the bag. There he says:

“There is another aspect of our repatriation operation at the present time and that

is the manner in which they assist His Majesty’'s Government to finance the prosecu-
tion of the war.” :

Dr. P. N, Banerjea: That was the primary object.

Mr. Jamnadas M, Mehta: Like the ladies post-script the real purpose
is stated in the last para.:

“It is obviows then that if India repays her creditors in London, then particularly
at the present time and in the present conditions of the London money market the
greater part of the sums so disbursed will be re-lent to His Majesty’s Government
probably in the form of investment in the defence loans than when they formed part
of the balances of the Reserve Bank and were invested in the Sterling Treasury Bills.
To this extent we may feel gratified that India in improving her own position has
also facilitated the war-time problems of Britain.”

It is the last paragraph in the Budget speech regarding repatriation
which shows the real object, i.e., as to who wanted the money, and there-
fore, I gave the example of a man whose money was due five years hence
coming to me for paying cash down. I say that this is the real position.

" India was not bound to pay these loans at such heavy premium at a lime
when it was England who wanted the money. And if you wanted the
money you must accept the discount. You were badly in need of money
and you have forced out of the taxpayers of this country a heavy rate of
premium which comes to eight to nine crores of rupees.

The Honourable Sir Jeremy Raisman: On a point of fact, I would like
to point out that the Government of India’s sterliag in the United Kingdom
was slready at the disposal of His Majesty’s Government in the shape of
treasury Bills, because we have to do something with the money, and the
‘vield was one per cent.  The effect of this transaction was that instead

" of earning one per cent. it earned 4 to 4} per cent. according to the
securities which were liquidated.

My, Jamnadas M. Mehta: That was treasury Bills and not loans. Now
Sir, coming to the argument about the structure of the Oentral Bank. The
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structure of the Central Bank is what you make it. If you make the
structure by which more than half of the assets of the Central Bank remain
in a foreign land exposed to all the risks of war fluctuations, then that
structure is at fault and not my suggestion. As soon as it suited you,
you changed that structure under the Defence of India Act. Therefore,
the structure is not coming from heaven. It is the structure which
construct and according to your interests. And, Sir, why there should be
such enormous balances when in nine out of ten years this country is a
creditor country on the balance of trade. Have you known this unheard
of arrangement that the creditor country should keep enormous balances
in a country from which it has to receive money year after year after
paying all her charges. Have you ever heard of such a thing?

The Honourable Sir Jeremy Raisman: I do not understand the Hon-
ourable Member’s saying that India is a creditor country. India is & uebtor

country.

Mr. Jamnadas M. Mehta: But on the annual balance of payments this
country is, nine years out of ten, a creditor. 'We may have a permanent
debt, but if the annua] balances of payments are taken—look at the lust
forty years—the balance of trade and the balance of payments.

The Honourable Sir Jeremy Raisman: But the balanece of trade is entirely
different from the balance of payments Besides the balance of trade we
have to make certain payments. o :

Mr, Jamnadas M. Mehta: Therefore, I used the word ‘palance of pay-
ments’. And I say the balance whether of trade or of payments in the
past has been in favour of India, except on an occasion like a very serious

depression.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has one minute more.

Mr. Jamnadas M. Mehta: With your permission, Sir, if you could glve
me three minutes. . . .

Mr. President (The Honourable Sir Abdur Rahim): Very well.

Mr. Jamnadas M. Mehta: Finally, I say this. I .yas asked how my
suggestions could be carried out? This is my reply. We should as America
is paid in dollars, be paid in rupees and not in sterling for our goods. The
Britisher would then be forced to liquidate these very sterling loans and
obtain rupees for payment and the position would be just what was in
America. What would have happened? I would not then need a vesting
order. If I was paid in money of my own country’s currency, these very
securities would have gone down to a discount, as in the case L referred to
in America. Therefore, the Honourable the Finance Member’s argument
on all these three points that the dlscc-unt heavv though it was, was
justified is not borne out by the rate of interest. The. -wRy.in which one

-loan has to be paid twice over and interest at six per cent. in “the meantime
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is another count in the charge-sheet against this system; and this. condi-
tion about our balances—not only that a country which is normally a
creditor even after the balance of payments are taken into.aceount. .-. .

The Honourable Sir Jeremy Raisman: I must again point out that the
whole of my friend’s argument is based on the assumption that India is a
creditor country when it is a debtor country. You cannot make water run
‘uphill. N

Mr. Jamnadas M. Mehta: I am a creditor country on the balance of
payments from year to year. So long as I am paying my interest on the
debts and other charges whatever remains against my exports is a balance
in my favour and I am a creditor. But the last word I wish to say is this.
I am aware of my indebtedness. I am considering only the annual turn-
over and there I am a creditor in nine years out of ten. Lastly, about the
American parallel, I say, what would you have done if you were dealing
with America? You would have been forced to liquidate your securities;
they would have tumbled down, and the Indian taxpayer would never have
been called upon to pay 8 crores. But I do not want to quarrel with the
past. I have made my suggestions about the future. I do not want =
roving committee. All that I want is a committee which would sit secretly
and confidentially to consider the question of repatriation and of the sterling
accumulations and report to the Government and the Government might
then take action on it. I do not want the public to know this: this finance
structure is far too delicate to be publicly discussed; but unless the House
is taken into confidence and a .committee is appointed it will not be
possible to inspire confidence. . . .

Mr., Pregident (The Honourable Sir Abdur Rahim): The Honourable
Member has already exceeded more than his time.

Mr. Jamnadas M. Mehta: One last word, Sir; and if that committee is
formed I think the Government will not be exposed to the criticism as it
now is. Even after the committee has reported I am quite prepared that
the last word should remain with the Hoonurable the Finance Member.
Subject to this I am prepared to drop the last sentence as suggested by
the Honourable the Finance Member.

uhammad Ahmad Kazmi (Meerut Division: Muhammadan
Rugt)x'i 'Elat will take away the whole force of the Resolution. They
would ‘say we acted as well before and will do the same in future.

amnadas M. Mehta: None at all. I am quite prepared to omit
theﬁt ;s'ente.nce, if the Honourable Member thinks that it will benefit him.
In making those suggestions I have made them in the best of spirit, with-
out meaning any affront or mistrust. I have stated the facts as they ere
and I hope the Honourable the Finance Member will take into consideration
the various proposals:I have made for the fubure repatriation scheme, acd
the last word should remain with the 'Honourable the Finance Member.
and of one or two Honourable Members on these Benches I am prepared
to drop the last words of the Resolution. . .

Mr. President (The Honourable Sir Abdur Rahim): Which are the last
words?
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Mr. JM M. Mehta: “‘as was the case with the last scheme.”’

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That this Assembly recommends to the Governor General in Council that in any
fresh scheme of the repatriation of India’s sterling debt, care shoud be taken to
see that the cost of such repatriation on Indian revenues is not unduly heavy.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): There is no other
Resolution before the House. ' '

The Assembly then adjourned till Eleven of the Clock on Thursday, the
13th November 1941.
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